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e

The Lok Sabha met at Eleven of the
Clock.

IMR. SPEAKER in the Chair]
OBITUARY REFERENCES

MR, SPEAKER: Hon. Members, 1
am to inform the House of the sad
demise of three of our former col-
leages, namely, Sarvashri Chandrika
Ram D. D. Desai and A, Jayaraman.

Shri Chandrika Ram was g Mem-
ber of the Constituent Assembly and
Provisional Parliament from Bihar
during 1946—52. Thereafter, he be-
came a Member of the Bihar Legis-
lative Assembly and served as a Par-
liamentary Secretary during 1952—57
and ag Deputy Minister during 1957—
62, He ‘was a Member of the Bihar
Legislative Council during 1964—76.

He participated in the freedom
struggle and suffered imprisonment.
An active social worker, he worked
for the welfare of Scheduled Castes
and was General Secretary and Pre-
sident of the Bihar Provincial De-
pressed Classes League during 1941
and 1947 respectively, He was also
Member of the Harijan and other
Backward classes Uplift Board, Minis-
try of Education, Government of India.
He died at Patna on 15 February 1980
at the ,age of 63,

Shri D. D. Desai wag a Member of
the Fifth and Sixth Lok Sabha during

441 LS_.1

1971—179 representing Kaira constitu-
ency of Gujarat,

A prominet industriali#t, he was
associated with several industrial
organisationg in various capacities. He
helped in organising several indus-
triess He was selected as “Self-made
industrialist” of India and awarded
“Udyog Patra” by the President of
India. Ap educationist and philan-
thropist, he helped in establishing
several educational social and literary
institutions in the country. An active
parliamentarian, he evinced keen in-
terest in the proceedings of the House,
He was g member of a number of
Select Committees on Bills and Parlia-
mentary Consultative Committees. He
was also a member of the Committee
on Government Assurances and Joint
Committee on Salaries and Allowan-
ces of Members of Parliament. Ha
passed away on 9 June, 1980 in
Djakarta at the age of 64.

Shri A. Jayaraman was a Member
of the First Lok Sabha during 1952—
57, representing the Tindivanam cons-
tituency of the then Madras State. A
social worker, he worked for the wel-
fare of the Scheduled Castes. He was
connected with the running of hostels
for Scheduled Caste students and was
a member of the All India Scheduled
Castes Federation., He was a member
of the Scheduled Castes and Schedul-
ed Tribes Commission at the time of
his death. He passed away at New
Delhi on 9 June, 1980, st the age of
517.

We deeply mourn the logg of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families,



The House may stand in silence for
a shortwhile to express its sorrow.

The Members then gstood in silence
for a short while,

MR. SPEAKER: The House will
now take up questions.

SHRI N, K. SHEJWALKAR (Gwa-
lior): Before we proceed to questions,
regarding the obituary references you
made, Shri Chandrika Ram, ex-Mem-
ber of the Lok Sabha died on 15
February, 1880 at Palna, I could not
understand why it was not possible
to make this reference earlier, when
you made ap obituary reference on
9th June, 1980.

MR. SPEAKER.:
officially confirmed.

SHRI N, K. SHEJWALKAR: He
died on 15th February K 1980. Does ‘it
require four months tc get confirma-
tion?

MR. SPEAKER: Certain times it
does happen.

We had to get it

ORAL ANSWERS TO QUESTIONS

India’s Stand on Afghanistan and
Kampuchea

*¥61, SHRI ARJUN SETHI: Will the
Minister of EXTERNAL AFFAIRS he
pleased to state:

(a) whether Indian Government
have openly spoken regarding its stand
that India has agreed in principle to
recognise at an opportune time the
Vietnam-backed Government in
Kampuchea and India has not sup-
ported the Soviet invasion of Afghanis-
tan despite its close (friendship with
the USSR;

(b) whether ény Indian team had
also been on tour to foreign countries
in this regard; and

(c) if so, the details thereof?

-THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAQ). (a) to (c). The bonds between
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India and the Soviet Union remain ae
close ag ever, and have been most
recently reaffirmed by both sides dur-
ing my visit to the Soviet Union last
week. The relationship has never
required the two countries to take
identical positions on foreign policy
issues, although our judgement on
several matterg is often similar,

Recognition of the Heng Samrin
Government ig under the active con-
sideration of Government,

Our position regarding Afghanistan
is well-known. We do not approve of
the presence of foreign troops or
bases in another country, Ags such we
feel that Afghanistan should maintain
its sovereign independent and non-
aligned status. Afghanistan should
also be assured of cessation and pon-
continuance of an external interven-
tion or interference against it.

The situation both in South West
and South East Asia is laden with
tensions, What we fear most is that
they would escalate beyond control
ag a result of great power confronta-
tion. Our efforts have, therefore been
directed towards improving the cli-
mate, and reversing such a trend, In
pursuance of this end, we have held
discussions with a large number of
foreign government representatives.
Our representatives have also gone to
several countiries. We feel our efforts
have met with some success,

SHRI ARJUN SETHI. While re-
plying to my question, the hon. Minis-
ter in the end said—“our efforts have
met with some success”., In this con-
nection I would like to know whether
the hon. Minister during his recent
visit to the USSR had discussions with
the leaders of the U.S.S.R. about Af-
ganisthan? Since trcops from the
U.SS.R. are present in Afganisthan,
what is their reaction to the with-

drawal of those troops from Afganis-
than?

SHRI P. V. NARASIMHA RAOQ: I
have requested for time to make a
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SHRI INDRAJIT GUPTA: There
should be discussion after he makes
a gtatement, Everybody is interested

DR. SUBRAMANIAM SWAMY:. My
Calling Attention Notice is pending
with you,

SHR] P. V. NARASIMHA RAO: In
whatever form it comes Dbefore the
House. I am prepared to answer
questions,

MR, SPEAKER: Dr. Subramaniam
Swamy, you can give a notice.

DR. SUBRAMANIAM SWAMY: My
notice hag been pending with you
since Monday.

MR. SPILAKER: Let the statement
come first, (Interruptions)

If there is no hen, from where will
the egg coine?

DR. SUBRAMANIAM
Which come first?

SWAMY:

MR. SPEAKER: Let us decide here.

SHR] ARJUN SETHI: I have given
notice 21 days in advance.
like to know at least something,

SHRI P. V. NARASIMHA RAO: If
the Member insists 1 could say
briefly that our position on Afganis-
than has been categorically stated.
During our discussions, it figured and
figured prominently.

SHR1 INDRAJIT GUPTA: During
the last Lok Sabha elections the Con-
gress’ (I) party in its election mani-
festo had stated clearly that they

I would .
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iwere’ pledged to. recognise the Heng
ﬁmﬁm Gwemment ©in  Kampuches;
After that election six: ‘months have
passed, I would like to know  from
the hon.. -Minister what . ig the exact
reaaontorso : muchotdelay “and
hasit&tion? e

Ig it because they cammot make up
their minds as to whose Government
is there in Kampuchea?  Are they
stil] thinking of Mr. Pol Pot or M,
Norodom Sihanouk sitting in heaventy
peace somewhere? If not, what is the
reason? The Government of Kam.
puchea js there which is in effective
control of the country. When the
ruling party has pledged itself public-
ly to give recognition, what is the
reason for the delay and when will
it be done? ,

SHRI P. V. NARASIMHA RAO: So
far as the two reasons suggesteg by
the hon. member are concerned, I
would hasten to deny both. Before, 1
had informed the House that the
matter is under consideration of the
Government,. Now I am informing
the House that the matter is under
active consideration of the Govern-
ment. (Interruptions).

SHRI ATAL BIHAR] VAJPAYEE:
What is the difference between con-
sideration and active consideration?

MR. SPEAKER: It is like non-align-
ment and genuine non.alignment. He
must have followed the same thing!

SHRI INDRAJIT GUPTA: We.are
not accustomel to this Foreign Minis-
try verbiage. Would you kindly ex-
plain the difference between considera.
tion and active consideration?

MR. SPEAKER: Each time we
have a new Foreign Minister, we have
a new word!

SHRI P, V., NARASIMHA RAO ‘The
matter is under consideration’ means
that we are examining the matter and
we are in the process of making up
our mind. ‘Active consideration’ means
the stage where we have almost made
up our mind.
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DR, SUBRAMANIAM SWAMY: I
have full faith in the ability of the
Minister, He has conducted himself
very well and I have no complaints
on that. However, as a general poli-
cy of this country for a very long
time, we have not recognised coun-
tries where there is active presence
of foreigm troops. I  would like to
know whether the Minister has seen
today’s report about Afghanistan and
the situation there, The Indian Ex-
press reports that the Indian officials
have all been asked to clear out from
the outskirts of XKabul. In view of~
our general policy not to recognise
Governments where Yoreign troops are
present in large numbers. ...

SHRI INDRAJIT GUPTA: Including
American troops.

may I know whether the Government
would consider withdrawing diploma-
tic recognition to Afghanistan?

SHRI P. V. NARASIMHA RAQO: We
do not think there is any reason to do
it.

SHR] G. M. BANATWALLA: A pro-
Soviet stand on this issue of Afghanis.
tan is being hidden under the pretext
of attempts to defuse the situation,
Is it not a fact that the matter of
withdrawal of Soviet troops from
Afghanistan came up before the UN
and is it not a fact that our represen-
tative in the UN abstained from wvot-
ing on that resolution? If so, why?
May I know whether the Government
does not consider it ag e‘bstention from
the demand in the UN for the with.
drawal of troops from Afghanistan?
May I know whether this is not con-
sidered a serious aberration in our
policy, if we are very serious about
demandng the withdrawal of Soviet
troops from Afghanistan?

SHRI P. V. NARASIMHA RAO: Far
from being an aberration, it was in
strict conformity with our policy that
we very advisedly abstained from the
voting on the resolution. The simple
reason is, if you go through the reso-
lution, you will fing how one.sided it

JUNE 12, 1980
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Was, We were not in a position to get
the resojution amended jn amiar“i;p
come into line with our thinking and
therefore, we had no other alterna.
tive but to abstain.

gy o ¥

¥ wrw o feafy ag ¥ fr g ot A
¥ fagefl &ar & sqfewfy & fawre & o
¥ got wgar g wemfrem §  difaa
Y ¥ {1 F warar wmr fedy ot A
WA Y W § A e A & 7 wure
TG & A WM I 9% AT e
g W@ G v fn wenfrea & afaa
g9 F7 YA ® ge AT AfEw |

st fo Wo wfeg ww : wg W
g A § | AT A1 9w waAr F § wg
gl fepatfaaa dw & ¥l w1 w@P @A«

Ld
% T ¥ ana I @ 8, Iawy arfuw
orar =fgg

SHRI RAM JETHMALANI: The
main question stands in the name of
one of the Ministers of the Govern-
ment.. .

MR. SPEAKER: The correction has
been issued.

SHRI RAM JETHMALANI; I want
to know whether the Government
accepts the thesis underlying this
guesticn, namely, that the Soviet
Union has been guiity of invasion on
Afghanistan and therefore, itsg action
amounts to aggression according to
international law?

SHRI P, V. NARASHIMA RAO:
That is why, I have neither said ‘yes’
nor ‘no’. I have given my version in
the answer,

SHRI RAM JETHMALANI: You
should say either yes or no.

SHRI P, V. NARASIMHA RAO: We
do not agree with that formulation.

SHRI CHITTA BASU: From the
statement, it appears that the Govern-
ment of India’g policy on Afghanistan
is based on three bagic issues, namely,
disapproval of the presence of foreign
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irops or bases in
muintenance of 3
ign independent dnd non-ancn
status and cessation and noncontinuance
of external intervention or inter-
ference against it. May I know
whether it is a fact that there are
other nations who aiso agree basically
on these there postulates? If so,
whether the Government of India pro-
poses to convene a conference of all
those nations who basically agree
with these steps and work out a
workable package approach to soive
the Afghan problem?

SHR]I P. V. NARASIMHA RAO: 1t
is not just a question of calling for a
conference and passing g resolution,
This can be done; this has been done
but with no effect, We are a little more
seriously involved in this because we
are in this region. We want that
there should be no confrontation; there
should not be further tension. First,
we wanted to see that  there wag no
further escalation of the tension. To
some extent, we have been succeeding
in that. Now the stage is set for
making some effort to de-escalate the
tension. That cannot be done by pas-
sing a resolution or gathering certain
like~-minded countries on this issue.
That will have to be done by under-
taking an effort to get the immediately
concerned countrieg to agree on some
contours of a formula, if not the for-
mula itself in all details. That is
what we are trying to do at the mo-
ment. I cannot say that we have
been succeeding in this particular
aspect, But I am still hopeful that
the time will come when there wiil
be success in our effort.

SHRI CHANDRAJIT YADAV: My
question is in regard to recognition of
Kampuchea. The Minister hag said
that it is under active consideration.
Actually, he has been saying that for
quite some time,

SHRI P. V, NARASIMHA RAO: Do

you want me to say ‘very active’?

SHRI CHANDRAJIT YADAV: I
want you to say ‘ves’
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and not ‘very
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active’. You have passed all those
stages. I think you must come to some
conclusions. I am saying that in spite
of the fact that the Government of
India agrees that all those factors lLhat
are required for recognition of a coun-
try, are there, an impression is going
on that in your eagerness to improve
your relations with China—because
China's stand is different; they do not
want India to recognise Kampucheg...
unnecessary delay is being made
though there is almost total unanimity
in this House that Kampuchea should
be recognised?

SHRI P. V. NARASIMHA RAO: I
would only request Chandrajitji not to
give China the credit which it does
not deserve on this issue.

SHRI XAVIER ARAKAL: Has it
come to the notice of the Government
that certain hon, Members have visit-
ed that country and have made some
pronouncements there?

SHRI P, V. NARASIMHA RAO:
Hon, Members of Parliament, he
means?

SHRI XAVIER ARAKAL: Yes, hon,
Members of Parliament. They had
visited these countries and made pro.
nouncements. Are those pronounce-
ments conducive to better relations or
worsening relationg with this country?

SHR] P. V. NARASIMHA RAO: Sir,
I must confess, I have not really
applied my mind to the pronounce-
ments made by hon. Members outside
the country, but I think if they had
made any statements, they were only
exercising their right of {free speech.

Visit of Former jsraeli Foreign
Minister
4

*62. SHRI K. MALLANNA:
SHRI K. PRADHANI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that doubts
on the controversial visit of Moshe
Dayan were get at rest by the Janata
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and the Bharatiya Janata Party sources
who confirmed that the sraeii leader
did visit New Delhi in January, 1979
and had talks with the then Prime
Minister Shri Morarji Desai and the
then Foreign Ministey Shri  Atal
Bihari Vajpayee spread over two
dayg and all together lasting nearly
five-hours;

(b) if so, whether the leader of
Bharatiya Janata Party Shri Atal
Bihari Vajpayee has also commented
in this regard; and

(c) if so, the details regarding the
visit of MMoshe Dayan the jsraeli
leader?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P V. NARASIMHA
RAO): (a) to (c). First reports re-
garding a visit py Moshe Dayan to
India appeared on April 27 1979 in a
New York newspaper “News and Cine
India” stating that Mohse Dayan
visited India in 1978, In June 1979,
Israeli Radio announced that Foreign
Minister Moshe Dayan visited India
secretly in 1977. On 14 June, 1979,
the Israeli Foreign Ministry denied
this report. When these reports were
brought to the attention of the then
Foreign Minister Shri Atal Behari
Vajpayee, he instructed the then
Foreign Secretary on June 18, 1879,
that, if asked, we should deny this
report and further that he was not
aware of any such secret visit.

This matter again appeared in news-
paper on April 12, 1980, when a report
datelineq Tel Aviv, April 11, appeared
in Indian newspapers stating that
Moshe Dayan secretiy flew to Indiain
1978 and met the then Prime Minister
Morarji Desai. On  April 13, 1980,
Shri Morarji Desai said that he had
no comments to offer, Cn 14th April,
1980, Shri Atal Bihari Vajpayee totally
denied the reported visit of Moshe
Dayan.

Based upon information which the
Government was in  possession of,
Prime Minister, Smt. Indira Gandhi
stateq on May 10 that Moshe Dayan
had visited India secretly during the

JUNE 12, 1980
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Janata rule. Thereafter in wvarious
statements made by the leader of the
Janala and the Bharatiya Janata Party,
including Shri Morarji Desai and Shr
Atal Bihari Vajpayee, they have ade.
mitted that a secret visit by Moshe
Dayan did take place. According o
Shri Atal Bihari Vajpayee, the visit
took place in 1978. On the same day,
Shri Morarji Desai told newsmen in
Bombay that he and Shri Atal Bihari
Vajpayee had met Moshe Dayan in
early 1978. Dr. Subramaniam Swamy
in a statement made at Bhopal con-:
firmed Moshe Dayan’s visit and said
that it had taken place around Janu-
ary 1979.

According to Government’s infor-
mation Moshe Dayan visited India in
August 1977 evidently at the instance
of Shri Morarji Desai and Shri Atal
Bihari Vajpayee, inasmuch as he lan-
ded in Bombay and was flown to New
Delhi by an IAF aircraft, Shri Dezai
and Shri Vajpayee met Moshe Dayan
at 1, Akbar Road in the evening of
August 15, 1877 Moshe Dayan left for
Bombay, again by an IAF aircraft,
at 12.45 hours cn August 16, 1977.

While we have complete informa-
tion about Moshe Dayan’s visit to
Delhi in August 1977, the statements
of the leaders of the Janata and ithe
Bharatiya Janata Party point to the
possibility of more visits than one-—
viz. one in 1977, another in 1978 and
perhaps a third in 1979.

SHRI K, MALLANNA: I thought it
was only one visit to India in 1978,
but the statement of the hon. Minis-
ter discloses three visit according to
the leaders of the opposition.

The secret and controversial visit of
Moshe Dayan was leaked out by a US
weekly, News and Cine India under
the headline “India declines to back
in Middle East”, Then it was pub-
lished in Israeli papers. The spokes-
man of the External Affairs Ministry
was not responsive. There are contrc-
versial versions regarding this visit.
The then External Affair Minister in
the Janatag rule denied the fact, and
described the Israeli pewspaper report
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as absurd. The then Prime Minister
of the Janata Party said he had no
comments. In the meanwhile, Dr.
Subramaniam Swamy intervenes and
exposes both the Prime Minister and
the External Affairs Minister. Then
the truth came out in different ways.

MR. SPEAKER: You put the ques-
tion.

SHRI K. MALLANNA: Then the
External Affairs Minister said that Mr,
Dayan had visited India on his way
back from Nepal. The version of
the then Prme Minister gave details in
his press conference. General Dayan
had in the beginning of 1978 sent him
a message.. .

MR. SPEAKER: I will disallow it,

SHRI K. MALLANNA. These are
very important facts..  through a
rerson working in India that he wan-
ted tc meet him 1n connection with
Indo.Israeli peace,

MR. SPEAKER:
the question,

You have to put

SHRI K. MALLANNA: I will put
the question. This ig very important
because there were ng diplomatic recla-
tions between the two countries, and
we do not know who the middleman
is, 'whether he is a businessman who
is connected with Kanti Desai.

MR. SPEAKER: I am not going to
allow this, This is too much, 1 dis-
allow this question. Mr, Pradhani.

SHRI K. MALLANNA: I am pulting
the question,

MR. SPEAKER: You are not putting
the question, and you are taking all
the time,

SHRI K. MALLANNA: In the =ir-
cumstances, is it not fact that India’s
credibility hag been lost and suspicion
has been arousecd among the people of
Indiag and other countries, especially
the Arab countries? It it not a fact
that it amounts to a breach of trust,

JYAISTHA 22, 1962 (SAKA)
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having met the Foreign Minister of a
country with which our relationg are
not cordial?

MR. SPEAKER: This could have
been done without all those prelimia
nary remarks. Nothing more than
that. You are going out of the way.

SHRI P. V. NARASIMHA RAO: To
the pointed question put by the hon.
Member, my answer is in the affirma-
tive, that our image has suffered.

SHRI K. MALLANNA: Second sup-
plementary,

MR. SPEAKER: No, I am not going
to allow.

SHRI K. MALLANNA: Is it g fact
that the Janata Party and the Israeli
Giovernmient enterzd into a secret
pact or secret agresment and if co,
what are the details? 1Is it also a
fact that because of the secret agree-
ment, an impression has been created
that they have deviated from the fore-
ign policies of non-alignment and by
the time it was to be implemented, the
effect was that Libya had stopped oil
supplies and the Gulf countrieg reacted
sharply and our relationship with the
Arab countries was strained.

SHR]I P. V. NARASIMHA RAO: 1
am not aware of any secret agreement
having been concluded, If there had
been any secret agreement, it is so
secret that we do not know anything
about it. That is all I can say.

SHRI K., PRADHANI: It has been
stated in the reply that Moshe Dayan
arrived in New Delhi by an IAF air-
craft. There are press reports io i{he
effect that RAW men received him at
Bombay and the CBI Chief escorted
him to New Delhi on one occasion.
From this, I presume that this is an
official secret visit. May I know from
the Minister whether there is any re-
cord or whether any information :s
available from the RAW or CBI in this
regard?
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SHRI P. V, NARASIMHA RAO: It
would not be proper for me to divulge
all the sources of our information while
answering questions. I have placed
before the House the full information
in the form it is needed and in the
form it ig relevant to answer the ques-
tion.

SHRI JAGDISH TYTLER: What the
Foreign Minister has just stated has
exposed the credibility of Shri Vaj-
payee, who was the then Foreign
Minister. It also shows the damage that
our country might have suffered. There
are a few questions which I would like
the Poreign Minister to reply on ¢he
basis of records available, if any.

(a) What are the circumstances
which led to the secret visit to India
by Moshe Dayan?

This is a very specific question.

(b) Was there any political compul-
sion,—mind you, when I say political
compulsion, it is not our own country’s
compulsion, but the compulsion of the
party which was then in power—
which made the then Prime Minister
and his Minister of External Affairs o
engage in bilateral discussions with
Mr, Dayan, particularly in the context
of our relations with Israel which has
neither been warm nor formal?

(c) Whether the approval of his se-
cret visit coupleg with the VIP treat-
ment accorded was a fore-runner for
recognition of Israel or anything else
from which secretly they may have
been benefited; and

(d) If so, at what level the diploma-
tic relations had been settled?

SHRI P. V. NARASIMHA RAO:
From the records available in the Ex-
ternal Affairs Ministry, I am afraid
I would not be able to answer any of
these questions. Whatever was avail-
able, I have already included in the
original answer. When I said that
there were certain reports emanating
from certain sources about his visit;
after receiving those reports, they
were brought to The notice of the then
Foreign Minister, who said that he did
not know and he also instructed the
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External Affairs Ministry to say that
they too did not know. Beyond that,
we have nothing to base any answer
on,

SHRI  BHAGWAT JHA AZAD:
Since no record is available in the
Ministry about the discussion, may I
know whether the Government has
asked the ex-Foreign Minister and
the Ex-Prime Minister as to what
they discussed, whether they discuss-
ed any love affairs or any matter of
national interest? To put it on the
record, as to what they discussed, we
must ask them,

MR. SPEAKER: How did you come
to that conclusion?

SHRI BHAGWAT JHA AZAD: I am
only giving a few probakilities. Did
they discuss any matter which they
thought it best far India or any matter
of Israel national interest or any mat-
ter of Uniteq States national interest?
Did they discuss love, their own, indi-

. vidual or collective? Did they write

anything on record or not?

SHRI P. V. NARASIMHA RAO:
In the absence of records, Mr.
Bhagwat Jha Azad’s guess is as good.
as anybody else’s. What I would like
to say is, when we have a discussion
officially with foreign dignitaries
every word is recorded because our
memorieg cannot be depended upon
for all time. If there had been a
meeting, say, 10 yearg ago with the
then Foreign Minister or the themn
Prime Minister, we would certainly
have records of those talks ang we
could glean from them what exactly
had happened to the largest extent
possible. But in thig case, it so hap-
pened that we have not a scrap of
paper, not a word anywhere in the
External Affairs Ministry from which

we could even try to reconstruct
anything.
SHRI RAM JETHMALANI: Will

the hon. Minister be pleased to tell
us (a) whether after the Chinese
invasion the Government of Israel
made a gift to this country of a ship-
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load of gqrmg which Pandit Jawahar-
lal Nehru gratefully accepted......
(Intertuptions)

SHRI BHAGWAT JHA AZAD: Let
him put a relevant question. All*....
(Interruptions)

SHRI RAM JETHMALANI: Sir,
you protect me against this,

MR. SPEAKER: Does it have any
connection with the question?

SHRI RAM JETHMALANI: Yes. I
will tel] you how it arises... (Inter-
ruptions)

MR. SPEAKER: You are not going
to be judge. I will judge it.

SHR]I INDRAJIT GUPTA: Let the
Minister reply. Why should they
shout?

SHRI RAM JETHMALANTI: It
shows that secret meetings are a
recognised part of  international
dip]omaCy. It shows that those who
talk of these meetings in public are
guilty of violating the Officia] Secrets
Act and are guilty of acting again to
the interest of the nation.

MR. SPEAKER: You put a ques-
tion. (Interruption)

SHRI RAM JETHMALANI: They
g0 on talking of Mr. Vajpayee’s vera-
city. But when somebody talks of
their Iack of complete veracity and
honesty, this is the kind of disturb-
ance they make,

Let me put the question. Is it a
fact that in the wake of the Chinese
invasion, the Government of Israel
Mmade 5 gift to this country of a ship-
load of arms...

SHRI BHAGWAT JHA AZAD:
How is it relevant?

SHRI RAM JETHMALANI: You
Wwill know it,
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SHRI BHAGWAT JHA AZAD:
Don’t shout here. Thig is not a court.
Don't talk®*... and ask irrelevant.

questions here.

SHR]I RAM JETHMALANTI:. Please
use parliamentary language, I am
not speaking *........ You are
speaking* ........

MR. SPEAKER;
question now.

You put your

SHRI RAM JETHMALANI: He
should withdraw that* ...... word®

--------

MR. SPEAKER: I do not allow this
kind of thing. That is not the way
the hon, Members should behave.

SHRI BHAGWAT JHA AZAD:
You must not allow an irrelevant
question,

MR. SPEAKER: Mr. Ram Jethma=
lani, please be relevant. You please
connect your question jn relevance
to this Question,

SHRI RAM JETHMALANI: Unless
you hear the whole question, you
cannot find out what is the relevance
of this question.

SHRI BHAGWAT JHA AZAD:
This is not about a shipload of arms,

SHRT RAM JETHMALANI: I want
to know whether this acceptance of
the gift wag kept a closely guarded
secret and whether when it became.
krown, every Opposition party help-
ed to keep it a secret and Mrs.
Gandhi, when asked, spoke a *....
that she had made purchases from a
company incorporated in Israel....
(Interruptions)

SHRI BHATWAT JHA AZAD: He
cannot say, *.....

MR, SPEAKER: The word *.....
should be expunged; it js unparlia-

*Expunged as ordered by the Chair.
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mentary. (Interruptions). It ig irre-
levant; it is unparliamentary. This
Thas to’' be expunged.

AN HON, MEMBER: The whole
thing should be expunged. (Inter-
ruptions)

SHR]I] RAM JETHMALANI: She
made an incorrect statement that she
had made these purchases from a
company incorporated in Israel....
(Interruptions)

MR. SPEAKER: The Foreign Minis-
ter wil] answer it.

THE MINISTER OF STATE IN
"THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
All that is irrelevant should be ex-
punged. (Interruptions)

MR. SPEAKER: Please sit down.
This is not the way. Why do you get
up like this? Why don’t you sit
down?

SHRI P. V. NARASIMHA RAO
r085e—

SHRI RAM JETHMALANI: I have
not yet finished. She made an in-
correct statement that the purchases
were made from a company incor-
porated in Israel. Even though the
statement wags known to be jncorrect,
every Member of the Opposition in
this country helped to sustain that
untrue statement. ncbody exposed it,
because national interests required it
to be cancealed,

I want, finally, to ask: js the hon.
Minister aware that between 1950
and 1955. .. (Interruptions)

SHRI C. K, JAFFER SHARIEF; It
is not relevant I am on a point of
order.

MR. SPEAKER: Mr. Jethmalani,
You are not putting a relevant ques-
tion.
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SHRI RAM JETHMALANI: Kind-
ly hear me, Sir, Between 1950 and
1955.. (Interruptions)

SHRI C. KX, JAFFER SHARIEF:
This is irrelevant, Whatever he has
said out of context of the Question
should be expunged.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
On 4 point of order, Rule 50, part
(2). May I read it, with your
permission? It jg very clear.

PROF. MADHU DANDAVATE:
During Question Hour, there can be
no point of order.

MR SPEAKER: I will not allow
this. I will listen to him and then I
will overrule. That *...... part
should be expunged. It is unparlia-
mentary,

SHRI RAM JETHMALANI: 1 say
incorrect statement. Lastly, is it or
is it not true....(Interruptions)

MR. SPEAKER: Why do you in-
terrupt the hon. Member? The
Minister can answer it fully,

SHRI RAM JETHMALANI: Is it
or ig it not true that secret meetings
are a part—a recognised part—of
international diplomacy just as
Pandit Nehru, between 1950 ang 1955,
had a large number of secret meet-
ings with world statesmen and ulti-
mately brought about the independ-
ence of Austria?

SHRI P. V. NARASIMHA RAO: A
general question like that js not in
order, What is relevant here is a
particular meeting between certain
persons in a particular setting. Now,
the House wanted me to give the
facts. I have given the facts. It is
for the House.. (Interruptions)

SHRI RAM JETHMALANI: I am
saying, there is no question of credi-

*Expunged as ordered by the Chair.
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bility. 1t is a part, a recognised part,
of international diplomacy....{(Inter-

-ruptions)

SHRI P. V. NARASIMHA RAO: It
may be their view. I have placed
pefore the House the considered view
of this Government, Now we are
dealing with our friends in the Arab
countries, we are dealing with the
PLO. They have been our very good
friends, and we woulg like to con-
tinue. this friendship for al] time to
come. (Interruptions) In this con-
text, thig is the considered opinion of
the Government. If some one does
not agree with this opinion, I am not
forcing him to agree.

SHRI RAM JETHMALANI: He heag
not answered a single question.

SHRI R. L. BHATIA: Like a coy
maiden, Mr. Vajpayee invited Moshe
Dayan, had a secret meeting and then
denied it. In the field of diplomacy
he wmas trying in an amateurish way
his genuine non-alignment....

MR. SPEAKER: Please put your
question.

SHRI R. L. BHATIA: May I ask
the Minister whether it is a fact that
apart from the press reports he had
any written communication between
Vajpayeeji and Morarji Desai and
secondly whether it has affected our
relations with the Arab countries.

MR. SPEAKER;: Tt has
been answered.

already

SHER] P. V. NARASIMHA RAO: It
has not affected our relations. But
it is something which could affect
our relations, We have tried to make
amends at the earliest and I am quite
sure that this exposure in this House
has been in the right direction....
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:

I would like to make a personal
explanation.

MR. SPEAKER: That I will allow.
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SHRI EDUARDO FALEIRO:
Though incidentally or occasionally
from time to time secret meetings do
take place, in history we have never
known of any secret meetings bet-
ween a Foreign Minister of oné coun-
try with a Prime Minister and
Foreign Ministey of another country
with which there are no diplomatic
relations. Thig is the policy.. ..

MR. SPEAKER: That is a state-
ment of fact. You please put your
question. (Interruptions) Please
don’t mterrupt him.

SHR] EDUARDO FALEIRO:
Evidence points out that this was a
move to support the Sadat-Israeli
plot to finish off the Arab countries.
May I know whether the government
and the Minister will look into this
and particularly, the Minister will
look into this and satisfy himself that
the pro-Israeli lobby in this country
and particuiarly., in  his  Ministry
which wag involved of which I can
give evidence, will be kept in check,
it not totally smashed? We do not
want the Minister to be vindictive
but we want the Minister to keep
this pro-Israeli lobby in his Ministry
and elsewhere under check so that
it wil] not jeoparadise our relations
with the Arabs.

SHRI P, V. NARASIMHA RAO: I
do not know of any lobby pro this or
pro that in the Ministry, hey are
al] officials of the Ministry. They
work wherever they are asked to
work and on whichever desk they
are asked to work and to whichever
country they are asked to go, they
go as Ambassadors or other function-
aries. But zbout the ang]le which the
hon. Member has posed here, I would
only say that I am not aware of any
such thing, but I cannot ignore it if
any such thing comes to my notice.

qAA-ATE & AT FE «C AT AW
foar T &1 (omwam) | g W ®EAT
Srgm fie oY A1 gAY fadaor g wree



HeaH Crae-dw, @7 I, AT TR
) TART qaf 47 | gHA EEY fer qq aw
& #, 9T FF Ug WIwWAl |ET W @
SsT | Afew gww  SwwT  wodfas ®iw
I &1 wfaw 7@ #r AR € T
AT ¥ w@ & A WIE F grEel &t
qFTT A w1 1 (vwemw) { wAtH g

T @ g X qdww gwEeAmw ATE )
(Interruptions) I am on a Personal
explanation. [ am entitled t» offer
an explanation. ... (Interruptions)

MR. SPEAKER: Order, order. I
have to decide it.... (Interruptions)

MR. SPEAKER: You may ask for
Personal Explanation.

SHRI JYOTIRMOY BOSU: I rise
on a point of order. T am giving you
an instance, (Interruptions)

MR. SPEAKER: Why don’t all of
You sit? This is not the way. Under
Rule 357, ‘A Member may, with the
permission of the Speaker, make a
personal explanation although there
is no question before the House’'...

You come with your Personal Ex-
planation and I will give you the
permission.

SHRI JYOTIRMOY BOSU: When
Shri Lalit Narain Mishrgq asked for
permission to give his Persona] Ex-
planation, instantly, he was allowed.
(Interruptions).

SHRI ATAIL. BEHARI VAJPAYEE:
All right. 1 wil not give personal
explanation now. But, will you allow
me to put a Supplementary?

#F sfermr erediwor Jt@ WO
oI WY & FOTE & A OF g4t 99 |

T A% 4w AR & fF @@ gama &
o grar ¥ wrew w7 AfEser w1 g

TE @ ... (emewm)
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g% ATAHIA  qEw: WWRT @97 |
MR. SPEAKER: Why don’t you
maintain decorum in the House. This
is not the way.

5t wEm fagd wowad) : gEET  TAET
@ § | UFRT T A Aq NGTA HaAT
gz Aifa & ar fgwt § aw 9T @
TR ATET ®T qrwfAw qraT @At f¥ar

Y- wgreT 9Tgd, fRw e & AW

@ Y yd @y & Swmr g, W
ﬁm; WERARA fFaT AT aZ  qE%
5t o o ﬂ‘!fﬂ‘{m G I
aT %1 A1 JE FwF GFRT AAT wd fF
f}tﬁi aarh & fedi geare ¥ fasw

EEEFRE

g

o

9 | ux @ gg ;T & wew oY
g ? g 5 37 & qm aga e
AR I IS IA T AR
[Ty .(smmatw) L.
SHRI EDUARDO FALEIRO:
rose. .... (Interruptions)

MR. SPEAKER: The Minister is
replying—not you.

st dto #to wefag ww: S wifaey

F q H Fg ond, N, A ATE FF

SHRI CHANDRAJEET YADAV:
It is now an established fact that.
Moshe Dayan visited this country;
also he came in an IAF plane It
means this was arranged by the Gov-
ernment of India. Also the meeting
took place at the officia] residence of
the, Prime Minister. (Interruptions).
Since this meeting took place at the
official residence of the Prime Minijs-
ter, this creates a  suspicion. This
shows that it was a political mission.
And the government of India was a
party to it. It provided him with a
plane and he met at the official re-
sidence of the Prime Minister.
But no record was kept. This
country’s relationship with the other
countrieg politically and, in fact, this
country’s credibility, ag the Minister
has said, has gone down. Now our
image has been tarnished. Will the
Minister be pleased to state whether
he would get into touch with the
Israeli Government, by whatever
methoqd he wantg because they have
their Consulate in Bombay and be-
cause a serious matter ig involved in
it ag no record has been kept aboul
that meeting, to find out what was

EEEE!
At
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that secret meeting about, what took
place there and what was the matter
discussed in that meeting?

SHRI P. V. NARASIMHA RAO:
We will find out but not by the
method suggesteq by the hon’ble
Member. J

SHRI INDRAJIT GUPTA: Mr.
Vajpayee just now in the question
that he asked prefixed it by saying
that Moshe Dayan came here without
any invitation from the government
and he came on his own. In the
Statesman Mr Vajpayee is quoted as
saying—I do not know whether it is
correct or not—that Moshe Dayan
came to India on his own jnitiative
incognito and without any prior
knowledge of the External Affairs
Ministry. Now what I want to know
is because the hon’ble Minister in his
main reply saiq that the records of
the Ministry do offer a basis for
conjecturing or surmising that visits
were made not once but three times,
viz., 1977, 1978 and 1979.

’

SHRI P. V. NARASIMHA RAO: I
did not say that. What I said was
that while we have complete infor-
mation about Moshe Dayan’s visit to
Delhi in August 1977 the statements
of the leaders of Janata and BJP
have given different dates and I have
noy reason to dis-believe their me-
mory. Therefore, it points to the
possiblity of more visits than one.

SHRI INDRAJIT GUPTA: Sir, 1
had not completed my question, I
want to know from whatever the
evidence that is in the possession of
the Ministry does tt substantiate Mr.
Vajpayee'’s or other Janaty govern-
ment ministers’ contention that Moshe
Dayan’s visit was not known before
hand to the Government of India.
That they had not invited him. That he
came on his own that he came incog-
nito and no arrangements were made
from the government side. What
does your record show?

SHRI P, V. NARASIMHA RAO: I
want to draw the distinction of govern-

ment as such in some other Ministry
and the Ministry of External Affairs.
So far as the Ministry of External
Affairs is conerned I have already
submitted that beyond that particular
aspect where the then Foreigfi Minis-
ter was asked by the Ministry about
these reports emanating from diffe-
rent sources and the instructions
which he gave beyond that the Minis-
try does not possess any evidence or
record of any kind, but it is obvious
that as Moshe Dayan came by our own
IAF aircraft and naturally his coming
here was overseen by the functiona-’
ries of the Government of India, I
cannot say that the Government as
such can plead ignorance.

SHRI JYOTIRMOY BOSU: Sir, this
sort of secret visits are not unknown
to us. Mrs Gandhi went to meet Mr.
Kisinger in Teheran in 1974. Will the
hon’ble Minister kindly tell uys since
the matter has come on the floor of
this Hous= as to what specific propo-
sals came from Moshe Dayan; and
secondly what exactly the then
government ang the Prime Minister
told Moshe Dayan in‘reply?

SHRI P. V., NARASIMHA RAO: 1
have no information on that. No re-
cords are available, In the absence
of records I cannot imagine things
and tell the House. I have said in so
many words that no record on that as-
pect or of gny kind is available.

WRITTEN ANSWERS TO QUES-
TIONS

Bangladesh Intrusion into Indian
Territory

*63. SHRI AJOY BISWAS:

Will the Minister of EXTERNAL
AFFAIRS be pleaseqd to state:

(a) how many times the Bangla«
desh nationals have intruded into the
Muhuri Charlang of Belonia Sub-Divi-
sion in Tripura this year; and

(b) whether the Bangladesh Gov-
ernment have given any compensation

to the affected people?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) Twenty times.

(b) No, Sir.

Housing of Railway Employees

*64. SHRI R, K. MHALGI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to lease out the railway land adjoining
the railway lines and yards to the
railway employees to construct their
own houses;

(b) it so, the details thereof; and

(c¢) if not, what are the plans for
making adequate garrangements for
housing the railway employces?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K, JAFFAR SHARIEF):

(a) No, Sir.
(b) Does not arise.

(c) Railways build their own qua-
rters for housing their staff based
on the requirements at wvarious
stations and depending wupon avail-
ability of funds,

Session in South

*65. SHRI AMAR ROY PRADHAN:
SHRI K. LAKKAPPA:

Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased ‘o
state:

(a) whether Government have any
intention or any proposal to hold the
Parliament Session in South; and

(b) if so, the details thereof and
the action so far taken by Government
in this regard?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): In March 1980, 433
Members of Parliament submitted a
representation to the Prime Minister
requesting that the next session of
Parliament be held at DBangalore,
The feasibility c¢f the proposal to
held a session of Parliament annual-
ly at Bangalore is under considera-
tion of Government.

Raid on the Houses of Railway Emp-
loyees for foreign Tickets and Warrants

*66, SHRI DINEN BHATTACH-
ARYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there was a raid in the
houses of some employees of Patna
Junction gnd Danapur of Eastern Rail-
way about forged tickets and war-
rants etc;

(b) if go, when and how many for-
ged tickets ete. have been received:

(¢) what is the estimated joss of
earnings of Patna Junction during the
past three years;

(d) how many railway employees
both Cazetted and non-Gazetted are
involved in the case znd whether en-
quiries in connection with acquisition
of assets disproportionate to their in-
come have been completed;

(e) if so, with what result; and

(f) what steps Government have
taken to ensure that enguiries are im-
partial and not jnfluenced by officers
and all the facts are brought to light?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):

(a) Yes Sir.

(b) The House searches were con-
ducted on 29-12-79 and 29-1.1980.
No forged railway ticket was recov-
ered, but 8 Railway Warrants bear-
ing stamps of Criminal Investiga-
tion Department Intelligence Branch,
Bihar and Bihar Military Police Bat-
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talion No. 7 were recovered from
the house search of one employee,

(e) It is not feasible to estimate the
loss of earnings at this stage as in-
vestigation by CBI is still in progress.

(d) 4 Non-Gazetted employees are
suspected to be involved in the case.
No Gazetted employee was suspected
to be involved. Investigation about
acquisition of disproportionate assets
has been taken up against one of the
employees,

(e) The assets case is under inves-
tigaton.

(f) The enquiries are being con-
ducted in a fair and impartial man-
ner by CBI for ascertaining the truth
which is an agency independent of
Railway Administration.

Sardar Swaran Singh’'s Visit to
Pakistan

*67. SHRI M. RAM GOPAL
REDDY:

SHRI AMARSINH RA-
THAWA:

Will the Minister of EXTERNAL
AFFAIRS be plecased to state:

(a) whether Sardar Swaran Singh,
Special emissary of Prime Minisgter
visited Pakistan recently; and

(b) if so, to what extent it has
helped to further normalise India’s re-
lation with Pakistan?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir. Sardar Swaran
Singh visiteg Pakistan from 11th to
14th April, 1980.

(b) The talks which Sardar Swa-
ran Singh had with Pakistani leaders
helped to create a better under-
standing in both India and Pakistan
of their positions on various bilateral
and international matters and are

+

expected to help in the process of
normalisation of relationg between
the two countries.

Introduction of trains in Andal—
Sainthia Section

*68. SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under consideration of Government
to introduce more trains in Andal-
Sainthia section;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) No, Sir.

(b) Does not arise,

(¢) Due to line capacity const-
raints and also movement of coal
pilots on Andal-Sainthia section, it
has not been found feasible to run
any additional passenger train
on this section.

Minimum Wages Act made infruc-
tuous by piece rate contract

*69. SHRIMATI GELTA MU-
KHERJEE: Wiil the  Minister of
LABOUR be pleased to state:

(a) whether the Statutory Minimum
Wage Legislations meant to benefit
the Jowest rung of workers in the
country is for all practical purposes
being made infructuous by the use of
‘piece-rate  contract’ all over the
country both in industries as well as
in the agricultural sectors; and

(b) if so, the steps peing taken to
stop this evasion?

THE MINISTER OF STATE IN
THE MINISTRY OF LAROUR
(SHRI T. ANJIAH): (a) and (b).
The Minimum Wages Act contains
safeguards for protecting minimum
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wages fixed either as “time-rates’” or
las “peace rate”. There may be in-
dividual cases of evasion of the
provigions of the Act. When such
casegs come to notice action is taken
by the appropriate Government,

‘Bangladesh’s suggestion for g Regional
Meeting

*70. SHRI CHITTA BASU:

SHRI JANARDHANA
POOJARY:

‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it ig a fact that the
Bangladesh President recently suggest-
ed for a summit meeting of the coun-
tries of the region; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
SIMHA RAO): (a) The Bangla-
desh President hag suggested the
institution of regional cooperation
among the countriez in South Asia.
To further this purpose he has indi-
cated that one way could be a sum-
mit meeting,

(b) In principle, we feel the sug-
gestion has  mwerit. However, if
such cooperation is to be fruitful it
must be precedeqd by adequate pre-
parations,

Strikes in Government Hospitals in the
Capital

*71. SHRI S. M. KRISHNA:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Wil]l the Minister of HEALTH be

pleased to state:

(a) whether there has been a spate
-of strikes by the Resident Doctors and
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other para-medica] gtaff in the three
Central Government prestigious Hospi-
tals in the capital for one reason or
the other resulting in disturbing the
entire hospital services and putting the
patients to considerable inconvenience;
and

(b) the steps Government propose to
take to put a stop to this rising indis-
cipline and improve the hospital ser-
vices?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) Therne have been strik-
les at these hospitals mostly by the
Resident Doctors. During these
sirikes the services in the hospital
were partially affected. However,
with the help of Senior Doctors and
Faculty Members dislocation of work
and the inconvenience to the public
was minimised. The emergency
services were maintained.

(b) Government is seized of the
problem and is taking necessary sbaps
in the matter. "k
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Providing Employmenit {p one person
in each Family

*73. SHR] CHITTA MAHATA:
SHRI CHHITUBHAI GAMIT:

Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to provide employment
at ]east to one person in each family
for the livelihood of that family; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH); (a) and (b).
The proposal ig under consideration
in the context of formulation of the
1980-85 Plan,

Malpractices of Recruiting Agencies

*74. KUMARI KAMLA KUMARI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that some of the labour recruiting
agencies for labour supply to the
other nations are taking huge money
from the labour whom they send
abroad, specially the agencies located
in the Metropolitan cities; and

(b) if so, the gteps proposed to be
taken in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
SIMHA RAO): (a) Government
have been receiving reports from
time to time against recruiting agen-
cies for charging huge sums of mon-
ey from intending emigrants. Such
reports are referred to appropriate
Police authorities for investigation
and action, As a result of such
mction, 8 recuiting agencies and 120
Endividuals havie already been suc-
cessfully prosecuted.
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(b) A proposal for a new enact-
ment on Emigration is at an advanc-
ed stage of consideration of the Gov-
ernment, which is expected to cover
all aspects of recruitment of emigr-

ants,

Rath Committee’s Report on Correc-
tion of Consumer Price Index
Numbers

#75. SHRI INDRAJIT GUPTA:
SHR1 K. RAMAMURTHY:

Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the Rath
Committee’s report on correction of
consumer price index numbers has
been under the consideration of Gov-
ernment for the last two years; and

(b) if so, what is Government’s
decision thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHR1 T. ANJIAH): (a) Yes, Sir.

(b) A decision is expected to be
taken before the wend of the budget
session of parliament.
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Visit of Shri Gonsalves to Capitals of
ASEAN Countries

*71, SHRI P, K, KODIYAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) whether Sﬁri E. Gonsalves, Sec-
retary in the Externa] Affairs Ministry
recently visited ASEAN capitals; and

(b) if so, the purpose of the visit?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
SIMHA RAO): (a) Yes, Sir.

(b) The purpose of the visit was
to exchanga viewg on the first India~
ASEAN dialogue on economic and in-
dustrial cooperation as well as on
matters of mutual interest.

Setting up of 3 Regiona] Cancer
Research Centre in Calcutta

*78. SHRI SOMNATH
CHATTERJEE:

Will the Minister of HEALTH be
be pleased to state the steps so far
taken to set up a Regional] Cancer
Research Centre in Calcutta?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL. WEL-~
FARE (SHRI B, SHANKARA-
NAND): The Chittaranjan Nationel
Cancer Research Centre, Calcutta i®
already functioning as a Regional
Cancer Research Centre for the
Eastern Region, since 1975,
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Use of Patienis for Research Werk in
AIIMS

+78. SHR] HANNAN MOLLAH:
SHRI P. M. SAYEED:

‘Will the Minister of HEALTH
be pleased to state:

{a) whether it is a fact that the
patients admitted o the A]] India Ins-
titute of Medical Sciences, New Delhi
are victims of being utilised as
guineapig for research work;

(b) whether it is also a fact that
medicines for research are applied to
the patients of Hepatites Amebiosis
and that may be fatal to their life;

(¢) whether it is also a fact that
dectors are under compulsion in doing
such inhumapn job; and

(d) if w0, the steps Government pro-
po#e to take in this regard?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (¢). No, Sir.

(d) Does not arise

Navigability of Haldia

*80. SHRI NIREN GHOSH: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that the sprcad of the Balari par is
affecting the navigability of Haldia;
and

(b) if so, what steps Government
have taken to tackle the situation?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P,
SHARMA): (a) Yes, Sir.

(b) Model studies recommended by
the foreign expert have since been
completed in Pune and mathematical
model studies abroad are in progress.
A final view in the matter will be
taken on completion of these studies.

All Indig Working Class Consumer
Price Index Numbers

467. SHRI CHANDRA PAL SHAI.
LANI: Will the Minister of LABOUR
be pleased to state:

(a) the figures of all India working
class consumers Price Index (base
1960—100) for the last ten months,
month-wise; and

(b) the corresponding figures of
twelve monthly averages thereof,
month-wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b). A state-
ment giving the requireq informatien
is attached:

Statement

All-India aperage Consumer price index Numbers
(General) for industrial workers ore  {uem
Monthly moying cverage on kase: 1¢€c m=1c0.

Monthly 12
Month Index manthly
Numbers movirg
Averages
1979—
June . . 345 33550
July . . 353 337 42
August . . . 360 339 83
Sept. . . . 363 342 o8
October . . 365 34417
November . 368 346 50
December . . 374 34975
1980—
January . . 371 353° 00
February . . 369  356°33
March . . . 373 359°75

Note:—Figures for April and May, 1980
are not yet available
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Fundy for National Highways in West
Bengal

468. PROF. RUP CHAND PAL: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the tota]l amount released for
the development/repair/construction
of National Highways in West Bengal
during the last three years; year-
wise;

(b) the total amount asked by the
West Bengal Government for the
same purpose during the last three
years; year-wise; and

(c) the total amount gsked by the
West Bengal Government and how
much amount is sanctioned by the
Central Government for the same
purpose for the year 1980-81 ang the
details thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
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(¢) Keeping In view the available
resources and requirements of the
country as a whole, a sum of Rs, 500
lakhs has been allocated provisional-
ly for National Highway (Original)
Works in West Bengal during 1980-81 -
subject to approval by the Parliament
against a sum of Rs. 654.51 lakhs de-
manded by the State Govt. which also
includes inter alia some requirement
for workg yet to be sanctioned,

Funds for mailntenance and repairs
are released for various components
e.g., Ordinary Repairs, [Renewals,
Flood Damage Repairs, Special Re-
pairs, etc., on the basis of demands
receiveq from States from time to
time, keeping in view the available
resources vis-a-vis the requirements
of the country as a whole. So far a
sum of Rs. 81 lakhs has been released
for Maintenance of National Highways
in West Bengal in 1980-81. Further
amounts would be released on the
basis of requirements which the State
Government may project from time

SHARMA): (a) and (b). A state- to time for various components and
ment is attached. their admissibility,
Statement
National Highwry Mzaintenance & Trr irs
{Original) Worke of Neti ri'VHiclwrve
Provisim  Amount Amonrt Amount Am 1t
m {+in demanded  allocrted demended all ¢ ted
Buiget by the bv the by the b the
Year Estimates  State Govt. Central State Govt.  Ce- tr1
initially (Final re- Govt. on {final Gort of
quirements) the basis require- the hasisn
of admissi- ments) z dr “ceibia
bilitv & litv &
pace »f p-re of
expenditure exnenditure

1977-78 . e 450" 00
1998-79 . . . 502°00
1979-80 . . . . 539° 00

516 00
410°'00

450° 67

(Rs. in lakhs)

503 00 273" 22 15616
410" 00 g310- 64 221°95
400° 0O 342' 10 1216
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Removal of Silting in the Ganges
Botween Jangipur and the Bay of
Bengal

469. SHRI ZAINAL ABEDIN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state the
steps taken by Government to remove
the silting in the Ganges belween
Jangirpur and the mouth of Bay of

Bengal?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): The silt is being removed
by means of dredging the river chan-
nel ang siltation is sought to be con-
trolled through execution of certain
river training works,

Dredging is broadly divided into 4
categories as under:—

(i) Higher reaches dredging, that
is dredging upstream of the Port
of Calcutta, which aimg at blocking
and removing the silt so that it does
not travel lower down to Calcutta.

(ii) Dock dredging, that is dredg-
ing within the docks at Calcutta and
Haldia. ,

(iii) River dredging, that is dredz-
ing of the navigable channel from
Calcutta to Balari bar.

(iv) Estuary dredging, gihat is
dredging of the shipping ®hannel to
Haldia, e

Calcutta Port has a fleet of dredgers
for maintaining navigable depths of
the rivey Hooghly and also to prevent
silt from accumulating in upstream
reaches of Calcutta.

In additon, certain river training
works and bank protection measures
are aso being executed in the vulner-
able reaches to prevent siltation in
the navigable reaches of the river,
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Introduction of Double-Decker
Coaches on Asansol Route

471. SHRI SUSHIL, BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there ig any proposal
under consideration, of Government
to introduce double-decker coatheg on
Asansol route;

(b) it so, details; and
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_ {¢) it not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) to (c). The proposal to introduce
deuble-decker coaches on  Howrah-
Asansol section has been agreed to in
principle. However, no spare double-
dedker coaches are available at pre-
sent for use on this section.
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Conl Loading

478. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether it is a fact that there
has been slackness in loading of ceal
by Railways due to ina equate power
supply during the last two months;

(b) if sa, the reasong thereof; and

(c) what steps have been taken to
provide adequate power to the Rail
ways?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) to (¢). There was a drop in oceal
loading from Bengal-Bihar fields dur-
ing April-May ‘80 as compared tu ear-
lier two months due to frequent and
prolonged interruptions in power
supply in coal loading areas in Bengal-
Bihar Sector. The matter has been
brought to the notice of Ministry of
Emergy for suitable remedial actien.
Regular liaison is alsp being maintain-
ed with State Electricity Boards by
the Zonal Railways.

Develepment of Road Cemmunica.
tions jm Meghalaya

474, SHRI P. A. SANGMA: Wil
the Minister of SHIPPING AN®
TRANSPOM be pleased to state:

(a) whether it is a fact that Meg-
halaya contains only 24 kms. of read
per 100 sq. kms. compared to 34.4 k.
in the country;

(b) if so, what steps are being
taken to develop road communica-
tions ip the State; and

(c) whether Government have any
proposal to construct road along the
International boarder of the State of
Meghalaya?
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THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir. The posi-
tion is as under:—

Roadlength Road
(Kms)  length (Kms)
per lakh of per 1¢o
populaticn  sq. km. of
area

M:ghalaya . 348 16
All India . 260 48

({b) and (c). Road communicaticn
system in the State is being improved
under the Central Sector Road Pro-
grammes as also under the State Plan.
Development of about 890 kms of
roads is covered by Central Sector
Road Programmes viz., National High-
‘ways etc., and several improvement
works are proposed on these during
1978—83. This programme is over and
above the work being taken up by
the State Govt.,, as part of Statle plan.
Out of a total length of about 580C
kms. a continuoug road already exists
along the international border in
Meghalaya from Mankachar (Western-
most point) to Balat. There is also
a road in existance from Balat to
Sonapur (Eastern-most point) excepl
for some missing sections aggregating
to about 135 kms. 8he end points of
these missing sections are however uc-
cessible through alternative roules.

Diversion of Cargo from Bombay
Port

475, SHRI K. T. KOSALRAM: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the reasons for the marked fall
in callings by Conference Lines during
1979 at Cochin Port:

(b) whether the recommendations
of V. R. Mehta Committee for diver-
ting cargo from Bombay Port has
been implemented; and '

(c) If not, the action taken there-
on?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A, P.
SHARMA): (a) It is true that the
number of calls of Conference Lines’
vessels at Cochin Port decreaseq dur-
ing - 1979 ag compared to the earlier
years. Several Conferences’ vessels
have been calling at Cochin Port and
the concerned Conference Lines decide
on their own in respect of frequency of
calls at a particular port keeping in
view commercia]l considerations. This
being so, the precise reasong for re-
duction in the number of calls are
not known. Possibly, it could be due
to better coordination among various
Conference Lines.

(b) and (c). For implementing the
recommendationg of the Mehta Com-
mitee regarding diversion of cargo, an
Inter-Ministerial Committee (Empow-
ered Committee) was constituted by
the Ministry. These recommendations
were considered al an Inter-Minister-
ia] meeting held in March 1979. These
recommendations have been imple-
mented to the extent possible.

Islamic Cunference

476. DR. FAROOQ ABDULLAH:
Wil] the Minister of EXTERNAL AF-
FAIRS be pleaseg to state:

(1) whether Islamic conicrence was
keld in Pakistan in May, 1980;

(b) if so, whether Kashmir question
was also discussed in the conference;

(c) if so, wheiher India objected to
this;

(d) whether India has taken up this
question with the other participant
countries and got clarification from
them in regard to the stand taken by
them in the conference about Kash-
mir question;

(e) if so, what were their views
and reaction: and

(f) whether Pakistap has been in-
formed that such action will not help
in improving the relationg betwena
the two countries?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): (a) The Eleventh Session of
the Islamic Foreign Ministers’ Con-
ference was held at Islamabad from

May 17 to 21, 1980.

(b) and (¢). No, Sir. However,
the Kashmir question was referred to
by President Zia-ul-Haq of Pakistan
in his inaugura]l address on May 17.
India has conveyed its objection to the
Pakistan Embassy in New Delhi.

(d) and (e). Do not arise.
(f) Yes, Sir.

West Bengal requirements of
Railway Rakes

477. SHRI SATYAGOPAL MISHRA:
Will the Minjs\er of RAILWAYS be
pleaseq to state:

(a) what is the monthly requirement
of railway rakes for small scale indus-
tries in West Bengal; and

(b) the actual supply of rakes for
the movement of raw materials during
the Jasi thiree years month-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) and (b). Information in regard to
the requirement and movement of 1aw
materials to smal] scale industrieg in
West Bengal or other states is not be-
ing compiled by the Railways and it
ig difficult to collect it readily. How-
ever, the concerned Railway authori-
ties have instructions to assist the
industries which approach them for
assistance in the movement of raw

materials required by them,

Electric Traction in Railways

478. SHR]I PIUS TIRKEY: Will tne
Minister of RAILWAYS be pleased to

state:

(a) the criteria followed for intro-
ducing the electric traction in the

Railways;
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(b) whether there is any proposal
under Government's consideration
for introducing electric traction in
West Bengal State; and

(c) if so, the detailg in this regard?

THE MINISTER OF STATE N
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Electrification requires large ini-
tial investment and is justified econo-
mically only on sectiong carrying high
densities of traffic which cannot be
managed with steam traction and
where electric traction is cheaper than
dieselisation,

(b) No.

(c) Does not arise.

Bonus to Railway Protection Force

479. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleaseq to state:

_(a) whether the Railway Protec-
tion Force personnel have been
granted bonus;

(b) what is the number of Rail-
way employees working in the Rail-
way Protection. Force Department;
and

(c) what amount will be needed
to cover them under the bonus

scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):

(a) No.
(b) 65,500 Approximately.

(c) (i) Adhoc payment of 15 days’
wages as paid to other Railway ser-
vants during 1979-80—Rs. 1.48 crores.

(ii) Productivity Linked Bonus
equivalent to 25 days’ wages on the
basis of performance in terms of Re-
venue Traffic Tonne Kilometres of the
base year 1877-78—Rs. 2.46 Crores.
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Rakes for Raw Materials for Foundry
ndustries of West Bengal

480. SHRI KRISHNA CHANDER
HALDER: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Central Govern-
ment have received any communica-
tion from the West Bengal Govern-
ment about the supply of railway
rakes to supply raw materials from
Durgapur—Burnpur area to the
Bridge and Foundry industries of West
Bengal;, and

(b) if so, the steps taken by Gov-
ernment to ensure the supply of
rakes?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) No.

(b) Does not arise.

Islamic Conference

481. SHRI GULAM RASOOL KO-
CHAK: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state
India’s view on the outcome of the
Islamic Conference held in Pakistan
in May 1980?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): The Government of India has
not yet received the final documents
of the Islamic Conference held 1n
Pakistan in May 1980. The Govern-
ment have, however, noteq that one
of the decisions at the Conference was
the setting up of a three-member
Committee to consider further neces-
sary action in regard to the situation
in ang around Afghanistan. The Gov-
ernment look upon this as a proposi-
tion meriting consideration.

Wwagons for Coal Transportation

482. SHRI MOOL CHAND DAGA:
Wil] the Ministey of RAILWAYS be
pleased to state:

(a) whether it ig a fact that wagons
could not be supplied in adequate
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number for transportation of coal
from January, 1980;

(b) if so, the number of wagons
demanded and the number 'of, those
supplied during the period from
January, 1980 to June, 1980; and

(c) the reasons for not supplying
wagong in adequate number?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) to (¢). Daily average loading of
coal between January and May 1980
improved to 8981 wagons per day from
8762 wagons per day during the pre-
vioug 5 months,

Eradicaaon of Leprosy from the
Country

483. SHRI HARINATHA MISRA:
Will the Minister of HEALTH pe
pleased to state:

(a) the present incidenis of Iep-
rosy, State-wise, throughout the
country; oK

(b) what facilities for treatment,
both at Indoor and OQutdocor Patients
Departments have been provided in
Government and Government-aided
hospitals; and

(¢) the help extended to non-
official organisations engaged in pre-
vention and cure of leprosy?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) The
number of leprosy cases detected and
on record til] 31st December in each
State is enclosed.

(b) Out-door treatment is provided
to Leprosy patients through Leprosy
Control Units, Survey Education
Treatment Centres, Urban Leprosy
Centres, etc., Indoor treatment is pro-
vided to the needy or acutely ill or
complicateq leprosy patients in the
Leprosy Hospital ang Temporary Hos-
pitalisation Wards attached to the Dis-
trict hospitals or Medical Institutions.
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‘Disease-arrested Deformed Leprosy
patients are treated for correction of
.deformities followed by Physiotherapy
in the Reconstructive Surgery Units
in the Leprosy Hospitals ang Medical
“Celleges, All these wunits function
both under Government and Govern-
ament-aided organisations.
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(c) The non-official voluntary orga-'
nisations engaged in anti-leprosy acti-
vities under the National Leprosy
Control Programme receive grant-in-
aid from the Government of India on
the recommendations of the concerneg
State Government, according to the
pattern of assistance approved for the
purpose.

Statement
Population New Cases Total Estimated
Sl as per 1971 detected cases prevalence
No. States/U. Ts. Census during detected rate per
(lacks) 1979 -80 till 1000
(lacks) (1l cks)
1 2 3 4 5 6

1  Andhra Pradesh 43503 0° 509 4645 14° 45
2 Assam . . . . . 146 25 .. 0°045 o-82
3 Bihar . . 563 53 0' 152 1-681 6-02
4 Gujarat . . 26698 0- 090 0 516 2'02
5 Haryana . 100" 37 only 6 0001 010
6 Himachal Pradesh 34 60 0002 0-061 434
7 Jammu & Kashmir 46- 17 0002 0 051 1-08
8 Karnataka 202' 99 0" 124 1-184 5 04
9 Kerala 213 47 o 038 0371 3" 51
" 10 Madhya Pradesh . 416 54 0° 234 07y
11 Maharashtra 504" 12 0 429 2+ £6q 5°55
12 Manipur . . . 1073 0 003 0 054 5° 59
13 Meghalaya . . 10°12 0 017 5'93

14 Nagaland . . 516 only 48 0 0Ig 9 69
15 Orissa . . . 291" 45 0165 1310 10° 80
16 Punjab 135° 51 0066 015
17 Rajasthan . . . . 257 66 0° 007 0" 051 039
18  Sikkim . . . . . 2° 09 only 22 7-67
19 Tamil Nadu . . 411799 0-619 750 19°CT
20 Tripura . o . . . 15° 56 0°009% 0° 029 6-43
21  Uttar Pradesh . . . . 883- 41 0264 2-4€8 1'go
22 West Bengal . . . . 443712 . 1-566 {58
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1 2 3 4 5 6
Union Terrilories
23, A & N. Isands 115 0 001 0' 005 8 70
24. Arunachal Pradesh 4 68 0- 008 214
25. Chandigarh . . . 2.47 -, .. oo
26, Daira & N. Haveli 0 74 only 23 0° 605 1'35
27. Delhi 40- 66 0’002 0- 046 0* 25
28. Goa, Daman and Diu 8 58 0- 002 0°013 5-83
29. Lakshadweep 032 only 2 0 005 3125
sa. Mizoram . 3 32 0° 001 0 003 301
31. Popdicherrvy ., . . . 472 0° 007 0 129 40° 25
All India 5481° 59 2 422 24 662 5 93
Visit of Seychelles President Measures to Check Fake Drugs
485. SHRI JAI NARAIN ROAT:
484. SHRI SUBHASH CHANDRA Will the Minister of HEALTH be
BOSE ALLURI: Will the Minister of pleased to state:
EXTERNAL AFFAIRS be pleased to (a) whether Government have

state:

(a) whether it ig a fact that Sey-
chelles President visited Jndia in
May, 1980 and had discussions with
various Government officialg; :nd

(b) if so, the outcome of the dis-
cussions?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) Yes, Sir. The President
of Seychelles paid a Staile visit to
India from 2nd to 11th May, 1980

(b) Views on international issues
and bilatera] relations were exchang-
ed. A resident Indian diplomatic mis-
sion is expected to be open in Mahe
with a view to facilitating develop-
ment of closer ties. It is hoped that
bilateral cooperation will be expanded
te the mutual benefit of both coun-
tries, '

formulated effective and well coordi-
nated measures to check fake drugs;

(b) if so, broad features thcreof;
and

(¢) what steps have been taken to
strengthen enforcement machinery
al State level and whether there is

any proposal to use Preventive De-
tention Act against drug fakers?
THE MINISTER OF STATE IN

THE MINISTRY OF HEALTII (SHRI
NIHAR RANJAN LASKAR): (a) and

(b). Under the provisiong of ihe
Drugs ang Cosmetics Act and the
Rules thereunder, control over the

manufacture and sale of drugs 1s
exercised by the State Drug Control
Authorities through a system of licen-
sing and inspection of manufacturing
and selling premises. Some of the
State Drugg Control Organisations be
set up separate legal-cum-inteiligence
cells for tackling the problem of spu-
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rious drugs. The measures that have
been taken by Government to combat
the manufacture and sale of spurious
drugs are detailed below:—

(i) In 1964, the Drugs and Cosme-
tic Act was amended to increase the
penalty for manufacture and sale
of spurious drugs from three years
to 10 years and with fine. The
courts were requested to record in
writing specia] reasons if they wish-
ed to impose a sentence of imprison-
ment of less than one ye€ar.

(ii) A new section was added in
1964 requiring every dealer or an
agent of a manufacturer to disclose
to the Drugs Inspector, the name,
address and other particulars of the
person from whom he acquired
drugg or cosmetics,

(iii) Provision was also made in
1964 whereby the stocks of spurious
drugs could be consficated if the
person responsible for its manufac-
ture or distribution was convicted.
The implements of machinery used
in such manufacture, sale or distri-
bution and any receptacles, packages
or covers in which such spurious
drugs were contained and the ani-
mals, vehicles, vessels or other con-
veyance used in carrying such drugs
were also made liable to confiscatior..

(iv) To eliminate unlicensed manu-
facturers of drugs, who usually in-
dulge in manufacture and sale of
spurious drugs, an “All India List
of Licensed drug manufacturers’
has been compiled and brought upto
date. This list has beew circulated
to al] the State Drugs Controllers
and leading Associations of Drug
Manufacturers ang Dealers.

(v) The States have been advised
to maintain close liaison with the
Police authorities for the compaign
against spurious drugs to be carried
out intensively.

(vi) Whenever reports of spurious
drugs are received by the Central
Drugs Standard Control Organisa-
tion and whenever a racket is sup-
posed to be of Inter-State character
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the States concerneq are immediate-
ly altered and advised to take ne-
cessary action with the assistance of

the State Polig:e.

(vii) The help and cooperation of
Association representing the inter-
ests of drug manufacturers and dea-
lers has been and is being enlisted
to ensure maximum compliance with
the Good manufacturing and sale
practices and their co-operation in
the campaign against spurious drugs
is also being sought.

(viii) A constant liaison with the
State Drugs Control Organisation is
maintaineg by the Central Drugs
Standard Control Organisation by
holding meetings of the Drugs Con-
sultative Committee meetingg of the
Zona) State Drugs Controllers, and
through discussions the Zonal Offi-
cers have with the State Drugs con-
trol Officials and by correspondence.
This constant exchange of informa-
tion helps co-ordination and intensi-
fication of quality contro] measures

(ix) The States have been reques-

ted to constitute State Drugs Advi-
sory Boards on which representa-
tives of the manufacturers, dealers,
medical profession and consumers
are associated to advise the State
Governments on the measures to be
taken for effective enforcement of
the Drugs and Cosmetics Act.

(x) The testing facilities available
with the Central Government at the
Central Drugs Laboratory, Calcutta
the Central Indian Pharmacopocia
Leboratory  Ghaziabad and the Cen-
tral Research Institute, Kasauli, are
placed at the disposal of the States.
As many as 21 States and Union
Territories are now availing of the
testing facilities.

(xi) Four Zonal Offices of the Cen-
tral Drugs Standard Control Orga-
nisation have been set up at Bom-
bay, Calcutta, Madras and Ghazia-
bad to maintain a close liaison bet-
ween the Central and State Organi-
sationg and to ensure uniform an-
forcemwnt of the Act throughout the
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wountry. These Zonal offices have
also Drugs Inspectors carry out
4oint inspections of premises of drug
manufacturers alongwith the State
Authorities to ensure that they con-
form to the standardg laig down

under the law.

(xii) “The technical competence of
the Drugs Inspectors employed by
State Governments is brought up to
date by the Central Drugs Control
Organisation which hag arranged a
training programme for Drugs Ins-
pectors. This is a running pro-
gramme and, State Governments
have been availing themselves of

this facility.

(¢) The Central Council of Health‘:
which consists of the Union Health
Minister and the State Health Minis-
ters, has from time to time been re-
commending that the State Govern-
ments should take steps to strengthen
and reorganise their enforcement ma-
chinery for Drug Control. The speci-
fic recommendation made by the Cen-
tral Council of Health.is as under;—

The States should reorganise the
Drug Control Machinery so that there

1

(1) a whole-time officer, technical-
ly conversant with the manufacture
and testing of drugs, in-charge of
the Drug Control Organisation;

(2) an adequate number of Drug
Inspectors on g reasonably attrac-
tive salary;

(3) a well-organised analytical
laboratory capable of testing samp-
les of all categgries of drugs; and

(4) a Legal com-Intelligence Cell
suitably equipped for tackling the
problem of spurious drugs with the
help of the Police Administration
and for processing legal cases.

The provisions under the Drugs and
Cosmetics Act and the Rules there-
under are adequate for taking action
against persons indulging in fake
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drugs. There is therefore, no proposal
to use the Preventive Detention Act

against drug fakers.
Bankura-Asanso] Rail Connection

486, SHR] BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
pleased to state the steps taken by
hig Ministry to connect Bankura and
Purulia Districts with Asansol by

rail?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): Both
Purulia and Bankura are already con-
nected to Asansol by BG line. In the
past following surveys have beep done
to connect these districts with BG

line:

(i) Bunkura-Mejhia-Raniganj new
BG rail link.—A survey was under-
taken al the instance and ¢ost of
Govt. of West Bengal for this rail
link in 1977 with the object of
movement of coal from WMejhia
Coal-fields to Kolaghat Thermal
Power Station. Further considera-
tion to this project, which involves
construction of a major bridge over
the Damodar River, can be given
after the firm plans for exploita-
tion of Mejhia coal-fields and the
linkages therefrom are available.

(ii) Conversion of Purulia-Kotshila
narrow gauge line into broad gauge
—The question of updating the
earlier engineering-cum-trafic sur-
vey for converting this line is en-
gaging the attention of Government.

(iii) Construction of a BG line
from Bankurq to Durgapur via
Beliatore.-——~Economic feasibility of
laying a BG line from Bankura to
Durgapur via Beliatore has not been
examined so far. On a rough assess-
ment the new BG line will be
about 45 kms. long and will cost
around Rs. 8 crores excluding the
construction of a major bridge over
Dameodar river which will cost ano-
ther Rs, 10 crores.
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Cpuversion of Mysore-Bangalore
M‘Way Line

487, SHRI OSCAR FERNANDES:
'Will the Minister of RAILWAYS be
pleased to state:

(ay whether Government have de-
cided to expedite the broad gauge
eenversion work of the Mysore-
Bangalore and Bangalore-Guntakal
Railway lines; and

(b) if so, the progress made in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes;
the works are being progressed ac-
cording to the availability of fungs.

(b) Work on thie Mysore-Bangalore
conversion project has started, and
strengthening of the bridges has been
taken up.

Overall progress made on Bangalore-
Guntakal conversion project is 61 per
cemt.

Melding Non-aligned meet to resolve
Afghan Crises

488. SHRI K, P. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether at Belgrade the possi-
bility of holding a non-aligned meet
to resolve the Afghan issue was
mooted;

(b) if so, the response of different
countries in the matter; and

(c) whether the Soviet and Afghan
Governments reached favourably in
this matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The question of
cenvening a meeting of Non-aligned
ceuntries to discuss the deterioration
in the international situation was gen-
erally 1aised during informal consul-
tations held by leaders of some Non-
aiigned countries at Belgrade during
the time of President Tito's funeral.

(¢) The attitude of the Afghan
Government to the convening of a
countries to discuss the deterioration
meeting of Non-aligneq countries is
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not known. The Soviet Union is not
a member of the Movement of Non-
aligned countries.

Intreduction of North Bengal Express
from New Jalpaiguri to Sealdah

489 SHRI ANANDA PATHAK: Will
the Minister of RAILWAYS  be
pleased to state: ’

(a) whether Government have re-
ceived a joint representation signed
by a number of M.P.s demanding in-
troduction of North Bengal Express
from New Jalpaiguri to Sealdah;

(b) whether Government are also
aware that the introduction of North
Bengal Express is a crying need of
the people not only of North Bengal
but also of Sikkim and neighbouring
Bhutan and other parts of the
Himalayan Region and different or-
ganisationg and individuals have made
several representation in thig regard;
and

(c) if so, what action Government
propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(S{TRI C, K. JAFFER SHARIEF): (a)
Yes.

(b) and (¢). In order to meet the
demands of passengers between Cal-
cutta and West Bengal 53|54 Triweekly
Gaur Expresg has been introduced
beiween Malda Town and  Sealdah
w.ef. 20-4-80. Due to capacity
constraints on Maida Towa.New Jal-
paiguri section ang inadequate termi-
nal facililies at New Jalpaiguri, this
train could not be introduced to and
from New Jalpaiguri, How-
ever, the introduction of this train
has diverted considerable traffic bet-
ween Sealdah and Malda Town on
the days of itd run thus releasing
additional  accommodation for the
through traffic to new Jalpaiguri on
the existing trains between new Jal-
paiguri and Calcuita,

Steps are also being taken to plan
for increasing the capacity on Malda
Town and New Jalpaiguri section and
to augment the terminal facilities at
New Jalpaiguri.
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Murder of Indian Family in Kenya

490. SHRI AHMED M. PATEL:
SHRI B. P. JADEJA:

Will the Ministey of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that an
Asian family in Nairobi has been
found murdered in the home;

(b) the number of persons mur-
dered; 9

(¢) what are the causes of the

murder;

(d) whether iny enquiry has been
conducted by the Kenya Government,;

(e) if so, the result of the enquiry;
and

(f) whether Indian Government has
sent any protest note to the Kenya
Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V., NARASIM-
HA RAO): (a) and (b). Three Asians
were found merdered in Nairobi on
10th April, 1980. The were Mr. J. P.
Patel, his wife and niece holding
Kenyan and British passporis,

(¢) The motive of murder 1is sus-
pected to have been robbery.

(d) and (e). Yes Sir, The Kenyoan
authorities are continuing their in-
vestigations.

(f) Does not arise; none of the
victims was holder of Indian passport.

Rakes for Small-scale Industries

491. SHRI SUDHIR KUMAR GIRI:
Will the Minister of RAILWAYS be
bleased to state the State-wise number
of rakes allotted monthly for the move-
ment of raw materials for the small
scale industries during the last three
years month-wise?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): Infor-
mation in regard to the move-

ment of raw materials to the Small

6o

Scale industries is not being compiled
by the Railways and it is difficuit to-
collect this information readily, How-
ever, the concerned railway authorities
have instructions to assist the indus-
tries which approach them for- assis-
tance in the movement of raw mate-
rials required by them,
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Inter-Island ferry service in Andaman
ang Nicobar Islands

493, SHRI MANORAJAN BHAKTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
inter-Island ferry service in the Union
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Territory of Andaman and Nicobar
Islands ig far from satisfaction and
since last three years Goverament are
trying to get 3 ‘verawa’ type inter-
Island vessels;

(b) if so, whether orders were plac-
d with the Shipyard and if so, where
order was placed and when the pro-
bable date the vessels are likely to be
delivered; and

(c) whether Government are aware
of the proposal from Andaman &
Nicobar Administration to permit to
purchase two second hand passenger
ship from abroad to meet the urgent
transport requirements and if so, what
13 the present position?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI
A, P SHARMA: (a) and (b).
With a view to meeting the increased
requirements of both passenger and
cargo traffic in the Andaman and
Nicobar Islands, it has been decided
to strengthen the existing fleet deplo-
ed on the Inter-Island Ferry Service
in Andaman and Nicobar Islands. The
PIB have recently approved the ac-
quisition of two passenger-cum-cargo
Vessels for operation on this Service.
Placement of order on the Shipyard

etc. would depend on the Cabinet
decision,
(¢) No, Sir.

Demand of All India Apprentices
Union

494 SHRI K, A RAJAN: Will the
inister of LABOUR be pleased to
state:

(a) whether five members of All-
India Apprentices Union observed a
fast ynto death to press their demands;
. and

(b) if so, the details of their de-
mands and Government’s reaction
-thereto?
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MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) Some representatives
of the All India Apprentices Union
have gone on relay hunger strike be-
fore the Ministry of Labour and not
on fast unto death.

(b) The demands of All India App-
rentices Union are:—

(1) The trained apprentices after
completion of their training should
be considered for absorption in the
concerned Department|Corporations.

(2) The trained apprentices who at
the time of their absorption cross the
upperage limit should not be con-
sidered as ‘Overaged’ for the purpose.

(3) Section 22(1) of the Appren-
tices Act 1961 should be amended so
as to make it obligatory on the part of
the employers to give trade oriented
jobs to the trained apprentices.

(4) The minimum fixed rate of
stipend shculd be increased from Rs.
130|- to Rs. 300|-.

(5) Facilities like medical, house
rent, conveyance and sitting arrange-
ments while working in the organisa-
tions should be extended to the app-
rentices.

(6) The trained apprentices should
be absorbed without any reference to
the employment Exchange or any cther
clarification,

The demandg are receiving the most
careful and simpathetic consideration
of the Government. It will be the end-
eavour to see that training is not
wasted and that trained apprentices
are found employment as far as possi-
ble. Certain provisions of the Factories
Act in relation to health, safety and
welfare of workers already apply to
apprentices under Section 14 of the
Apprentices Act, 1961. The scope for
extension of further facilities and the
question of increasing the stipend will
be considered at the next meeting of
the Central Apprenticeship Council.
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The President of the All India

THE MINISTER PF /STATE IN

Apprentices Union has been apprised THE MINISTRY OF RAILWAYS

of the steps being taken and has
been advised to give up the agi-
tational approach.

Erode-Coimbatore Railway Line

495. SHRI C. CHINNASWAMY
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose to
open new railway lines on Erode—
Gobichetti Palayam—Satya Mangalam
Coimbatore in Tamil] Nadu Region to
help the development of Agriculture
and commerce;

(b) if so, when these are likely to
function; and

(c) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF..: (a) No.

(b) Does not arise.

(¢) The severe constraint on re-
sources position does not permit taking
up of this project.

Late running of K, K. Express and
Mahalakshmi Express

496. SHRI T. R. SHAMANNA: wWill
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
that many trains particularly K. K.
Express—(Bangalore~-Delhi) and
Mahalakshmi  Express (Bzngalore-
Bombay) are invariably running late;
and

(b) whether Government propose
to take steps to see that the trains
reach destination as per schedule?

441 L.S—3

(SHRI C. K. JAFFER SHARIEF):

(a) The punctuality performance of
125/126 K. K. Express and 203/204
Banglore-Miraj M. G. and connecting
303/304 Miraj-Bombay B. G. Maha-
laxmi Express has not been upto mark.
The reasons for unsatisfactory perfor-
mance were mainly due to alarm chain
pulling, loco losses, signal failures,
accidents anq public agitations etc.

(b) Running of 125/126 K. K. Ex-
press ang 203/204 and connected 303/
304 Mahalaxmi Express is being mon-
itored on day-to-day basis and all
efforts are being made to improve
punctuality performance and the
avoidable cases of detention are being
suitably taken up.

Man-days Jost and Workers affected
due to industrial disputes

497. SHRI JYOTIRMOY BOSU: Will
the Minister of LABOUR be pleased

to state:

(a) total number of industrial dis-
putes in the country, State-wise and
Union Territory-wise, during the
years 1977, 1978 and 1979; and

(b) state-wise and Union Territory-
wise number of workers affected and
number of man-day lost due to
strike and lock-outg during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) and (b). A Statement
showing the number of industiial dis-
putes, number of workers affected and
the number of mandays lost therein for
the years 1977, 1978 and 1979, is at-

tached.
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Lack of Hestel Facllities in Colleges
of Medica] Sciences

498. SHRI P. J. KUPPEN: Will
the Minister of HEALTH be pleased to
state:

(a) whether it is g fact that the
students of University College of
Medical Sciences attached to Safdar-
jung Hospital New Delhi have been
facing difficulties due to lack of hostel
facilities; and

(b) if so, the steps taken by Gov-
ernment to provide them  proper
hostel facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SIIRI
NIHAR RANJAN LASKAR): Ja)
Yes.

(b) Some barracks located near the
University College of Medical Sciences
have been got removed and handed
over to the College authorities for use
as students’ hostel, temporarily till
such time as regular hostel facilities
are made available at the medical Col-
lege and Hospital complex being estab-
lished at Shahadra,

Indian Territorial Waters

499. SHRI A. NEELALOHITH-
ADASAN: Will the  Minister of
EXTERNAIL AFFAIRS be pleased to
state:

(a) what is the range of Indian

territorial waters at present;

(b) what, if any, are the right and
privileges of India in respect of her
territorial waters; and

(¢) how such rights and privileges
are protected at present?

THE MINISTER OF EXTERNAL
A¥FAIRS (SHRI P. V. NARASIMHA
RAO): (a) The territorial waters of
India exteng to a distance of 12 natu-
tical miles from the baseline,

JUNE 12, 1980

Written Answers 72

(b) India has complete sovereignty
over the territorial waters of India,
its seabed and sub-soiland the air space
over such waters. However all foreign
ships (other than war ships including
submarines and other underwater
vehicles) enjoy the right of innocent
passage through the territorial waters
of India. Foreign warships including
submarines and other underwater
vehicles may enter or pass through
the territorial water of India after
giving prior notice to the Central
Government.

(c) The Indian Navy, the Coastguard
and the Maritime Collectorate of the
Department of Customs protect our
interests in the territorial waters with
respect to matters relating tp security,
the resource and other aspects, and
customs and fiscal matters respec-
ively.

Treatment of Badshakhan

500. PROF. MADHU DANDAVATE:
Will the Minister of HEALTH be
pleased to state:

(a) whether Badshakhan js being
satisfactorily treated at the Indian
Institute of Medical Scienceg at Delhi;
and

(b) if so, what is the progress in
his health?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR) (a) and
(b). Badshakhan was admitted on
the 26th March, 1980 in the All India
Institutute of Medical Sciences, Hos-
pital ang after satisfactory treatment
was discharged on the 1st June, 1980.

Loss of Ships

501. PROF. MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that seven
Indian ships with a total imsuved
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valuye of Rs. 1456 crores and 111 per-
sons on board were lost during the
last three years;

(b) if so, whether investigations in
this regard have been completed; and

(c) if so, the findings of these in-
vestigationg?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir, except that
the total insured value of the seven
ships is Rs. 14.57 crores and the num-
ber of persons, who were lost, is 120.

(b) No, Sir.
(¢) Does not arise.

Number of Indians Repatriated frem
Sri Lanka

502. SHRI JANARDHANA POOJ-
ARY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the number of persons of Imndian
origin repatriateqd from Sri Lanka
during 1978, 1979 and first quarter ef
1980; and

(b) the reasons for sharp decline in
the rate of repatriation?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) The number of persong of
Indian origin repatriated from Sri
Lanka during 1978, 1979 and the first
quarter of 1980 is as follows: —

Account- Natural Total
able Increase
Persons
1978 . 20,281 9,157 29.438
1979 . 15,042 7.852 23.794
1980 (upto 3,135 1,784 5,119

April 30)
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(b) the possible reasons responsible
for the decline in.the rate of-repatria-
tion are as follows:—

(1) Delay in Sri Lanka regarding
the completion of formalities such as
payment of Provident Fund, Gratuity,
exchange controls etc.,

(2) An improvement in conditions
on the tea estates in Sri Lanka which
induce repatriates to delay their
departure.

(3) Suggestions within Sri Lanka
for a re-examination of arrangements
pertaining to repatriation and citizen-
ship of stateless persons of Indian
origin.

National Highwayg under Construction
in Himacha] Pradesh .

503. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
SHIPPING AND TRANSPORT be
Pleased to state:

(a) the names of National Highways
passing through Himachal Pradesh
which are under construction at pre-
sent; and

(b) the latest progress made in the
construction in each case along with
the likely dates for the completion?

THE MINISTER OF SHIPP-
ING AND TRANSPORT AND TOU-
RISM AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) and (b).
The National Highways 1-A, 21 and
22 pass through H#Himachal Pradesh.
various improvement works like rais-
ing, realignments, widening, streng-
thening, construction/reconstructio of
cross draiage works, bridges over
Nallahs and Khads etec. on these
National Highways are in different
stages of progress and all such works
are targetted to be completed by the
end of March, 1983. However, deve-
lopment of National Highways is a
continuous process and improvement
works are taken up accordng to prio-
rities on the National Highway sys-
tem on all India basis depending on
the over-all position of resources.
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Employment on Compassionate
Grounds in Northern Railway

504. PROF. NARAIN CHAND
PARASHAR: Wil the Minister of
RAILWAYS be pleased to state:

(a) the number of applicantg who
have applied for employment on com-
passionate grounds, consequent upon
the death of their parents/husbands

JUNE 12, 1980
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(b) the number of such among
them as have been given employment;

(c) the number of such among them
whose cases have been rejected along-
with the reasons fer rejection; and

(d) when the remaining cases are
likely to be finalised?

THE MINISTER OF STATE IN THE

while on duty in Northern Railway; MINISTRY OF RAILWAYS (SHRI
Division-wise, during the last three C K. JAFFER SHARIEF): (a) to
years including current financial year; (d). A statement is attached.
- Statement
Total pumber The number  The number  Number of
of app'icaticns among them of such cases  cases pendin€
who have have been rejected
S.No. & Division applied for given appoint—
appointment  ment
on compas—
sionate grounds
for the last g
vears including
this vear
A B C g D
1. Firozepur 379 290 24 65
2, Moradabad 771 424 255 92
3. Jodhpur 262 160 51 51
4. Delhi 752 543 58 151
5. Lucknow 755 217 55 483
6. Allahabad 776 677 24 75
7. Bikaner 271 259 3 9
- —
N.B. : —

1. The cases shown in column ‘C’ do not come within the purvicw of appointment on
compassionate grounds as per extent rules and orders.

2. Cases under column ‘D’ include cases of illiterate and semi-literate * wicows for
whom the number of jobs to which they can be appointed are very limited.
They are engaged as casual water-woman in summer every vear till they get

regular employment.
finalised shortly,

Deatp of Students from the Train
Roof

505. SHRI  BALASAHEB VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether his attention has been
drawn to the news-item captioned

Rest of the cases pending aie under process and will be

“three students dies after fall from the
train roof” which appeared in the
Statesman (Delhi Edition) of 27th
May, 1980;

(b) if so, what effective and deter-
rent measures are being taken to en-
sure that railway rules are not 80
violated; and
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(¢) how many people have been
prosecuted in this connection for such
violation during the last three years,
year-wise?

THE MINISTER Og‘ STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
(a) Yes,

(b) Travelling on the roofs of trains
is an offence under section 118(2) ot
the Indian Railways Act. Publicity is
given through announcements on the
public address system etc, to educate
the public that traveliing on the
roofs of trains is not only a punish-
able offeace, but it can endanger their
lives als>, Government Railway Po-
lice and Ticket Checking Staff are
deployed to prevent roof travelling.
Instructions also exist that during
melas, efe., when efforts to persuade
or force an unruly mob of unautho-
rised roof travellers to come down
fail. the train concerned should step
short of un overhead infringing struc-
ture, giv: a warni whistle, proceed
thereafter at ‘deadWow’ speed  and
resume normal speed after the whole
of the train has cleared the infring-
ing strurture,

No. of

Year passengers
prosecuted
1977-78 . . ; . 3,003

1978-79 . . . . 2,805
1979-80 . . . . 2,0¢1
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fyooting of Goods Train at Banahi
- Station

507. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that in the
month of April a goods train was loot-
ed at Banahi Station of Eastern Rail-
way; and

(b) if so, the details of looted goods
and their estimated value?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
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(a) and (b). No, However, on
144—1980, there was a theft of two
bagg rice valued at Rs. 450/- from a
wagon on goods train No. DC-289 Dn.
between Banahi and Bihia Railway,
Stations,

. Iate Running of Jhelum Express

508, SHRI UTTAM RAO PATIL:
Will the Minister of RAILWAYS be

pieased to state:

(a) whether it is a fact that the
Jhelum Express running between
Pune and Jammu Tawi is always
running late; and

(b) if so, what steps arc proposed
to be taken in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI C K. JAFFER SHARIEF):
(a) The punctuality performance of
177/178 Jhelum Express; of late; has
not been upto mark. The reasong for
unsatisfactory performanc:> was main-
ly due to Alarm Chin Pulling. Loco
defecting/failures, derailmentis, late ar-
rival connecting rake ang severe sum-
mer conditions, etc.

(b) Running of 177|178 Jhelum Ex-
press is being monitored on day-to-
day basis and all efforts are being
made to improve punctuality perfor-
mance and the avoidable cases of dc-
tention are being suitably taken up,

Bus Service betweem Madrags Hotel
and Paschimpuri, Delhi

509. SHR] M. V. CHANDRASHE-
KYARA MURTHY: Wili the Minister
of SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the only route No. 910
between Madras Hotel and Paschim-
puri is irregular and the passengers
have to wait for 2% hours for the bus
at noon and when a bus comes, the
passeng s waiting at intermediary
stopg are not in a position to poard
the bus due to its being already over-
crowded;

JUNE 12, 1980
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(b) if so, what steps are ‘proposed
to improve the service;

(¢) the number of complaints made
by the passengera for the irregular
service on this*route; and

(d) what action has so far been
taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI
A, P, SHARMA): (a)
The service on Route No. 910 bet~
ween Madras Hotel and Paschimpuri
hag the frequency of 26 minutes in
peak hours and 52 minutes in non-
peak hours. In the event of any
break.down in non-peak hours irre-
gularity in service sometime  may
occur. !

(b) With a view to improve the
service the following steps have been
taken:—

(1) One special trip has been in-
troduced from Madras Hoiel to Pas-
chimpuri from 9th  June, 1980 at
240 P.M to reduge the waiting time
and over-crowding;

(ii) Supervisory staff at the ter-
minals has been instructed to pro-
vide substitute bus in case break-
down of the scheduled service;

(iii) Efforts are being made to
degioy comparatively new buses
with better service reliability on
this route,

(c) and (d), Twy complaints re-
garding irregularity of service on this
route were received during the last
six moenths and the action taken is
indicated against (b) above.

Bus Route No. 910

510, SHRI M, V. CHANDRASHE-
KHARA MURTHY: Will the Minister
of SHIPPING AND TRANSPORT be
prleased t5 state:

(a) whether route No. 919 1s from
Paschimpuri-Panjabi Bagh-General
Store-Raja Garden-Moti Nagar-Central
Secretariat to Madras Hotel;
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(b) whether Governmant propose to
change this route to save the time of
passengers  to Paschimpuri-Panjabi
Bagh-Moti Nagar (near fire station)-
Centra] Secretariat-Madras Hotel; and

(¢) if so, by what time and if not,
the reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM

AND CIVIL. AVIATION (SHRI
A, P, SHARMA): (a)
Yes.

(b) No.

(c¢) The suggested service will have
to operate on the recently construct-
ed rosd connecting Link Road with
Najafgarh Road, This road is not
considered fit for operation of heavy
vehicular traffic. Moreover, the cul-
vert  constructed on the Najafgarh
Drain is not wide enough {0 allow
operation of DTC buses, Therefore,
services as suggested are not possi-
ble t¢ Pe operated till such time as
suitoble road and culver! are cons-
tructed,

Prime Minister’s meeting with Foreign
Delegate at Belgrade

511. SHRI P. M. SAYEED:
SHRI MAGAN BHAI BAROT:

SHRI GULAM RASOOL
KOCHACK:

Wil; the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Prime
Minister had met many of the foreign
delegates at Belgrade when she
attended the funeral of Tito;

(b) if so, how many foreign heads
and delegates she met; and

(c) what was the outcome of these
scussions?

RHE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V. NARA-
SIMHA RAO): (a) Yes Sir,

(b) During her short stay in Bel-

grade, she met 13 heads of states'gov-
ernments!delegatlons.
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(c) The discussions covered both a.
review of the international situation
and a brief exchange on bilateral re-
lationg with the countries concerned._

P.M.’s talks with Russian Foreign
Minister

512. PROF, MADHU DANDA-
VATE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether poth India and USSR
have agreed, during Prime Minicter's
talks with the Soviet Foreign Minis-
ter, to consider measures in consulia-
tion with each other to defuse tension
created by entry of Soviet troops into
Afghanistan and US arms aid to
Pakistan; and

(b) if so, what are the measures
proposed 1o defuse the tension and
atmosphere of cold war?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) and (b). During the meet-
ing between the Prime Minister and
the Sw.vie{ Forecign Minister Mr. Gro-
myko on 12-2-1880G discussions cover-
ed both international situation and
bilateral relations, India’s concern
over the developments in and around
Afghanistan wag comveyed to the So-
viet side, Both :sides shared the
view that it was necessary to take
steps 1o de-escalate tensions in the
region without delay,

No specific measures were drawn
up ag a result of these talks but the
need to defuse tensions to orevent
the return of the cold war was re-
cognised by both sides,

Removal of healthy eye of 3 three
year old girl
513. SHRI ARJUN SETHI:
SHRI K. MALLANNA.
Wili the Minister of HEALTH be
pleased tc state:

(a) whether Government are aware
that there have been cases of scissors,
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cotton etc. left inside the abdomen of
a patient;

{b) whether there has been a
‘tragedy that a three year old girl has
become blind for life due to removal
of her healthy eye insteaq of the
cancerous one;

(c) if so, whether directions have
been issued by Government for the
doctors to be more cautious and what
are the rules which should be strictly
followed before the operation of a
»patient?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
(SHRI NIHAR RANJAN LASKAR):

(a) Yes.

(b) Yes. A 2 year old girl, Nas-
reen Banu, was admitted in Sarojini
Devi Eye Hospital, Hyderabad. on
the 13th February, 1980 for removal
of tumour of left eye, but by mistake
the Surgeon removed her healthv
right eye, She was sent by the State
Government to New York for treatl-
ment,

(e) The instructions ts doctors are
already included in the Medical Code,

Indian Immigrants in Qatar
514. SHRI ARJUN SETHI:
SHRI R. P. YADAV:

SHRI S. R. A. S. APPALA
NAIDU:

Wiil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s attention
is drawp to the ‘Hindustan Times’
dated the 9th May, 1980 ti:at the Indian
mission in Doha has been asked by
his Ministry to take immediate steps
to safeguard the interests cof Indiun
immigrants in Qatar; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) and (b), Government
have seen the concerned press re-
port. On receipt of information
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that the Government pf Qatar inten-
ded to introduce new rules regard-
ing expatriate workers and  had
issued  notification that all foreign
workers who were working  with
emplcyees other than their original
sponsors should file applications with
in a period of one month for regu-
larisation of change of sponsorship in
accordance with the prescribed pro-
cedures, the Indian Embassy in Doha
was instructed tp get in touch with
the appropriate authorities of the
Qatar Government to ensure that
no unduc hardship was causd to
Indian workers in the process, On
representation from the Indian Em-
bassy thut the ‘ime allowed for
regularisation ot new sponsorships
was inadequate and the requirement
of providing a release letier from
the original sponser conlrl lead to
exploitation of workers by the origi-
nal sponsors, fhe Government of
Qatar has extended the grace period
allowed for reguiarisation of vapers
by three months ending on Septom-
ber, 10, 1980 and have waived the
requirement of submitting a release
order from the origincl sponsor in
cases where the workers had been
working with new employers for a
period of over one year.

P.M’s talks with pakistan President in
Salisbury

515. SHRI ARJUN SETHI:

Will the Minister of EXTERNAI
AFFAIRS be pleased to state:
be pleased to state the outcome of the
talk between the Prime Minister
of India and the President of Pakistan
in Salisbury in respect of bilateral re-
lations between the two countries and
with regard to the situation in the
region following the events in Afgha-
nistan?

THE MINISTER OF ‘EXTERNAL
AFFAIRS (SHRI P. V., NARASIM-
HA RAO): Officia] spokesmen of
bota the government of India and
the government of Pakistan have
characterised as useful the talks bet-
ween the Prime Minister of India
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and the President of Pakistan, The
discussions between the Prime Minijs.
ter of India and the President of Pa-
kistan are expected to contribute to
a better  understanding of each
other’s points of view on matters of

bilateral and  international import-
ance.

516. SHRI K. MALLANNA.:
SHRI N. E, HORO:
Will the Minister of EXTERNAL
AFFAIRS
be pleased to state:

(a) whether it is 5 fact that the
Indian Embassy representative stayed
away from the inaugural ccremony of
Islamic Foreign Ministers Conference
where a  reference to Kashmir was
made by both President of Pakistan
and his adviser on foreign affairs; and

(b) if so, the names of the represen-
tatives of countries who attended this
Islamic Conference?

THE MINISTER OF EXTERNAIL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) Yes, Sir,

(b) Representatives from the fol-
lowing countries took part in  the
conferenc&,

(}) Algerian Democratic and Po-
pular Republic;

(2) State of Bahrain;

(3) People’s Republic of
desh;

Bangla-

(4) United Republic of Cameroun,

(5) Comoro Islands Federa] Islamic
Republic of Comoro,

(6) Republic of Djibouti

(7) Republic of Gabon

(8) Republic of Gambia

(%) Revolutionary Republic of
Guinea.

(10) Republic of Guinea-Bissau
(11) Republic of Indonesia

(12) Islamic Republic of Iran

(13) Republic of Iraq

' (14) Hashemite Kingdom of Jordan
(15) Stote of Kuwait

(16) Republic of Labenon

(17) Socialist People’s Libyan Arab
Jamahirivah

(18) Malaysia
(19) Republic of Maldives
(20) Republic of Mali

(21) Islamic Republic of Maurita-
nia

(22) Kingdom of Morocco

(23) Republic of Niger

(24) Sultanate of Oman

(25) Islamic Repubiliec of Pakistan
(26, Palestine

(27) State of Qatar

(28) Kingdom of Saudi Arabia
(29) Republic of Senegal

(30) Democratic Republic of So-
malia

{31) Democratic
dan

(32) Syrian Arab Republic

Republic of Su-

(33) Repuklic of Tunisia

(34) Republic of Turkey

(35) Repuhiic of Uganda

(36) United Arah Emirates
(37) Republic of Upper Volta
(38) Yeman Arab Republic

(39) Democratic and Popular Re-
public ot Yemen Representatives
from the {following countries attend.
ed as Observers:

(1) Republic of Nigeria

(2) Turkish
Kabris

Federated State of
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Revision of Wages and Benefits to
Dock Werkers

}

517. SHRI AMAR ROYPRADHAN:
SHRI K. A. RAJAN:

Will the Minister of SHIPPING
& TRANSPORT be p.eased to state:

(a) whether Government have
a proposal to revise the wages and
liberalise other benefits of the dock
workers; and

(b) if so, the details in this re-
gard?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM

AND CIVIL AVIATION (SHRI
A, P, SHARMA): (a)
Yes. Sir,

(b) Governmeni have set up on
14th May, 1980, a Bipartite wage
Negotiating Machirery for negotiat-
ing the revision of lhe existing wage
structure, including all matters
considered by the Wage  Revision
Commiltee for Port & Dock Workers
and allied matters agreed to be dis-
cussed by the Negotiating Machinery
in respect of workers registered or
listed under any of the Schemes
framed under the Dock Workers
(Regulation of Employment) Act,
1948 and class III and IV employvees
of Dock Labour Boards and their
Administrative Bodies, besides class
III and IV employees of Major Port
Trusts. The Machinery comprises
equal number of representatives of
employers and employees The new
wage settlement will take effect from
1,1.1980, except in case of New
Mangalore Port Trust for which this
will be implemented from the date
of setting up of the Port Trust viz.
1.4,1980,

P M’s meeting with Chindse Foreign
Minister
518, SHRI AMAR ROYPRADHAN:
SHRI CHITTA BASU:
SHRI M. V. CHANDRA SHE-
KHARA MURTHY:
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SHRI GULAM RASOOL
KOCHAK:

SHRI K. P, SINGH DEO:
SHRI N, E, HORO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there were recent
meetingg in Salisbury and at Belgrade
between the Prime Minister (Shrimati
Indira Gandhi) and the Chinese
Foreign Minister ang Chairma, Hua
Guo Feng; and

(b) if so, the ocutcome of those
meetings?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI PV, NARASIMHA
RAO) (a) Yes Sir.

(b) These meetings were in the
nature of courtesy calls and were
not meant to be occasions for any
detiailed discussions, The twg sides
expressed their desire tp improve
India-China relations. The Chinese
Premier expreseed his confidence
tha: the problems between the two
countriec can be setteled through
consultations, On her part the
Indian Prime Minister expressed her
view that given good-will and deter-
mination, no problem was unsolva-
ble, The Indian Prime Minister
explained’ that to India, knon-align-
ment did not mean neutrality but
the independence to judge each issue
on its merits in the light of Iits
national interests and the interests
of world peace,

Islamic Conference

519. SHRI AMAR ROYPRADHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased top state:

(a) whether it is a fact that India
participated in the Islamic Ministers
Conference held in Islamabad this
year; and

(b) if so, the details thereof, and if
not, the reasons therefor?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V, NARASIMHA
RAO): (a) No Sir.

(b) The Islamic Foreign Minister's
Conference is heid under the aus-
pices cf the Organisation of Islamic
Countries, Only the Foreign Minis-
ters of the member countries of the
Organisation of Iflamic Countries
are entitied to participate in the I:s-
lamic Foreign Ministers, Conference.
Since India is not a member of the
Organisation of Islamic Countries the
question of its participation in the
Islamic Foreign Ministers’ Conference
held in Islamabad this year did not
arise,

Fly-over at Serampore Railway
Crossing

520, SHRI DINEN BHATTACHA-
RYA: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given 1o Unstarred Question No. 1966
on 27th March, 1980 re: Fly-over at
Serampore Railway crossing and state
the progress since made in regard to
the construction of Fly-over at Seram-
pore Railway Crossing?

THE MINISTER OF STATE IN
THE  MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):

It has been found feasible to cons-
truct a road over-bridge in replace-
ment of level crossing No. 5 at Se-
rampore Railway Station of Eastern
Railway, The Government of West
Bengal, who were asked 4o furnish
plans for temporary road diversion
to be used during construction of the
proposed road over-bridge and ap-
proaches io the bridge, have since
sent plans for the temporary road
diversion. These are presently un-
der the examination of the Railway,
After finalising the road diversion
Plans, the preparation of plans and
estimates for the proposed road over-
bridge will have to be taken by the
Raijlway and the State Government
for respective portions of their
work.

Repatriation of Tamilians from
Sri Lanka

521, SHRI M, RAM GOPAL
REDDY: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether it is a tact that the
repatriation of Tamilians from Sri
Lanka has slowed down;

(b) if so, the reasons therefor; and

(¢) the total number of stateless
Tamilians in Sri Lanka to be repatria-
ted?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) and (b). Yes Sir, The
following factors may possibly be
responsible for the slow pace of re-
patriation:

(1) Delays in Sri Lanka regarding
completion of formalities such as
payment of provident fund. gratuity,
exchange controls etc,

(2) An improvement in conditions
on the Tea Estate of Sri Lanka which
induce the repatriates to deiay their
departure.

(3) Suggestions within Sri Lanka
for re-examinalion of arrangement$
pertaining to the repatriation and
citizenship of slateless persons of
Indian origin.

(¢) As of 3Cth Apnril, 1980, 3,41,240
persons, along with their natural in-
crease were st1ll tg be repatriated
io India under the 1964 and 1974
Agrcements,

Free Travel by Police Personnel in
DTC Buses

522, SHRI M. RAM GOPAL
REDDY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

~
(a) whether it is a fact that Delhi
Police personnel travel free by DTC
buses;
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(b) whether it is also a fact that
free  travelling facility has been

declared illegal by the Delhi Court;
amg

(c) if so, what steps are being taken
teo ensure that the Delhi police per-

somnel do not travel in DT( buses
without tickets?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A.
P, SHARMA): (a) In order to check
pick-pocketing, misbehaviour of
rowdy elements and assault on the
operationa] staff, an arrangement wag
entered into between the Delhi Trans-
part Corporation and the Delhi Po-
lice in April, 1965 whereunder two
categories of Pwolice personnel of
lower ranks i.e Constables and Head
Constables, while in uniform, are al-
lowed to travel free of charge in
Delhi Transport Corporation buses
subject to the conditiong that they
should not be more than 2 at any
particular time, shou]g not occupy
seats if there are some passengers
standing, should hoard into and
alicht from the bus only at the
recognised bus stop, should not tra-
vel on foot-board etec.

(b) In a guit filed agamst the
Deihi Transport Corporation and the
Conmmissioner of Police, the arrange-
ment to allow free travel of Police
personne] in Delhi Transport Corpo-
ration buses was challenged. In his
order; of 20th May, 1980, a Sub.
Judge of Delhi has held the instruc-
tions to allow free travelling by
Police personne] in Delhi Transport
Corporation buses as void, The Sub-
Judge has observed that Delhi Road
Transport Authority Act and other
provisions under which these instruc-
tions were issued only authorised
Dethi Transport Corporation to issue
passes and did not ecmpower the
Corporation to allow free travel.

(¢) A certifieq copy of the judge-
ment hag been applied for and on

receipt, full details of the orders
Wwifl be known gnd further action
taken.
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Iraq’s interest iy the services of more
Indiang

523, SHRI M. RAM GOPAL RED-
DY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Iraqg Government have
shown keen interest in the services of
more Indian technicians, engineers
and doctors; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIM.
HA RAO): (a) Iraq has continued
to show keen interest in the recruit-
ment of Indian personnel. At the
Sixth Session of the Indo-Iraq Joint
Commission held in New Delhi from
18th to 21st April, 1980, the Iragi Co-
Chairman expressed the satisfaction
of his Government at the perform-
ance of Indian personnel working in
their country and stated that they
would continue to look to India for
the services of Indian experts and
techniciang as and when the need
arises,

(b) As of date, Iraq has shown in-
terest imn the recruitment of over 270
teaching personnel and abwut 435 en-
gineers ete, in varioug fields of speri-
alisation

Water supply at Andal Railway Station

524. SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS be
pleased to state the steps taken by
Government to improve the water
supply at Andal Rsilway Station of
Eastern Railway?

THE MINISTER OF STATE IN
THE MINISTRY OF TRAILWAYS
(SHRI C. K, JAFFER SHARIEF):
The fcllowing steps, necessitated due
to power shortage and drought, have
bean tzken to improve/augment the
water supply:

(1) Three diesel pumps have been
installed in a local colliery pit to
augment the water supply for loco
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needs, The capacity of the pump and
the size of the pipeline to feed the
aoverhead tank for locos, has been
increased,

(2) Three diesel generating sets
have been commissiond to reduce the
effects of power shortage.

(3) A temporary. weir has been
constructed across Damodar river
and 3 pumps installed there for
pumping water Two additional tube-
wells have been commissioned on
the river side.

(4) A new tube well will be conx
missioned in workshop complex area,
Another one is being commissioned
in Durgapur steel exchange yard
area. A pipeline is also proposed to
be jaid from the workshop complex
area to the Traffic Colony.

Memo from Shunting Cabin and Trafic
Staff Association of Asansol

525, SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government  have
received any memorandum or charter
of demands from'the All India Shuart-
ing Cabin and Traffic Staff Association
of Asansol, Eastern Railway;

(b) if so, the galient points thereof;
and

{c) the steps taken by Government
thereon?

THE MINISTER OF STATE IN
®HE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Yes,

(b) The Memorandum contains a
number of demands which include

(i) Improvement in the avenue
of rromotion:

(ii) Revision of pay scales:

(iii) Payment of Hard Duty Al-
lowance,

(¢) In accordance with Govern.
Mment’s policy, staff representations

received from any source are given
due consideration and action as con-
sidered necessary is taken. The de-
mands contained in the memorandum
submitted by the AL India Shunting
Cabin and Traffic Staff Association
of Asansol have been dealt with
within the framework of this policy,

Bungling of Relief Materia] quring
Bangladesh Operatiop

526. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH be
pleased to state:

(a) whether the Vigilance Commis-
sion appointed to probe into the alleged
bungling of relief materiaX by Indian
Red Cross during the Bangladesh
operation of 1971-72 has found irregu-
larities worth several crores of rupees;

(b) if so, the details of the findings
of the said report; and

(¢) what action is being taken

thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) No
Vigllance Commission was appointed
by the Government of India.

(b) and (c). Dces not arise.

Situation in Afghanistan .

527. SHRI CHITTA BASU:
SHR] CHITTA MAHATA:
SHRI P. K. KODIYAN:
SHRI HARINATH MISHRA .

Will the Minister of EXTERNAL
AFFAIRS be pleased to state the latest
assessment of the situation in Afgha-
nistan and the Government’s position in
relation thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): The situation in Afghanistan-
has been, and continues to be, a matler
of concern to the Government ol India.

The government has had useful con-
sultations with a number of countries
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‘with a view to finding ways and means
of defusing the tensions in the region
and for moving towards the creation of
conditions that would facilitate the
withdrawal of Soviet trocps from Af-
ghanistan. Our consultations, we be-
lieve, have led to a better understanding
of the issues involved. Against this
backdrop, and considering the several
proposals that have been put forward,
we believe that there is a deep desire
amongst the parties concerned to find
a peaceful solution. It is our earnest
hope that all countries concerned will
work towards speedily formulating the
contents of such a solution.

Foreign Secretary’s visit to Afghanjstan

528. SHRI S. M. KRISHNA: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Foreign Secretary
flew 1o Kabul on the 16th May, 1980
to meet the Afghan Government
Ministers and officials for discussions
over the proposal for withdrawal of
Russian troops;

(b) if go, the outcome of the dis-
cussions; and

(¢) at what stage the matter stands
now?

THE MINISTER OF EXTERNAL
AFFAIRg (SHRI P. V. NARASIMHA
RAO): (a) The ©Foreign Secretary
visited Kabul from 16th to 19th May,
1980. He met the Afghan Government
leadership and discussed the situation
in the region ang bilateral matters. He
also sought tfrom the Afghan leadership
elucidation of proposals put forward kty
the Afghan Government on May 14,
1980 that constituted the Afghan blue-
print for a political solution to the
situation in the region and which inter
alia established a link between direct
bilateral Afghan-Pak and Afghan-Iran
negotiations with guarantees and with-
drawal of Soviet troops from Aighani-
stan.

(b) The Afghan leadership cxplained
their proposals in detail and indicated

JUNE 12, 1980
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\ that they were awaiting responses from
the Government of Pakistan and Iran.

(¢) There has been no response from
Iran or Pakistan to the Afghan pro-
posals. On the other hand, in accord-
ance with a decisilon of the Islamic
Foreign Ministers Conference, a 3-
member committqe of which Pakistan
and Iran are members has been set up
to seek a comprehensive solution. It
is yet to be seen how the Islamic initia-
tive fares.

Distribution of Maps by Pakistan at
Salisbury showing Junagadp as part
of Pakistan

529. SHRI S. M. KRISHNA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to siate:

(a) whether it is a fact that at
Salisbury Pakistan distributed maps
showing Junagadh as part of Pakis-
tan during the vVisit of President
Zia-ul-Haq there;

(b) if so. whether Government have
taken up this matter with the Pakis-
tan Government: and

(c¢) the reaction of that Government
and if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The President of Pakistan
presented a book entitled “Land and
people of Pakistan”, which inter alia,
contained a map depicting Junagadh
as a part of Pakistan to the Prime
Minister and Foreign Ministar. It is
believed that copies of the book were
also presented to other dignitaries.

(b) Yes, Sir.
(¢) There has been no reaction from

the government of Pakistan.

Man-days lost and Workers affected
due to Lay Off ang Closures

530. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of LABOUR
be pleased to lay a statement showimg:

(a) the number of man-days lost
and the number of yvorkers affected
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due to lay off, and the number of
workerg affected due to closures of
industria] houses during each quarter
from 1st January, 1979 onwards in
each State separately; and

(b) what steps have been taken or
proposed to be taken to reduce the
number of lay offs and the number of
closures?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) and (b). Requisite in-
formation is being collected from the
State Governments/Union Territory
Administrations and will be laid on
the Table of the House in due course.
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Kashmir

533. SHRI CHITTA MAHATA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Pakis-
tan has asked India to decide
‘Kashmir dispute’ ag early as possible;
and

(b) if so, the details thereof and
the reaction of Government thereto?

THE TNINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) and (b). From time to time
Pakistan has raised the Kashmir ques-
ticn in different forums. The Govern-
ment of India’s stand in this regard is
well-known. Under the Simla Agree-
ment of 1972, both India and Pakistan
have agreed to settle their Jifferences,
including the Kashmir question, by
peaceful means through bilateral nego-
tiations.

Minimum Wages for Farm Labour

534. SHRI INDRAJIT GUPTA;
SHRI CHITTA MAHATA:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government have de-
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cided to raise the minimum wages of
farm labour jn the country;

(b) if so, the State-wise details of
the minimum wages, existing as well
as the raised rates;

(c) whether Government are aware
that the statutory minimum wages are
not enforced in many of the States;
and

(d) if so, what measures are propos-
ed to be taken for the enforcement
of statutory minimum wages in such
States?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
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have notified the proposals for revising
the minimum rates of wages for agri-
cultural labocurers in the Central
Sphere. The State Governments and
Union Territory Administrations have
also been advised to revise the mini-
mum rates of wages for agricultural
workers where it is due.

(b) A statement containing the in-

formation is appended.

(c) and (d). Complaints have been
voiced about non-implementation of
the Minimum Wages Act and Central
Gevernment as well as State Govern-
mente gre taking approoriate admianis-
trative steps for more effective enforce-
ment of the minimum wagas fixed.

ANJIAH): Government

(a) Central

Statement

Name of Statef
Union Territory

dates from which they are
cffective

Existingfold rates of wages and

Revised rates/proposed rates

(1) (2)

(3)

1. Central Government

according to areas

RS. 4.45 to Rs. 6, 50 per day

Rs. 5. 10 to Rs. 7. 50 according

to arcas (proposed)

(18-g-1976)

2. Andhra Pradesh

3. Assam

Rs. 3.00-—5, 00 per day accor—
ding to areas (2-12-197%)

Rs. 3.15 to Rs. 5.25 per day
according to zones.
(Proposed)

Rs. 5,00 to Rs. 6,00 per day ..

without meals or Rs. 4. 50 to
Rs.5. 50 perdaywith onemeal
according to occupation.

(October, 1974)

4. Bihar

Rs. 4. 00 with ore meal/nashta

in unirrigated arcas and Rs.
5.00 with one meal/nashta

in irrigated areas.

(July 1975)

5. Gujarat
(5-1-1976)

6. Haryana . . .

7. Himachal Pradesh

Rs. 5. 00 per day

Rs. 5, 00 per day with meals or
Rs. 7. 0o per day without
meals (31-12-1975)

Rs. 5. 25 per day (1~10~1977)

Rs. 7.50 to Rs. 10,00 per day
with meals or Rs. 9,00 to
Rs. 12.00 per day according
to Type or work (2-1-80).

(Proposed)

e

Rs. 6. 25 per day
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(1) (2) (3) (@)
8. Jammu & Kashmir Minimum wages have not yet been fixed.

9.

10.

IrI.

12,

13.
14.

18.

19.

20.

21

22

Karnataka

Kerala

Madhya Pradesh
Maharashtra

Manipur . . .
Meghalaya

. Nagaland
. Orissa

. Punjab

Rajasthan

Sikkim .

Tamil Nadu . .

. Tripura . . .

. Uttar Pradesh . .

Rs. 3.25 to Rs. 5,60 per day
according to class of opera-
tion and type of land
(2-1¢-1975)

Rs. 6. 5o per day for light work
and Rs. B, oo per day for hard

work (15-9-1975)

Rs. 3.50 to Rs. 4,co per day
according to zone (2-10-1975)

Rs. 4.00 to Rs, 5.00 per day

Rs. 5,00 with customary per—
quisites if any (5-5-1¢79)

according to areas (i-11-1978)

Rs. 6, 50 per day (1-3-1977)

(a) Rs. 4.50 per day with one
meal or Rs. 5.00 per day
according to operation (b)
Rs. 5.50 with one meal or
Rs. 6,00 per day according

to operation (2—g~75).
R-. 8. 0o per day (31-1-19%8)
Rs. 4. 0o per day (1-1-1976)

Rs. 4.50 to Rs. 5,65 per day
with meals or Rs. 6,70 to
Rs. 8,70 p-r day without
mecals (11-7-1975)

Rs. 4.25 to Rs. 5,00 per day
according to areas

(January 1975).

Kandi arcas:—
Ks. 8.70 per day or Rs. 6,70
per day with meals
Other areas:—
Rs. 9. 70 per day or Rs. 7,70
per day with meals
(1~1~-1979).

Rs. 6. 25 to Rs. 8.00 per day
according tO areas
{1-1-1980)

Minimum Wages Act has not yet been extended.

Rs. 3,50 to Rs. 5,00 per day
(adult), Rs. 2, 10 to Rs. 3. 00
prr day (non—adults) according
1o type of operation

(2-3-1976).

Rs. 4. 0o per day (15-8-1975)
Rs. 5.00 to Rs, 6.50 per day

Rs. 5,00 to Rs. 7.00 per day
according to type of operation
except in East Thanjavur
wheie wage rates have been
fixed under the Tamil Nadu
Agriculturel Labourers Fair
Wages Act, 1969.
(15-9-1979)

Rs. 7. 00 per day (1-12-1979).

according to zones (23-10-1975)

102
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(1) (2)

(3) (4)

23. West Bengal

24. Andaman and Nicobar
Islands.

25. Arunachal Pradesh

Basic D.A. Total
Adult 5, 60 2,31 7.91

Child 4.00 1,68 5.68
(30-9-1974)
(D.A. as on November, 1979).
Rs. 5. 50 per day (1-6-1976) ..

The State Goverr ment does not feel it necessary to fix minimum
wages in view of the small number of agricultural workers and

absence of exploitation.

26, Chandigarh

with meals

27. Dadra and Nagar
Haveli.

28. Delhi
29. Mizoram

30. Goa, Daman and Diu .

Rs. 5. 00 to Rs. 7. 50 per day

Rs. 6, 25 per day (1-10-1075)

Rs. 7.70 to Rs. 9,00 per day
withmeals or @, 70toRs.11, 00
prr day according to nature
of work (28-4-79).

Rs. 5, 50 per day (15-4-46) -

Rs. g.25 per day (1-1-1¢80).

Fixation of minimum wages is under consideration.

Rs. 4.00 to Rs. 5,00 per day

according to class of work

(25—2-1976)
31. Pondicherry

Rs. 3.50 to Rs. g.00 per day

according to arrasand nature

of work /

32. Lakshadweep

7-76).

There are no agricultural workers in the Territory.

Train service through Bangladesh

536. SHRI SOMNATH CHATTER-
JEE: Will the Minister of EXTERNAL
AFFAIRS be pleased io state:

(a) whether the Chief Minister of
Tripura requested him to take up the
matter with Bangladesh Government
for starting train service to Tripura
through Bangladesh which wil] solve
a major problem of Transportation in
Tripura;

(b) if g0, the reaction of Govern-
ment thereto; and

(c) the gteps being taken in this
matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Tripura Government

-— - -_—

have been in touch with the Railway
Board in this connection.

(b) and (c). The matter is being dis-
cussed between the Railway &zrm.inis-
trations of the two countries and also
through diplematic channels,

Wagon hoarding

537. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to siate:

(a) for the purpose of checking
anti-national wagon racket, whether
Government propose fo introduce 2
clause imposing heavy penalty over
and above the forfeiture of money
for non-utilisation of wagons and
another clause to debar the big or
habitua] offenders of wagon hoarding
from booking of wagons and to estab-
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lish monitoring cells forthwith span-
ning the entire railways to keep a
tab on the regular wagon indenting
parties and attendant wagon utilization
by them;

(b) if so, when; and

(c) if not, the reasons thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) to (c).
For the purpose of checking habitual
non-utilisation of wagons after allot-
ment, the Government is considering
a proposal to enhance the existing rate
of wagens registration fee.

In addition, demurrage charges at
the rates as in force at individual
stations are already being levied after
the expiry of the free time permitted
for loading of wagons allotted. Powers
have also been delegated to the Zonal
Railway Administrations with effect
from September 1979, to impese en-
hanced demurrage rates at stations
where it is found that there 1s a ten-
dency on the part of the rail users to
indiscriminately detain wagons.

The Railways cannot debar any
party from booking of wagons as there
is no provision in the Indian FEailway
Act permitting the Railways to take
such an acticn.

A close watch is, however, kept at
the Divisional and Headquarters level
of the Zcnal Railways on the utilisa-
tion of wagons by individual parties
having their own sidings.

Silting in Calculta and Haldia Ports

§38. SHRI NIREN GHOSH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government gre aware
that both Calcutta and Haldia are
being rapidly affected due to unprece-
dented silting up of the lower reaches
of Hooghly;

(b) it g0, whether Government have
any long term and short term plan to
tackle the situation; and
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(c) if so, what are they?

THE MINISTER OF SHIPPING AND
TRANSPORT AND TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) to (c¢). Yes. The
Government are aware that in spite of
continuous dredging the depths over the
bars in the approach channel to Haldia
and also over Balari Bar, slightly up-
stream of Haldia, have not shown
signs of improvement. The recasons
for these are very complex. The main
reason, apprehended is that there is
more flow of water in Rangafalla
channel as compared that in Haldia
channel. In order to make the Haldia
channel receptive to dredging, certain
river training works would be neces-
sary. At present model studies are be-
ing conducted both at Calcutta and at
Central Powers Research Station,
Pune Mathematical model studies are
also being undertaken abroad. After
the results are received and analysed,
it will be possible to prepare g com-
prehensive scheme for improvement of
the approach channels for both Cal-

cutta and Haldia.

Subsidy to buyers of Indian ships

539. SHRI CHHITUBHA1 GAMIT:
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) whether jt is a fact that his
Ministry has recommended subsidy to

the buyers of ships made in Indian
Shipyards;

(b) what factors led to put forward
such recommendation;

(c) how much amount is expected
to be spent on such subsidy;

(d) whether there was any such
request for subsidy from buyers Pend-
ing before shipyards or his Ministry;

and
(e) who were those buyers?

THE MINISTER OF SHIPPING

AND TRANSPORT AND TOURISM
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AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) and (c). Do not arise.
(d) No, Sir.

(e) Does not arise.

Review of implementation of
Minimum Wages Act

540. SHRI CHHITUBHAI GAMIT:
Will the Minister of LABOUR be pleas-
ed to state:

(a) the conclusions drawn out by
Government from reviewing exercise
of implementation of labour laws
like Minimum Wageg Act; and

(b) whether those conclusionsg have
been communicated to States and if
so, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T
ANJIAH) (a) and (b): A statement
showing the main conclusions reached
at the meeting of Labour Secretaries
of State Governments and Union Terri-
tories held on the 18th April, 19%0 is
laid on the Table of ithe House. The
Conclusions have been communicated
to the State Governments which are

expected to take appropriate action
thereon.

Statement

Meeting of Labour Secretaries of State
Governments and Union Territories
18th April, 1980 New Delhi

MAIN CONCLUSIONS

Item X: Bevision of Minimum wages in
Agriculture

(i) wherever revision of minimum
wages under the Minimum Wages
Act is gver due, it should be under-
taken immediately taking into ac-
count the Consumer Price Index for
Agricultural workers;

(ii) revision of minimum wages in
future should be linked to consumer
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Price Index for Agricultural workers
and wherever the existing minimum
wages were not linked to Consumer
Price Index for Agricultural workers,
the wage rates in such cases should
be revised once in 2 years in accor-
dance with the decision already taken
by the Labour Ministers’ Conference
26th Session 19th July, 1975;

(iii) wherever the existing mini-
mum wages were very low, it should
be brought up to the level of at least
Rs. 4 per day; this, however, should
not be taken as a guideline of na-
tional policy;

(iv) implementation of ihe mini-
mum wages in agriculture shouid be
pursued vigorously as an item of the
20-point programme;

(v) there should be a separate
machinery for implementation of
labour laws in general and imple-
mentation of minimum wages in agri-
culture in particular at district and
taluk levels. Such machinery should
take the assistance of the Revenue,
Panchayat and other Departments
depending on the conditions in in-
dividual States. In this connection,
the institutional arrangements set
up by the Government of bihar
could be considered by olher State
Governments so that they could for-
mulate suitable schemes for augu-
mentation of the existing machinery,
wherever necessary;

(vi) tripartite committees should
be formed at different levels within
the State to oversee fhe implementa-
tion of minimum wages in agricul-
ture;

(vii) the workers’ education pro-
grammes should be intensified in
rural areas to bring abcout an aware-
ness among the agricultural workers
about their rights in regard to mini-
mum wageg payable by the employer
under the Minimum Wages Act;

(viii) steps should be taken to pro-
mote the organisation of labour in
rural areas which would facilitate
the implementation of wminimum
wages in agriculture.
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Item’'2: Bonded Labour

(i) Referring the variation in the
estimates of bonded labour as bet-
ween the survey made by the Gandhi
Peace Foundation in Collaboration
with the National Labour Institute
and that reported by the State Gov-
ernments on the basis of their own
surveys, the Conference decided that
the National Labour Instituté should
supply to all State Governments the
basis on which estimates of bonded
labour were made by the Gandhi
Peace Foundation so that the State
Governments might correlate the two
sets of figures and make fresh esti-
mates, if necessary;

(ii) concerned with the slow pro-
gress in the rehabilitation of konded
labour already identified by the State
Governments and utilisation of funds
already allocated for the centrally
sponsored scheme it was agreed that
all those bonded labour who had al-
ready been identified but not yet
rehabilitated should be rehahilitaled
within a time-framc of say two years.
The State Governments should pre-
pare their programmes accordingly
and submit them to  Goverament
of India quickly for appropriation of
plan funds, Periodical report should
be furnished to the Government of
India on the progress made.

(iii) the suggestion to set up a
coordination committee at the Na-
tional level to mcnitor the progress
and resolve difficulties could also be
considered.

Item 3: Workers' Participation in
Industry

(i) The State Governments would
collect full particulars on the work-
ing of the two schemes iatroduced in
October, 1975 and January, 1977 res-
pectively and report the progress
made to the Central Government
periodically.

(ii) On the recommendations of
the 21-member committee on workers
participation it was generally felt
that a final view on the new scheme
could be taken only after fuller con-
sultations had been held with the

Stgte Governments after elections to
the assemblies and formulation of
popular Governments. However, thé
following obsérvations were made:

(a) the scheme for workers’ par-
ticipation in mgnagément should
be introduced by legislation;

(b) the law shculd be Aexible
enough to take inté acdcount the
variation in local conditions}

(c) model schemes could be pre-
pared for hospitals and educatiohal
religious etc. institutions which
could be consfdered at a later stage
for application;

(d) participative forums may be
set up at three levels, i.e. shop
floor, plant and board/corporateé
levels; participative forums at in-
dustry level was not feasible at
this stage;

(e) the scheme may cover all
establishments in the Private/
Public/Cooferative sectors and de-
partmental undertakings employing
500 persons or more with an enab-
ling provision for covering units
employing upto 100 persons.

Item 4: Anprenticeship Scheme:

(i) provision should be made by
law to ensure that 50 per cent of
direct recruitment vacancies in estab-
lishments should be filled in by train-
ed apprentices;

(ii) there would be greater chances
of absorption of trained ., prentices
if the quality of apprenticeship train-
ing was improved, the State Direc-
torates should give due attention to
this asreoct;

(iii) the suggestion to increas= the
stipend rates for the apprentices
would pe pixced before the Ccutral
Apprenticeship Council for its con-
sideration;

(iv) there is a need fdr establish-
ing arrangements to see that the ap-
prentices get employment aftér the
period of apprenticeship 1is aver.
There should be close liaison bétween

Training and Employment Director~
ates;
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(v) the suggestion of Government
of Maharashtra for the abolition of
training of commercial Apprentices
would be placed before the Central
Apprenticeship Council

Itemi 5: Problems connected with the
collection of claimed member-
ship figures as on 31-12-1977 on
industry-wise basis and over
all industry figures as on
31-12-1978

Realising that, in the absence of veri-
fied membership figures, Government
should at least have claimed member-
ship figures, both over-all and industry-
wise, for purpose of giving trade union
representation on tripartites, it was
agreed that that the relevant industry-
wise figures for 1977 would be compiled
and furnished by the State Govern-
ments to the Central Government im-
mediately when this has not already
been done and that both over-all and
industry-wise figures for 1978 would
be furnished in the gquickest possible
time.

Item 6: Women Employment and the
enforcement of the various
provisions of the Acts pertain-
ing to women workers.

A request was made to the I.abour
Secretaries of the Stale Governments
to ensure the implementation of all
laws giving protecticn and welfare to
women workmen. It was advised that
those State Governments which have
not as yet set up Advisory Committees
under The Equal Remunerstions Act,
1976 may do this immediately and send
information to the Government. The
need for sending of returns on the im-
plementation cf the above mentiored
Acts was also emphasised. Stress was
laid on promoting self-employment
schemes for women.

Item 7: Working of the Beedi and
Cigar Workers (Conditions of Em-
ployment) Act, 1966

The State Governments were urged
to take action for more effective im-
plementation of fhis Act. However, for
want of time, -fhe item could not be
discussel in detail.
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Ntem 8: Inter-State Migrant Labour

The Conference noted that the Cen-
tral legislation on the subject would be
brought into effect as soon as the
model rules of the central and the
State Governments Rules were framed.

Item 9: Other Points

(a) Proposals on the amendments
to the Motor Transport Workers
Act

The State Governmernts were request-
ed to expedite their comments cn the
proposals for the ‘amendments to the
Act arising out of the recommendations
of the 2nd Conference of the Chief In-
spectors appointed under the M.T.W.
Act. O

(b) Parliament Assurances

The Chairman of the Conference re-
quested the Labour Secretaries to fur-
nish information, without delay, on
the pending parliament assurances to
enable the Central Government to ful-
fil them within the time limit pres-
cribed.

Codification of Labour Laws

541. SHRI P. M. SAYEED: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are consi-
dering codification of Labour Laws
and bring about g uniformity in the
hundred odd labour laws now in exis-
{ences; and

(b) if so, when the fina] decision
is likely to be arrived in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOR (SHRI T. AN-
JIAH): (a) and (b). The question of
evolving a Central Labour Code came
up before the National Commissicn on
Labour (1969) by way of a recom-
mendation of the ©Study Group on
Labour Administration. That Commis-
sion did not consider it feasible in
view of the variety of subjects ccvered
under different Labour Legislations, It
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ijs proposed to discuss in the next meet-
ing of State Labour Ministers the ques-
tion of uniformity of labour laws,

Conference on National Wage Policy

542. SHRI P. M. SAYEED: will
the Minister ¢f LABOUR pe pleased
to state:

(a) whether the Labour Ministry
wag proposing a tri-partite conterence
for evolving a national wage policy;

(b) if so, when the same is likely
t0 be convened: and

(¢) what are the other subjects
likely to pe discussed?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) (a) to (¢): A  Tripartite
Conference is propesed to be held scon
after the current Parliament Session.
The Agenda for the Conference has
not been finalised.

Loss to Rallways due to power crisis
in Eastern Region

543. SHRI P. M. SAYEED: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether jt is a fact that serious
power crisis has engulfed the whole
of eastern region and is having very
adverse effect on the running of trains
due to which Railway has to bear a
heavy loss;

(b) if so, whether during the month
of May loading of raw materials from
the steel plants has been seriously
affected due to frequent power cuts;

(¢) whether it has been estimated
that the South Eastern Railway has
lost loading to the extent of 200
wagong from the washeries alone;
and

~ (d) what steps are being taken to
improve the position?

THE MINISTER OF STATE IN TIIE
MINISTRY OF RAICWAYS ’(SHRI
C. K. JAFFER SHARIEF) (a) Rail
operations in Eastern Sector have been
adversely affected due to extensive
Power cuts. This has had an impact
on railways’ earnings also.

(b) Yes.

(¢) Yes.

(d) Constant liaison is being moain-
tained with Ministry of Energy, Damo-
dar Valley (Corporation and the State
Electricity Boards to maintain the. re-
quired power supply fo railway instal-
lations such as marshalling yards, re-
pairs depots, locomotfve sheds and
watering points.
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Safety of Indjans in Jran

546. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of EX-
TERNAL AFFAIRS be pleased to state:

(a) whether the Government of
Iran has assured about the safety of
the Indian Population working and re-
siding in Iran; and
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(b) if so, what are the details of
the assurances given by Iran?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Yes, Sir. Govern-
ment of Iran have assure the Govern-
ment of India that it will ensure the
safety of Indian technical, medical
and para medical personnel working
in Iran. 1n persuance of 1ihis as-
surance the Government of Iran has
agreed that those working in aisturbed
areas shall be evacuated and posted
to other places. “These who do not
want to complele their contracts be-
cause of their anxiety about the living
conditions in Iran, shall be permitied
to leave without fulfilling the condi-
tion regarding the three-month notice
period.

Regarding the permanently resident
Indian community largely concentrated
in Tehran, Zahidan and Bandar Abbas,
there is no cause for anxiety on their
account.

Admission to Medica] Colleges on the
recommc:ndation of the Ministry

547. SIIRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
I1IEALTH be pleased to stafe:

(a) whether the University Grants
Commission has prevailed upon the
Ministry to stop direct admission to
Medica] Colleges on the recommenda-
tion of the Ministry;

(b) if so, the details thereof; and

(¢) whether the Medical Colleges
have full autonomy in the admission
of students in their Colleges?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a). No.

(b) Question does not arise.

(c) The colleges follow the rules
and procedures as laid down by the
authorities which administer them,
the Universities to which they are
effliated and the Medical Council of
India.
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International Labour Organisation
Conference

548. SHRIMATI PRAMILA
DANDAVATE:

SHRI E. BALANANIAN:

Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the
Central Trade Union Organisations
have registered a protest over the
selection of representatives at the
International Lzbour Organisation
Conference beginning in June, 1980;

(b) if so, the details of their pro-
fests; and

(c) what ‘prompted Government to
select representatives from only one
Central Trade Union Organisation?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b). Some
Centra] Trade Union Organisations
have put ferward their views regard-
ing representation on the basis of ro-
tation.

(c) Government have composed the
Workers’ delegation for the ensuing
International Tabour Conference in ac-
cordance with the decision of the Cre-
dentials Commiitee cf the I.1..O. taken
at the June 1979 Conference, and in
conformity with Article 3, paragraph
5 of the I.L.O. Constitution.

Development of Road Cammunication
in North Kastern Region

549. SHRI P. A. SANGMA: will
the Minister of ~SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the North-castern Region
as a whole has 23.8 Kms. of road per
100 Sq. Kms. area against the all India
figure of 33.4 Rms; and

(b) if so, what steps are being taken
by Government to develop road com-

Munication in the area under the fol-
lowing gchemes:

(i) Special Road Programme,

(ii) Projects under <Central Road
Fund and Inter-Siate or Eco-
nomic importance scheme,

(iii) North-eastern council, . _
(iv) Border Road Organisation?

THE MINISTER OF SHIPPING AND
TRANSPORT AND TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Latest statistics indi-
cate the following position:

Road Length
Perl: kb Pcrico
of popu-  sg. km.

lution ofarea

North E stern Clouncil Kms
Region | . . 430 3748
All India . <03 48 50

(by Position under varioug Central
Programmes in the North-Eastern
Region is as under: —

(i) Special Road Programmes

Projecls cosling about Rs. 46 crores
for construction of about 1400 Kms. of
roads and over 80 bridges have been
planned or are in different stages of
execution.

(ii) Central Road fund and inter-
State or Economic Import-
ance Roads Scheme

Works costing about Rs. 6.00 croreg
have been approved against Central
Road Fund and Inter-State or Econo-
mic Importance Road Schemes since
the fourth PIan. Another sum of Rs.
3.05 crores is liKély {o be available up-
to 31-3-1983 for taking up {resh
schemes against the Central Road
Fund.

(iii) Northaeastern Council

Road/Bridge schemes costing about
Rs. 50.00 crores were approved in the
Fifth Plan against which Rs. 25.92

crores have been spent till March, 1980.
A sum of Rs. 12.50 crores has been
approved for 1980-81.
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(iv) Border Roads Organisation,

5028.24 Kilometres of roads have
already been completed since 1960 so
far. Improvement/construction of
another 2248.16 Kms. (including
544.68 Kms. of N. Hs) is in hand at
present.

Besides the aforesaid programmes
which cover mostly State roads and
are being assisted financially by the
Government of India, the Central
Government are alspo meeting the
entire cost of development and main-
tenance of National Highways aggre-
gating to 2300 Kms. in this area
which are a Union Subject.

From 1-4-69 to 31-3-80, Rs. 34.49
crores were spent on their develop-
ment and Rs 21.39 crores on main-
tenance.

Allotment of Ships for Carrying Salt

550. SHRI K. T. KOSALRAM: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to, state:

(a) the reasons for rot scrapping the
priority list containing the names of
middlemen-cum-shipper traders for
the allotment of ships for carrying salt
from Tuticorin to Calcutta inspite of
the fact that the Government of West
Bengal has decided to eliminate these
middlemen dealing in essential commo-
dities as the first step to reduce the
prices of essential commodities; and

(b) the steps being taken to allot
ships directly to the producers of salt
on the East Coast, a5 is being done on
the West Coast?

THE MINISTER OF SHIPPING AND
TRANSPORT AND TOURISM AND
CIVIL, AVIATION (SHRI A. P.
SHARMA): (a) and (b). It has re-
cently been decided that the Ministry
of Industry will look into the exist-
ing priority list for allotment of ships
for carrying salt from Tuticorin to
Calcutta and advise the Ministry of
Shipping and Transport if any chang-
es are required to be made in thg list.
Pending completion of this exercise,
the Director General of Shipping will
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continue to operate the existing prio-
rity list of salt shippers, which in-
cludes salt producers of 'Tuticorin
West Bengal E.G.S. Corporation,
National co-operative consumer
Federation and others, D.G. (Ship-
ping) has been asked to give pre-
terence to salt producers of Tuticorin
in allotment of ships.

Seminar on Law as an Instrument of
Population Control

551. SHRI K. T. KOSALRAM: Will
the Minister of HEALTH he pleased
to state:

(a) the principal suggestiong of the
Three-day U.N. sponsored seminar on
Law as an instrument of Population
Control held at Delhi University Cam-
pus in the second week of February,
1980; and

(b) the action propesaed to be taken
thereon?

THE MINISTER OF STATC 1IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) The
salient features of the suggestions made
at the Seminar are given in the Press
Release dated 11-2-1980 issued at
the end of the Seminar by the Direc-
tor of the Project, a copy of which
is laid cn the table of the House.
[Placed in Library. See No. LT-862/
80.]1

(b) Though comprehensive action
on the recommendations can be tieken
only on receipt of a full repori still
awaited from the organisers of the
Seminar, the recommendations con-
tained in the Press Release have been
forwarded to the concerned WMinistries
for appropriate action. Some of the
suggestions e.g. S. Nos. 8 and 9 have
already been accepted by Governments
and acfion is being taken to impiement
them. On detailed examination, it
is found that some of the suggestions,
2. Sr, Nos. 1 and 2 are of rather
limited practical value, and cthers as
in S. No. 5, while basically good, may
be beyond our means and resources
consequently rather impractical. While
due consideration will be given to all
useful suggestions it is the finn view
of the Government tAal Family Plann-
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ing needs to be promoted among our
pecple only through education and
mofivation. Demand for services, as
may be generated, however will be
met by suitable expansion of the deli-
very system,

Trains Cancelled on Southern Railways
for want of Coal

552. SHRI K, T. KOSALRAM: Will
the Minister of RAILWAYS be pleasedq
to state:

(a) the number of passenger trains
and goods trains that were cancelled on
Southern Railway for want of coal in
April and May, 1980; and

(b) the steps being taken by Gov-
ernment to rush coal supplies {o the
Southern Railway?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIE}):
(a) and (b). Some passenger trains
mostly on Trichirapalli Division of
Southern Railway had to be cancelled
for short periods of 2 to 3 days in
April and May, 1980 due to temporary
shortage wf coal. The bottlenecks
which caused the shortage on various
points have since been removed and
sufficient loco coal has been moved ‘*o
the various divisions, The position is
kept under constant watch.

Repatriation of Indian Labour

553. SHRI K. T. KOSALRAM: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the steps being taken by Gov-
ernment to repatriate 1lndian labour
who have been displaced by coming
into effect from 21-2-1980 of the
United Arab Emirates Labour Laws;
and

(b) the total number of Indian
Labour thus affected by this law?,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) “According to the new

measures introduced by the United
Arab Emirates regarding expatriate
workers, those workers including
Indian nationals who are staying in
that country without proper authorisa-
tion are being asked to leave the
country. These Indian workers afe in
most cases making their own arrange-
ments for their journey back to India.
However, in cases where any Indian
national becomes destitute and ap-
proaches our Missiong for assistance In
his return to India, our Missiong re-
patriate him in accordance with pre-
scribed procedures.

(b) As the implementaiton of the
measures introduced by the United
Arab Emirates is still under way, it is
not possible to state precisely the
number of Indian workers affected by
these measures.

Central Assistance for Rezional Cancer
Ingtitute, Trivgndrum

554. SHRI A. NEELALOHITHA-
DASAN. Will the Minister of
HEAILTH be pleased to state:

(a) how much amount has been
spent bv Government of India on the
Cancer Unit, Medical College, Trivan-
drum for its building;

(b) whether Government are aware
that the Cancer Assessment Committee
headed by Prefessor Wahi has selected
the Cancer Unit of Medical Cellege,
Trivandrum for developmenti{ as a Re-
gional Cancer Centre;

(c) whether Government are aware
that the proposal for financial assist-
ance {o the Regional Cancer Institute,
Trivandrum sent by the Kerala Gov-
ernment is pending with Central Gov-
ernment; and

(d) if so, what action has been taken
or propose to be taken by Govern-
ment of India in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) to
(¢). The Cancer Assessment Com-
mittee headed by Professor Wahi had



123 Written Answers

recommended, inter alia, the Cancer
Unit of the Medical College, Trivan-
drum for development as a Regional
Cancer Centre. The Government of
Kerala approached the Government of
India for financial assistance for the

purpose. The details of the request
for financial assistance are as follows:
(Rs.in! khs)

1. Bnillings . . . 20° 00
2. Rdio The vpy. . . 19°16
3. Putholagy . . . 1°02
3. 3ot M-icine 4709
5. BH-Chamistry . 441
5. TarviceSacrery . . 175
7. Liwary . ) . 3° 60
8. MsHb1*Van . . . 0" 50
9. Fun'tmecte. . . . 500
T e

(d) The Government is considering
the various components of the Can-
cer Research and Treatment Pro-
gramme, priority-wise that should be
taken up with Central assistance for
implementation during the 6th Five
Year Plan. A decision in the matter,
in consultation with the Planning
Commission, is likely to be finalised
shortly.

Industrial Relations Commission

555 SHRI JANARDHANA POO-
JARY: Will the Minister of LABOUR
be pleased to stale;

(a) whether Government have been
urged to set up Industrial Relations
Commission at the Centre and State
levels; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) Yes Sir.
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(b) A decision in this regard has
not yet been taken as this and other
matters relating to industrial rela-
tions are proposed to be discussed at
a Tripartite Meeting.

Railway Reservation Touts

556, SHRI JANARDHANA POO-
JARY. Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether it is a fact that railway
reservation touts have again appeared
on the scene and are causing great
inconvenience to genuine travellers;
and

(b) if so, the outcome of steps taken
by Government to tackle this menace?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI] C. K. JAFFER SHARIEF):
(a) and (b). A few complaints of anti-
social elements/tiouts indulging in
cornering rail accommodation in some
of the metropolitan cities on long dis-
tance Mail/Express traing have been
received. Checks by Commercial and
Vigilance Officials have been intensi-
fied. During February, 1980, a spe-
cial drive wag launched on all Indian
Railways and 2648 persons were ap-
prehended; out of these 702 were sent
to jail, 1715 were fined and 36 were
admonished.

Indo-Iraq Co-operation

557. SHRI JANARDHANA POO-
JARY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Iragi Government have
expressed desire for greater participa-
t#fon by Indian firms and Government
gzencies in their development projecls;
¢d

(b) if so, the details in this regard
and Government’s reaction thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b), Indo-Iraq c¢o-
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operation in various fields was re-
viewed in depth at the recent meet-
ing of joint commission in  April,
1980. Indian companies are currently
implementing various projects in Irag
totalling over U.S. 500 million. It
was felt by both sideg that there was
considerable potential for greater
Indian participation in projects not
merely in the area of construction,
but, also those in the industrial and
advanced technological fields,

2. In this context it is notable that
in the first four months of 1980 (Janu-
ary to April) Indian companies have
been awarded new construction con-
tracts valued at approximately U.S.
$ 500 million.

3. Contribution being made by
Indian expertg in Iraq’s development
programmes has alsp been greatly
appreciated. The Government of Iraq
hag requested us to continue making
available services of Indian experts
and techniciang in large numbers in
accordance with their needs. India is
committed to consolidate her bilateral
relations with Iraq which could serve
as an example of co-operation
amongst developing countries and con-
tribute to strengthening national and
collective self-reliance.

Extension of vias for Standarded
Indians in Pakistan

558. SHRI G, Y. KRISHNAN:
SHRI MOOL CHAND DAGA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state-

(a) whether Government are aware
that a number of Indians in Pakistan
are making their efforts lo get their
visas extended;

(b) whether it is also a fact that they
run from door to door and no body 1is
helping them and furnishing them pro-
per guidance including the rproper
authority to whom  they might ap-
proach; and

{c) if so, the details regarding the
co-operaticn being extended by the
Indian Government in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Government have
seen reporlg appearing in Pakistani
and Indian newspapers regarding di-
flicullies being faced by Indian na-
tionals visiting Pakistan in extension
of their visas, According to these
reports the Home Department of the
Sind Governmeni in Pakistan refused
to extend visas of Indian nationals
visiting that Province since the pow-
ers of doing so were wilhdrawn from
the Provincial Government by the
Government of Pakistan, Thus the
Indian visitors seeking extension of
their visag had to approach the Gov-
ernment of Pakistan at Islamabad.

(¢) The Indian Ewmbassy at Islama-
bad took up the matlter with the Gov-
ernment of Pakistan. We have now
been informed that powerg for grant-
ing extensiong to Indian nationals for
a maximum period of three months
have been resiored by the Govern-
ment of Pakistan to the Provincial
Governments. Before these powers
were reslored some affected Indian
nalionals approached the Indian Em-
bassy at Islamabad who took up their
cases for extension of visas with the
Pakistan Foreign Office,

Legislation to regulate Working
Condition of Women Labour

5589 SHR1 AMARSINH V. RATHA.-
WA . Vill the Minister of LABOUR
be plcased to stale:

(a) whether there is any propesal to
introduce a legislation to regulate the
working condition of women labour in
the country; and

(b) if so, the details thereoif?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH). (a) and (b). Govern-
ment has already passed several laws
to regulale the working conditions of
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women labour in the Organised Sec-
tor, No new proposal of this nature
ig at present under consideration.

Attack on a Preznant Nurse of Dr.
Ram Manohar Lohia Hospital

560. SHRI P. J. KURIAN:
SHRI N. E, HORO:
SHRI CHHITU BHAI GAMIT:

Wil] the Minister of HEALTH be
pleased to state:

(a) whether the authorities of Dr.
Ram Manohar Lohia Ilospital have
conducted a departmental probe into
the episode of allegedly attacking a
vregnant nurse by a doctor before the
dismissal of the concerned doctor;

(b) if so, the details thereof;

(c) whether the authorities have
made any conciliatory moves before
the dismissal of the concerned doctor;
and

(@) it so, the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRIT
NIHAR RANJAN LASKAR): (a) and
(b). Yes. Evidence wa; recorded from
the employees on duty at the site of
occurrence at the particular time, and
the statement of the junior resident
doctor who allegedly pushed the con-
cerned nurse wag also taken. On the
basis of thig the services of the junior
resident doctor were terminated.

(c) and (d). Concilialory moves were
attempted but were found not accept-
able. The case has also been regis-
tered ‘with the police.

Indians Killed in Nigeria

561, SHR1 PIUS TIRKEY. Will the
Minister of EXTERNAIL AFFAIRS be
pleased to state:

(a) whether it is a fact that 1000
people were killed and more than 4500
people injured in violence and armed
robberies in Nigeria over the past six
months;
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(b) the number of Indians killed/
injured in Nigeria during the last ¢
months; and

(c) the steps taken by Government
in this regard?

THE MINISTER OF EXTERNAL
AFFAIRs (SHRI P. V, NARASIMHA
RAO): (a) We have geen press reports
quoting the Police Minister of Nigeria
to this effect.

(by According to the information
available with us, no Indians were
reported killed/injured in Nigeria
during the last 6 months.

(c) Does not arise,

Payment of Road Tax

562, SHRI PIUS TIRKEY: Will the
Minisier of SHIPPING AND TRANS.
PORT be pleased to state:

(a) how much amouunt have been
received annually from the vehicle
owners as road tax by the Directorate
of Transport, Delhi;

(b) whether it is a fact that some
vehicle owners have not paid their
road tax for the last so many years;

(¢) whether there is any proposal to
check the road tax of all the vehicles
in Delhi; and

(d) if so, when and what action will
be takeén against those who have not
paid the road tax?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P
SHARMA): (a) According to the Delhi
Administration the road tax collected
by the Directorate of Transport Delhi
during the last three yearg is as un-
der:—

Period Amount
1977-78  Re. 3,82,51,732
1978-79 Rs, 4,21,29,389
1979-80 Rs. 4,50,52,783
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(b)  Yes.

(c) and (d). Special drives are
launched from time to time against
tax defaulters. Between November,
1979 and March, 1980 in 104 such
drives 16129 vehicle owners were
prosecuted and also tax due with pe-
nalty 'wag recovered from them., But
the tax defaulters who come up vo-
luntarily are allowed to clear the
dues subject to payment of penalty,

Cadre Review of Class I Medical
Officers

563. PROF. MADHU DANDAVATE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that cadre
review of the Class I Medical officers
of the Railways has already been
undertaken; and

(b) if so, what is the progress of
the werk of the cadre review?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K, JAFFAR SHARIEF):
(a) Yes, This cadre review has been
taken up separately in view of its
special problems.

(b)y The proposals of the Ministry
of Railways are now under the ex-
amination of the other concerned
Ministries.

Concession to Harijan Students

564, SHRI PIUg TIRKEY. Will the
Minister of RAILWAYS be pleased to
state .

(a) whether Government have decid-
ed to give more concession to Harijan
students on railway season tickets;

(b) whether it will be applicable to
the  students of other Backward
Classes also; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE. MINISTRY OF RAILWAYS

41 LS5 '

(BHRI C. K, JAFFAR SHARIEF):
(a) to (c). It has recently been decid-
ed that students belonging to the
Scheduleg Castes and Scheduled
Tribes be given enhanced concession
of 50 per cent over the normai stu-
dent monthly -season ticket fares. The
concession in season tickets given to
this category has now been brought
at par-with the element of concession
given in single journey fares already
in force for Scheduled Castes and
Scheduled Tribeg students. The en-
hanced concession is not applicable
to any other category of students.

S. E. Railway Press at Kharagpyr

565. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the S. E. Railway have
a big press of its cwn at Kharagpur;

(b) whether it is a fact that this press
used to print big and small timetables
of the S. E. Railway;

(¢) whether the S. E. Railway time-
tables particularly the big oneg are
now being printed not in the Railway
press but in a private press at Cal-
cutta; ’

(d) if so, reasons therefor; and

(e) how many printing machines are
there in the said dress and how many
of them remain idle on an average?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFER SHARIEF): (a)
Yes,

(b) Yes excepting Regional lan-
guages timetables,

(c) October, 197% and April. 1980

“issues of public timetables in English

have been printed in a- private press
at Calcutta,

(d) This was for want of capacity
in the press. The arrears of impor-
tant operational and money value
books and forms got accumulated
due to acute paper and power short.
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age. The capaeity of the press was
utilised n cls:;'ing arrearg Of these
important items,

@) The said press has 2 rotary, 6
cyiinder and ¢ platen type printing
machines and no machine remained
idle for want of work,

Steam Locos in Qperation

566. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS bLe
pleased top state:

(a) how many steam locos are in
operation on the Indian Railways;

(b) whether there is a scarcity of
spare parts in various steam loco-
shegls which hamper repair of steam
engines;

(c) whether production of steam
engine spare parts has been stopped;
and

@ it so, the reasons therefor?

THE MINISTER OF S1ATFE IN THLR
MINISTRY OF RAILWAYS (8HRI
C. K. JAFFER SHARIEF): (a) 8,122
Steam locos are in service on Indian
Railways.

(b) While Railways are gearedq to
ensure adequate availaluli'y of spares
to sheds for maintenance of loco-
motives, of late, the position has re-
ceived a set back due to severe shor-
tage of electrical power which has
resulted in a reduction in the produc-
tion capacity of Railways Workshops
and availability of trade itemg from
industry,

(¢) Ne.

(d) Does not arise.

Second Bridge under Canstruction on
Hopgly River

567. SHRI NARAYAN CHOUBEY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether ¢ second bridge is
under construction on Hoghly con-
neécting Howran and Calcutta;
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(b) if s0, since when the work of
construction started:

(c) what were the different targets
of completion of construction work;
and

(d) what is the present stage of
constructian work and when Is it ex-
pected ic be completed?

THE MINISTER OF SHIPPIN(Y AND
TRANSPORT AND TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir. It is however
a State project being executed by West
Bengal Govt. with Central loan assis-
tance.

(b) to (d). Aeccording to informa-
tion furnished by the State Govt. the
position is as under:

Year Com-  Latest
of + pletion progress
com- target

mence-

ment

(i) Apprcaches  June  Dec. About
and inter- *72 B2 209
change on
Calcutta side.

(ii) Approaches Sept Jure FARRE

and inter- 72 '83 109
change and
Howrah side.

(ii1) Main Dec.  Dec. About
bridge *78 '8g e

Strike by Dootors and Nurses of
AIIMS aud Dr. Ram Manohar
Lehin Hospita]

568, SHRI GULAM RASOOL
KOCHACK:

SHRI MOOL CHAND DAGA:
SHRI N. E. HORO:

SHRI G. Y. KRISHNAN.
SHRI DAYA RAM SHAKYA:

Will the Minister of HEALTH be
pleased to state:

(a) whether Resident Dactorg of
All Infia Institute of Medical Scien-
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ces aid Dodtors and surses of Dr.
Ra;: Mandhar Lshia hospital are on
strike;

(b) if so. what are their main
grievances and reasons for these
strikes;, and

(¢) what are the set back in the
arrival of an early gettlement?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (8HRI B. SHANKARANAND):
(a) to {c). The Resident Dectors of the
All India Institute of Medical Sciences

are on strike without proper notice

from 21st April, 1880. Their main
grievances and reasons for the strike
are &8 under:—

(i) Thesis ag a part of the MD/
M8 Course be abolished with imme-
diate effect shtrting from the batch
of candidates appearing for the
Final Examination in December,
1980.

(ii) All residents should be given
appropriate residential accommoda-
tion immediately on their joining
the residency.

(iii) The residents should not be
required to do any Laboratory in-
vestigations or go to labnratories to
collect investigation reports. Ap-
propriate arrangements be made to
revise duty rosters sa as to ensure
that a1l residentg get Sundays and
Gazetted holidays off except the
resident on duty who should get a
Week day off in lieu thereof. After
a day and night duty of 24 hours
the residents should get the next
24 hours off,

(iv) ATl residents should be enti-
tled to one months earned leave/
vacation, one month unpaid extra-
ordinary leave/sick leave, in saddi-
tion to the existing casual leave.

'(v) (a) All pay of the Residents
withheld on account of strike should
be immediately released.

(b). All Junior residents should
be paid non-practising allowance at
Par wih.doctors employed in the
Centra] Health Services.

{o) ‘Bewier residents should get
appropriate grade of pay as given
to specialists in the Central Gove
ment Service. -

(d) Pay-scales of Junior residents
should be brought at par with those
of Junior Medica} gfficers in Central
Goveriment service,

(vi) Contract signed by the resi-
dents should be drastically revised
so as to ensure removal of all un-
just and unilateral clauses.

2. Demands cf the Resideni Doctors’
Association have heen considered by
the Institute authorities and sbout
most of the demands, the manner in
which they are to be dealt with, has
been agreed to between the Resident
doctors and the authorilies after pro-
tracted negotiations at appropriate
levels. However, with regard to cne of
the main demands relating to aboli-
tion of thesjg from the MD/Ms Course
the Faculty members, the Academic
Committee and the Institute Body do
not find adequate grounds for aboli-
tion of the thesis especially as the
post-graduate students were aware of
the obligation in the matter from the
day they gained admission in thec post-
graduate courses. The Institute Body,
fhowever, agreed to remove all difti-
culties and bottlenecks in carrying out
the research work and preparation of
thesis. In this connection it may be
mentioned that the AIIMS is charged
with the responsibility of dJdemecns-
trating a high standard of medical
education "to~ the Medical Colleges of
the country. Viewed this way, the
Institute Body felt that abolition of
thesis from the curriculae of MD/MS
course in this premier Institution
would greatly dilute the academic
standards, which will not be in the in-
terest 5% medical education. The above
decisions of the Institute Body have
already been communicaled to the
striking doctors in writing and they
had been requested to call of the strike
immediately so that their various ae-
mands could be suitably resolved as
& packgge deal. If is mwost unfortunate
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that the striking doctors have not res-
ponded positively to the efforts made
go far.

3. In so far as Dr. Ram Manohar
l.ohia Hospital is concerned, only the
Junior Residents remained on strike
from the evening of 21st May, 1980 to
29th May, 1980. The strike was to
express resentment gagainst action
taken by the authorities in connection
with a quarrel between a Nurse and a
Doctor of the hospital.

Looting a Marriage Party in 281 UP
Train

569. SHRI GULAM RASOOL
KOCHAK:

SHRI M. V. CHANDRA
SHEKHARA MURTHY.

SHRI V_ KISHORE CHANDRA
S. DEO:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is g fact that marri-
age party was looted in a train da-
coity in 281 UP Passenger near Man-
jhi Railway Staticn at Bhilai on the
4th May, 1980;

(b) if so, the details thereof;

(¢) whether the train daooities

have been on the increase for the
last two years;

(d) if 50, whether Railway Protec-
tion Force has not been effective to
tackle this problem;

(e) how many train robberies

have taken place during the last Six
months; and

(f) the steps being taken tv check
them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). On 30-4-1980 (and not on 4.5.80)
a marriage party boarded, a second
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class compartment of 281 UP Passen-
ger train at Manjhi Railway Station
situated in Chapra-Ballia Section of
the North Eastern Railway, While the
train was running between Manjhi
and Manjhj bridge, 8 to 10 miscreants
looteq the belongings, ornaments and
wrist watches not only of the mar-
riage party but also of the members
of a Ram Lila party valued at about
Rs. 10,000/-. One of the passengers
sustained knife injury. The miscreants
escaped by jumping from the ruanning
train leaving behind property waorth
Rs. 6,000/-No arrest has been report-
ed so far. Government Railway Police
Station, Chapra has registered case
Nwo. 4 dated 13-5-80 under section 295|
397 LP.C. and invesiigations are in
progress.

(¢) There is decreasing trend in
dacoities and robberies in 1980 as com-
pared to previoug years.

(d) Policing including railway
Policing being a Stafte subject under
the Constitution, the Governmenl
Railway Police under Lhe State Gov-
renment is responsible for maintain-
ing law and crder mn railway premis-
es as well as for nrevention and de-
tection of crimes in  running trains
and in railway premises. Railway
Protection Force is cnly responsible
for protection of Railway Property.

(e) During the last six months i.c.
December 1979 to May 1980, 101 cases
of robberies/dacoities in trains were
reported on all Indian Railways.

(f) All important and vulnerable
passenger trains are provided with
Pclice escorts for preveation and de-
tection of such crimes in trains. Rau-
ways maintain close liaigion with the
State Police authorities at all levels
and render necessary assistance when-
even required. About 2,000 R. P. F.
personnel have been deployed to as-
sist the G.R.P. in escorting passenger
trains to deter criminals and instil
confidence among the travelling pub-
lic. TTEs/Attendants/Conductors have
been instructed to remain vigilant to
prevent enfry of uynauthorised persons
in train coaches.
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Late Running of Ahmedabad Maii

570. SHRIT MOOL CHAND DAGA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of days the Ahme-
dabad Mail reached Delhi Station
more than one hour late during Jan-
uary—May 1980;

(b) whether Government have
found out the reasons for such delay;
and

(c) if so, the reasons therefor and
what steps are- being taken to run
the train in time?

THE MINISTER QF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) to (¢).
Information is being collected and will
be laid on the table of the House.
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573. st wwen fasy wawe : Far T A
I JIX A P wIN F o

(%) w1 qafae WA ¥ gaewwe-
?'fr"rarfr a7 a3 Mg 71E ger www

(W) =1 g1 &+ Ta4 Swq #
Tl ayrwr @ o eww oW ozt A R
Y ¥ gt ¥ faarc fewn &

(7) =fe =&, ar IgF F37 FICT ¥ ;

(=) afx g, A I @AT F oA
T FGTAT FAM ; A

(¢) v@ wrrg ¥ "I W {wq

FSATZAT T ATAI FHIAT 98 FT & 7

¥ sartera ¥ v e (s fto Wo wrwT:
&) : (F) g
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(%) =1 7g @ g v gqafat @F
¥ HOERIIT ¥ ATREAT W wqqT AT
¥ @l 9% ag W AT IT AT AT ST

w g
(@) afe g, @1 af Twarer faory ¥
a1 sfeard &

() T Tl A @ ¥ feafa §
efFggay mm v av fawrd ody

(%) *a1 %@ gwrg ¥ wey FaiRa
feqr maT & ;

(z) ufzx gi, & @sg =7 § ;
() afe =&, O TEF FTAT FTOU
?

hmﬁmﬁﬁ(aﬁﬁ?oiom
%) (%) & (7). ITwEIT HATELGT
AT )masﬁ ¥ gReiigT ¥ Y A% H IR

¥
W & WX 9@, 1980 F are

575. st wwen faer Awe  waT T WA
g wmY WY war w19

) . *aT AAFHY-FATHIZAT T v AT
q¢ qw qwalls aTdl wardr @ oY ;

. “ @ L
mé}'kﬁg;w ¥ 6T Wil ¥ ¥z

{7) Wy g arE s qr T o Wve-
fea ¥ & ;

() afz g, & 9% ¥ weT X 7@
ﬁ"ﬂﬁv’"ﬁwmw: xar€ Wt

(%) afe =, @ o w@r W § >

W T ¥ v el (s dvo Wo wrwe
%) o (%) S, oEw owiw mar

C 75'76  WIIRIGI-IME  QEwda,
AARBGT—ALH AT WE 7 FAT § 1

(F) & (¥) & @y 37 qouteg gears

A 15-1~79 § 27-2—-80 &F
N wmafs F w7576 qATW -
THfearin/ame gy ®v weqrdy €7 ¥
T fea wgr ar) g9 sy 8 gong
¥ gare @3 F zA mfed ST 4T
fear @qar &

Prescribeq Conditiong for Indian
Workers Abroad

576. SHRI SUBHASH CHANDRA.
BOSE ALLURI: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government have for-
mulated any scheme prescribing con-
ditions for workers who accepts iob in
foreign countries; and

(b) if so, the details thereot?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). At present emi-
gration procedures are based on the
guidelines provided on the subject by
a Supreme Ceurt order dated March
20, 1979. These orders whcih do not pro-
vide for laying down of minimum terms
and conditions of employment will re-
main in force till the passage of a
new legislation on Emigration. A pro-
posal to introduce a Bill on emigration
is under active coasideration of the
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of the Government. The propoesed
Bill would deek to safeguard the in-
terests of Indian workers in foreign
countries including their conditions of
work.

Under Utilisation of Port Capacity

577. SHRT SUBHASH CHANDRA
BOSE ALLYRI: Wil¥ the Minister cf
SHIPPING AND TRANEPORT be ple-
ased fo state:

(a) whether it i a fact that some
of the Major Portez are suffering be-
cause of under utilization of their
capacity:

(b) whether it ig also a fact that
under utilisation is due to lack of
modern equipment and other facili-
ties; and

(e) if so, what gteps are being
taken to improve the situation?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). In regard to
capacity for handling general cargo,
Calcutta & Cochin ports only have
been under utilised. Then again, the
captive facilities for handling iron ore
at Haldia, “Paradip, Visakhapatnam
and Madras have also not Leen utiliz-
ed fully.

The under-utilization of capacity for
general cargo has been on accoun: of
draught restrictions (which makes
Calcutta in-accessible for medium and
large-sized vessels) ind change in the
pattern of traffic. The under-utiliza-
tion in regard to ore handling capa-
city has been on account of inter-
nationa] market conditions.

(c) As regrads draught limitation,
technical studies are being carried out
to determine The steps that should be
taken for improving the situation. Ef-
forts are being made to divert imports
of cargo on Government account to
Calcutta. In view of overall increase
in traffic at the major ports, it is hop-
ed that the marginally surplus capa-
city available at Cochin Port would
stand ufilized in the near future.

Conversion of Rallway Lineg in
Andhia Prafesh

5%8. BHRI BUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
RAILWAYYE be pleased to state:

(a) whether it is a fact that Gov-
ernment of Andhra Pradesh have
furnished a priority list to higy Min-
istry for construction/conversion of
Railway lineg in the State;

(b) if s0, the details thereof; and

(¢) the progréss made in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY "OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) to (c).
Government of Andhra Pracdesh have
asked for the following construction/
gauge conversion projects. The posi-
tion in respect of these projects is in-
dicated below:

1. Bibinagar-Nadikude new line
(BG)—Construction of a portion
Bibinagar-Nalgonda (74 kms.) in the
first phase is in progress and is ex-
pected to be cnmpleted shortly. The
remaining porticn from Nalgonda
to Nadikude will ne taken up after
the first phase is completed.

2. Guniur-Macherla conversion
from MG to BG—This forms part
of the composite projest comprising
of Bibinagar-Nadikude new lme and
Guntur-MacHéfla conversion. Con-
version of Guntur-Macherla section
into BG will be takeén up after the
néw lne as indicated in item 1
above as completed.

3. Guntdkal-Bangalore conversion
from MG to BG—Work is in pro-
gress, and The project is expected
to be completed by 1981-82 subject
to availability of funds. Overall pro-
gress 61 per cent.

4. Guntakal-Secutiderabad conver-
sion from MG to TG—This 1s the
main connecting auk between the
MG systems of North and South
and therefore, camnot bg converted
into BG on operational grouads,
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5. (a) Guntakal-Guntur conversion
from MG to BG.

(b) Ramgundam-Nizamabad New
BG line—Proposals to undertake
feasibility and economic survey is
engaging the attention of the (Gov-
ernment.

Besides the above proposals, the
following new line prejects have been
approved:

1. Bhadrachalam-Manuguru (BG)
52 kms.) —The work is in progress
and is expected to be completead by
1981, subject to availability .of ade-
quate funds.

2. Bonakalu - Jaggayapeta (BG)
(34 kms).—This has been included
in the interim Railway budget 1980-
81.

Passport Racket

579. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
EXTERNAL AFFAIRS bhe pleased to
state:

(a) the number of persong who
have been apprehended and found
guilty indulging in passport racket in
1979; and

(b) what action has been taken
against them?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO):~ (3) Six pérsons were alpre-
hended and found guilty for iadulg-
ing in passport rackets in 1979.

(b) The information has been call-
ed for from the State Governments
and will be laid on the Table of the
House as soon as it is available.

Expenditure incurred on Indian
Missions Abroad

580. SHRI JAI NARAIN ROAT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the expenditure incurred on
each of the Indian Embassiag and
Missiong abroad during the last one
year; and
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Written Answers 144

(b) whether some measureg have
recently been taken under the eco-
nomy cut?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) complete statement show-
ing details of the expenditure incur-
red on each Indian Mission abroad
during the last one year (1979-80) is
being placed on the table of the Huose.

(b) The Ministry of External Aff-
airs has initiated a number of econo-
my measures, both short-term and
long-term, in order to ensure that
India’s international objectives are
pursued and achieved with the minij-
mum of expenditure.

Long-term measures include shed-
ding of staff in our larger Missions
through phased modernisation and
streamlining of administrative proce-
dures. Another major effort of the
Ministry is in the field of purchase of
Embassy premises and official resid-
ences with a view to controlling ren-
tal bills in a continuing inflationary
international environment.

Short-term measures include savings
wherever possible on day-to-day ad-
ministrative/maintenance exvpendilure
in each Mission, e.g. curbs on con-
sumption of petrol, etc.

Statement

Expenditure incurred on each of the Indian
Embassies and Missions abroad during the last
one year (1979-80)

sl " Total Ex-
No. Name of the Mission penditure
(In 'akhs
of
Rupees)
1 2 3
Embassies
1 Abidjan . . . 11°54
2 Abu Dhabi . . . 24° 59
3 Aden . . . 10-08
4 Addis Ababa 12°94
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1 2 3
5 Algiers 2125
6 Amman 13- 60
7 Ankara . 27:99
8 Antananarive 11-23
9 Athens 13- 22
10 Baghdad 3048
11 Bahrain 19 75
12 Bangkok 3464
13 Beirut 25+ 82
14 Belgrade 29' 59
15 Berlin (GDR) 18- 29
16 perne 38- 8o
17 Bogota 8-89
18 Bonn 81-91
19 Brasilia 3566
20 Brussels 50+ 17
21 Bucharest 11-96
22 Budapest 2135
23 Buenos Aires 24-67
24 Cairo 33 44
25 Caracas 13- 41
26 Conakry 8- 65
27 Copenhagen . 19 17
28 Dakar 14-87
29 Damascus . 27+ 21
30 Dublin. 14- 61
31 The Hague 27°53
32 Hanoi 22° 77
33 Havana 18-09
34 Helsinki 10 g1
35 Islamabad 53°31
36 Jakarta 27-85
37 Jeddah . 122 21

6o
61
62
63

64

66
67

68

Kathmandu .
Khartoum
Kinshasha
Kuwait

Lima

Lisbon
Madrid
Male
Manila
Maputo
Mexico City,
Mogadiscio |
Moscow
Muscat

O:slo

Panama

Paramaribo (Surinam) .

Paris
Peking
Prague.
Pyong Yang
5 2

Qatar .
Rabat
Rangoon
Rome .
Sanaa .

Santiago
Seoul .

Sofia . . .

Stockholm

Tehran . .

146

1411
48- 44
7' 52
12 10
18-3 .
4- 01
15° 39
10- 86
1873

82- 68
28- 10

20- 98

68- 58
39- 28
19- 62
13-25
2245
1584
16- 57
3469
1161
17-04
14+ 23

18- 41

34°43

51°25
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147
1 2
70 Thimpu 9°04
71 Tokyo . 63-26
72 Tripoli. 29-27
73 Tunis . 7'85
74 Ulan Bator . 9‘92
=5 Vienna. 44' 54
2t Vientiate 858
77 Warsaw 1592
78 Washington . 122711

PERMANENT MISSIONS TO U.N.O.

79
8o

Geneva

New York

CONSULATES

81
22
83
84
85
86
87
88
89
90
g1
92
93
94
95

97

Basrah

Berlin (FGR)
Chiangmai
Chicago
Dubai .
Hamburg
Jalalabad
Kandhar

Karachi
Khorramshahr
Kobe .
Mandlay
Medan

New York
Odessa

Phuntshilling
Port Said

- -y

63-92
8278

3-38
12: 15
331
11°03
22° 07
2: 14
4:59
435
30-48
466
12:74
2:76
278
41-42
526

. l'70

- 5 15

——

—— ——

99

100
101

102

103
104
105
106
109
108
109

110

112
113
114
Ity

116

117
118
119
120
121

122

123
124
125
126
129
128
129
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.__.__;__ —_— — ; -
98 San"i"ra.ncim ‘ 26+ 23
Sydney 4°33
Toronto 3-13
Zahidan 701
Zanzibar 481
HIGH COMMISSIONS
Accra . 15-8o
Canberra 2423
Chittagong 523
Colombo 1770
Dacca . 44' 34
Dar-es-Salaam 18- 84
Georgetown . 13 53
Hongkong 36-98
Kampala 13°30
Kandy 534
Kingston 747
Kuala Lumpur 30- 06
Lagos . 30 63.
Lilongwe 8-28
London 24135
Birmingham 6-86
Lusaka 24-02
Mombasa 3°39
Nairobi 2336
Ottawa 31-60
Port Louis 19- 26
Port of Spain 2770
Rajshahi 3-06
Salisbury . 1-06
Singapore 2035
Suva 1515
Wellington 8-12
Total 203624

- ——
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Pending Cases of P.F. in Rajasthan

581, SHRI JAL NABAIX ROAT:
Will the Minister of LABOUR Fre pleas-
ed to state:

(a) whether 4 large number of
cases/claims of the warkers regarding
payment of provident fund in the
office of Regiomal Commissioner,
Rajasthan are pending;

(b) if so, the facts thereof and the
reasonsg therefor; and

(¢) the steps which are being taken
to clear all pending cases within a
reasonable time?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) and (b). According to
the information received from the Re-
gional Provident Fund Commissioner,
Rajasthan, 403 claims were pending
on the 31st May, 1980. Of these, 54
claimg have since been settled and the
remaining 349 claims are in the rro-
cess of settlement. The delay in set-
tlement is attributed by the R.P.F.C,
largely to -incomplete documentation
cf the claims.

(c) The E. P. F. Organigation has
been advised to settle all pending
ciaims expeditiously.

Wagons for movement of Soap Stone

582. SHRI JAI NARAIN ROAT:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that due to
shortage of wagons at Udaipur, the
movement of soap stone hag suffered
badly; and

(b) if so, the steps Government
propose to improve thg availability of
wagaons?

THE MINISTER QF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) No.

(b) Does nat arise. During April &
May, 1980, a total of 1,119 wagons of
scap stone were loaded from Udaipur
area as against 1,021 wagons loaded
during the corresponding period of
last year. During the same period de-
mands of 207 wagons were forfeited or
withdrawn by the senders.

Workers’ Participation in Mines

" 583. SHRI K. RAMAMURTHY: Will
the Minister of LABOUR be pleased
to state:

(a) the scheme for boosting wor-
kers’ participation in industrial gafety,.
particularly in the mines;

(b) whether this scheme will be

given statutory support; and

(¢) whether Sections 18 and 22 of
the Mines Act providing sufficient
ground for workers’ association would
be further strengthened?

THE MINISTER OF STATE IN THE
MINISTRY OF IL.ABOUR (SHRI T.
ANJIAH): (a) In pursuance of the
recommendations of the First Confer-
ence on Safety in Mines held in 1958,
the Mining Industry was advised:—

(i) to set up Pit Safety Commit-
tees comprising of representatives
of the managements and workers at
all mines empleying more than 100
persons for promoting safety in
mines; and

(11) to provide for inspection of
mines to be carried out by a te-hni-
cal person on behsalf of the workers
employed in the mine.

(b) and (c). Section 18 relates to
the duties and responsibilities of ow-
ners, agents and managers and Sec-
tion 22 relates to powers of inspectors.
It is proposed to give statutory sup-
port, in the Rules under the Mines:
Act, for inspection of mines to be car-
ried out on behalf of the persons em.-
ployed therein by a technical expert.
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Committee on Employment of
Children

584. SHRI K. RAMAMURTHY: Wwill
the Minister of LABOUR be pleased
to state the action taken on the re-
commendations made by the Com-
mittee appointed to look intp the
various problems connected with the
employment “of children?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH). An Empowered Committee
‘has been set up with representatives of
Ministries/Departments concerned to
consider the recommendations of the
Committee on Child Labour.

Conventional and Centre-Buffer
Coubplers

585. SHRI K. RAMAMURTHY: Will
the Minister of RAILWAYS pe Pleased
to state:

(a) whether it is a fact that the
existence of conventional as well g8
centro-buffer-couplers is creating
serious operational handicap; and

(b) if so, the steps taken to re-
move such operational handicap on
the Railways?

JUNE 12, 1980
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) No.

(b) Does not arise.

Inangurated Railway Lines not com-
pleted in ten years

586. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the names of such new Railway
lines for which inauguration has
been made by the Prime Minister/
Railway Minister during the last 10
vears and which have not been com-
pleted, so far;

(b) the latest progress made in
each case towardg the construction of
these railway lines; and

(¢) if no progress has been made,
the reasons therefor alongwith the
steps proposed to be taken to ensure
the construction of these lines at an
early date?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) to (¢c). A
statement is attached,

Statement

New lines inaugurated by the Prime Minister/Railway Minister in 10 years but not completed:

S1. Description Length
No. in Kms,

Year of Percentage
opening  progress

Remarks

—

1 New BG line from Tirunelve~  159.80
li to Trivandrum via
Nagercoil with a branch
line from Nagercil to
Kanyakumari
(Southern Railway)

2 Wani~Chanaka BG rail link 75. 76
(Central Railway)

1972-73

197374

8v.00 Trivandrum - Nagercoil-
Kanyakumari line
(86.49 Kms.) line
opened to traffic on
15-4-979. The remain-
ing section from Tiru—
nelveli to Nagercoi
(73.31 kms.) expected
to be completed in g or
4 months,

19.35 The line from Wani to
Pimpalkoti has been
taken up for construction
and is expected to be
completed in 1981-82,

S
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§‘. Description Lepgth  Year of Percentage Remarks
No. in kmms.  opening progress

3 Howral-Skeakl ala EG rail 19,13 1973-74 (Work could not bck started.

link ) due to paucity of funds) ..
(Eastern Railway) A beginning is being made
to start the work during

1980-81,

4 Howrah-Amta-Champa- 72.58 197475 269% of  Tke first phase of the project

danga BG rail l1§1k 4 Phage-l upto pBargachia Ii)ﬂ i]ar..
(South Eastern Railw ay) from getted  for completion
Howrahto by 31-12-1g80. The
Bargachia remaining  section upto
Amta/Champadanga by

1982.

5 Shal daia-Salararruer EG 157.8 197445 74.5 1. Shahdara-Baghpat section
Rail Link (33-08 kms.) opened on

(Northern Railv ay) 8-4-1977.

2. Baghpat Road-Shamli
(55-52 kms.) opened on
12-1-1979.

3. The remaining  section
upto Saharanpur is
expected to be completed
shortly,

6 Hasan pur_—Sakn MG line 74.90 197475 (Work could not be started

(N.E. Railvay) due to paucity of funds).
A beginning is being
made to start the work
during  1980-81.

7 Blb'magar~l\adxk1~d( EG 151.¢0  1974-75 75% of First pkase ficm Bibinagar to
line ] phase 1 Nalgonda (73.5 kms.) is
(Scuth (ential Railvay) from Bibi- expected to be opened

nagar to shortly.
Nalgonda

€ Nangal Dam-Talvaia EG 85.00 Dec. 74 Not cleared by the Plan-
vRall link ] ning Commission and

{NorthLern Railavny) hence not taken up  for
construction.

9 Ranipur-Ezaldwari LG lit ¢ 8. 1974-75 Woik could not be started

‘N.E. Railway) -4 974775 ( duc to pauchity  of
funds). A beginning
is being made to strart the
work during 1g80-81.

10 Apta-Rcta LG 1aillink €2.co 1c458- The first plase ficm Apta

(Central Railway) L7 to Pen p(20 kms.) pis
expected to be completed
by March 1981. The
remaining scction frcm Pen

to Roba during 1981-82.

11 Gaukati-Burnit 2t ¥G Jine L, 21 To. The final location survey is in

(Northeast Frontier Rly.) prOgress.

12 Dharamanagar- Kumarkat 34.5 Te, Do.

MG line
(Northeast Frontier Rly.)

e ——— e
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Sl. Description Length  Year of Percentage Remarks
No. inkms.  gpening  progress
13 Balipara-Bhalukpong MG 33.45 1978-79 The final location survey is
line in progress,
(Northeast Frontier Rly.)
14 Silchar~Jiribam MG line 50. 36 Do.
(Northeast Frontier Rly.)
15 Amguri-Tuli MG line 17,07 Do. Do.
(Northeast Frontier Rly.)
16 Lalaghat-Bhairabi MG line 48. 77 Do. TCo.
{(Northeast Frontier Rly.)
17 Nadiad-Kapadvanj-Modasa 105. 14 Do. 7-3 Expected to be completed
BG line in 1983.
{(Western Railway)
18 Alleppey-Ernakulam BG line 51,00 1979-80 The final location survey i;

(Southern Railway)

-

in progress.

Irregularities in depositing Provident
Fund by Tea Gardeng in North Bengal

587. SHRI ANANDA PATHAK: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government  have
received representiations fromm the
workers and their Unions operating in
tea plantations in North Bengal to the
-effect that the employers of many tea
gardens have either misappropriated
the provident fund money deducted
from the earnings of the workers or
failed to deposit their own share of
~contribution  with the authorities
concerned;

(b) if so, the amoung involved in
this irregularity;

(¢) whether Government  have
taken action against such employers;

(d) whether the workers, who are
contributing to the Employees’ Provi-
dent Fund Scheme, are not being given
the annual statement of account and
the claimg for settlement of Em-
ployees Provident Fund Accounts are
pending for several years; and

(e) if so, the reasons therefor and
-what remedial action Government have
taken in this regard?

.-

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T, AN-
JIAH): (a) Yes, Sir.

(b) The Central Provident Fund
Commissioner hag reporteq that:

(i) Out of 281 unexempted tea
estates covered ynder the Em-
ployees’ Provident Fund and
Miscellaneous Provisions Act,
1952, 41 unexempteq Tea
Estates were in default in pay-
ment of Provident Fund dues
amounting to Rs. 77.99 lakhs
including a sum of Rs. 38.77
lakhs being the employees’
share.

(ii) Of the three exempted Tea
Estates the employer of one
Tea Estate has failed to trans-
fer a sum of Rs., 0.52 lakh to
the Board of Trustees of the
exempted fund. This sum re-
presents he employer’s share
only.

(c) Action is reported to have been
taken by the Provident Fund authori-
ties under section 8 (recovery of dues
as arrears of land revenue) and Sec-
tion 14 (prosecution) of the Emplo-
yvees' Provident Funds an Miscellane-
ous Provisions Act, 1952 against the
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comipldints uhder Bection 406/409 of
the ‘Tndiin' Pensl’ Code ' (Mresch of
trust and ertminal misappropriation)
have been flled ih ctses where the
employee's share of Provident Fund
coniributions deducted from their
wages has not been remitted by the
employers.

(d) and (e). The work in the West
Bengal region has been in arrears for
sofhe time dye to various reasons, The
Employees’ Provident Fund Organisa-
tion js taking steps to clear the arrears.

Ticketless Travelling

588. SHRI AHMED M. PATEL: will
the Minister of RAILWAYS be pleased
to state:

(a) the mumber of ticketless tra-
vellers caught during the last three
months Division-wise; ang

(b) the amount in the shape of fine
collected from them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K, JAFFER SHARIEF): (a) and (b).
The information is being collected and
will be laid on the Table of the Sabha.

Oficial Recruitment Agency

589. SHRI LAKSHMAN MALLICK:
Will the Minister of EXTERNAL
AFFAIRS be pleaseqd to state:

(a) whether Government have
since taken any decision on setting
up of an official agency for recruit-
ment of labour for other eountries:
and

(b) if so, when it is likely to be
set up?

THE MINISTER OF FRXTERNAL
AFFAIRS ¢SHRI P. V. NARASIMHA
RAO): (a) and (b), A proposal to set
up a Corporation in the public sector
for overseag recruitment is under
active consjderation of the Government,
A finy) dedision on the proposal has
not yet been taken.

Private Recruiting Agencies

506. SHRI K. A. RAJAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to gtate: .

(a) whether it j8 a fact that the
existing '‘public agencieg in States like
Kerala, Tamil Nadu, Maharashtra
and Orissa have been facing stiff
competition from private recruiting
agencies; anq

(b) if so, whether Government
have any proposal under consideration
to ban all the private recruiting agen-
cies in view of the rampant irregu-
larities in recruitment of labour for
overseas employment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Recruitment for overseas
employment is being made by organi-
sations in the public sector of the State
‘Governments as well as through private
recruiting agencies,

(b) A proposal for a new enactment
on Emigration is at an advanced stage
of consideration of the Government
which is expected to cover all aspects
of recruitment of emigrants,

Conferemce of Labour Secretaries

591. SHRI K. A. RAJAN. WwWill the
Minister of LABOUR be pleased to
state:

(a) whether a conference of
Labour Secretaries of State Govern-
mentg was held in New Delhi on
April 18, 1980; and

(b) it so, what were the subjects
discugsed therein and the outcome
thereof?

THE MINISTER QF STATE IN THE
MINISTRY OF LABOUR (SHRI T. AN-
JIAH): (a) Yes, Sir.

(b) More important of the subijects
disecussed at the Conference and the
Conclusions reached were as under:i—

@) Revision of minhstum wagths in
agricufture: mintfmum wages in
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agriculture should pe revised
taKing into account the rele-
vant consumer price indices;

machinery
and tripartite committees at
various levels be set up to
overseas implementation;

workers’ education programmes he

intensified; and organisation
of rural labour be promoted.

(ii) Bonded Labour-bonded labour

already identifleg should be
rehabilitated within 5 time
frame of two years; and

a coordination committee be set up

(iii)

(iv)

the

)

steps be

(vi)

at the national level to monitor
the progress, etc,

Workers’ participation in in-
dustry: peri6édie reports on ihe
working of the schemes of
workers’ participation should
be sent regularly by the State
Governments to the Centre.

Apprenticeship scheme: provi-
sion should be made to ensure
that 50 per cent of direct re-
cruitment vacancies 1n indus-
trial units are filled by trained
apprentices; quality of ap-
prenticeship training be im-~
proved; and

suggestion for increasing the
stipend rates for apprentices
be considereq .

Women employment and en-
forcement of various provisions
of the Acts pertaining to
women: effective steps should
be taken tg ensure the imple-
mentation of all laws giving
protection and welfard to
women workers; and

taken to promote self-
employment schemes for
women,

Working of the Beedi and Cigar
Workers (Conditions of Em-
ploymet) Act: action should
be taken for more --effective
implementation of the Act,
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Alloment of Government Acoom-
modation to Employees of Lok Nayak
Jaya Prakash Narain Hospital, New
Delhi

592, SHRI CHANDRA PAL SHAI-
LANI; Will the Minister of HEALTH be
pleased to state:

(a) the criteria for allotting Gov-
ernment accommodation to Class-IV
employees of the Lok Nayak Jayo
Prakash Narain Hospital;

(b) whether certain Junior em-
ployees have been allotteq Govern-
ment accommodation during the last
three years;

(c) if so, the grounds thereof;

(d) whether applications of certain
senior employees received by the
Hospital authorities for allotment of
quarters on Medical groundsg have
been rejected; and

(e) if so, the reasons for rejection
in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH SHRI
NIHAR RANJAN LASKAR): (a)
The allotment of residential accom-
modation in the College Campus is
made to the Class IV employees of
Lok Nayak Jaya Prakash Narain Hos-
pital, New Delhi, on the Dbasis of
priority list/essentiality of service.

(b) Yes.
(c) Essentiality of services in the

interest of Hospital service and
patient care.

(d) Yes.

(e) These cases did not cover the
conditions prescribedq from time to
time,

Opening of CGHS Dispensary at

Paschimpuri, New Delhi

593. SHRI CHITTA BASU: Will the
Minister of HEALTH be pleased to
state:

' (a) whether CGHS dispensary 18
likely to be set up at Paschimpurl,
New Delhi shortly;
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(b) if so, by what time and it not,
the reasons therefor; and

(¢) the name of the dispensary te
which this area hag been attached or
proposed to be attached and the dis-
tance of this dispensary from
Paschimpuri?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Yes_' Sir.

(b) The -dispensary is likely to be
opened during the current year.

(¢) The Paschimpuri is at present
not covered by any CGHS dispensary
nor it proposed to include the area in
any of the existing dispensaries.

Deportation of Bangladesh Nationals
from Assam

594. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Government cf
India had discussed the problem of
deportation of Bangladesh nationals,
who have been staying in Assum
illegally, with Bangladesh authorities,
in view of the agitation in Assam;
and

(b) if so, the decisions arrived at?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The subject of ille-
gal migration of Bangladesh nationals
Into India has been and continues to
be the subject of serious discussions
with the Government of angladesh.

More Bogies to Bombay-Pune Deccan
Queen

595. SHRI R, K. MHALGI: Will the
I\;Linister of RAILWAYS be pleased to
state.

(a) whether it is a fact that a deci-
Slon to add three more IInd class
bogies to the Bombay-Pune Deccan
Queen “soon” was announced recent-

ly by the Railway Minister, during
his recent visit to Bombay;

(b) it so, when the decision is
likely to be implemented;

(c) whether any feasibility study/
trial was undertaken; if so, when;

‘(d) what are the reasons for such
long time gap, between the success-
ful feasibility trials, and its actual
implementation; and

(e) what would be the estimated
additional revenue the Railway is
likely to earn per month after the
addition of these three bogies?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Minis-
ter of Railwayg announced at Bombay
on 23-5-80 that the composition of
Deccan Queen would be shortly aug-
mented.

(b) Necessary arrangements for the
augmentation of Deccan Queen are
being finalised and this willl be imple-
mented shortly.

(c) and (d). Yes, Trials for runn-
ing of Deccan Queen with higher
loads ‘were conducted in Jan. Feb, &
June, 1979. The feasibility studies
were undertaken thereafter, wherein
varioug intricate implications of run-
ning Deccan Queen with augmentad
loads were critically evaluated and
examined.

(e) As per the initial indications:
the estimated audiuonal gross earn-
ings expected to be realised on account
of additional accommodation will be
approximately Rs. 60,000/~ per month.

National Highways

596. SHRI T, R. SHAMANNA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government ure
aware that the condition of many
National Highways is far from satis-
factory;
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(b) whether Uniop, Government
in' colsultation with State Govern-
ments make the bad roads fit for
vehioplar traffic; and

(c) whether Government are
awane that the defective roads and
bridges are causing road accidents
az}d trafﬁc obstruction?

IR

+HE MINISTER OF SHIPPING AND
TRANSPORT AND TOURISM AND
CIVIL AVIATIONS (SHRI A. P.
SHARMA): (a) and (c). The Honour-
abie Member has not referred to any
spgciﬁc stretch or stretches where the
condition of the National Highways has
been found unsatisfactory or the de-
fq tx;ve condition of the roads and
brldges has led to roaq accidents and
trafﬁc obstruction. However, the con-
dmon of National Highways in gene-
I’aly is reasonably satisfactory and full
attention is being paid to their im-
provement, development and main-
tenance subject to the availability of
funds. In case of road accidents where
the cause is due to defective/deficient
roads ang bridges on the National
Highway System, prompt action 1is
always taken to remove the same.
Road accidents can, however, be due
to ‘certain other factors, apart from
deficiencies like driver behaviour and
vehicles’ condition.

(b) The Government of India make
available the necessary funds for the
improvement, development and main-
tenance of National Highway to the
State Governments to execute the
workers as their agents and as such
every effort is made to keep the
National Highways in traffic-worthy
condition.

Workers Laid-off State-wise

597. SHRI JYOTIRMOY BOSU: Will
the Minister of LABOUR be pleased to
state the number of workers laid-off,
State-wise and Year-wise, from 1976-77
to 1979-80?

TH MINISTRY OF STATE IN THE
MINISTRY OF LABOUR (SHRI T. AN-
JIAH). Requisite information is being
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collected from the State Governmen:/
Union Territory Administrations and

will be laid on the table of the House
in due course.

Changes made in Administrative set
up of India’s Diplomatic Missions

1
i

598. SHRI JYOTIRMOY BOSU: will
the Minister of EXTERNAL AFFAIRS
be pleased to state what are the chan-
ges made in the administrative set up
of India’s diplomatic missions abroad,
including changes in the set up of em-
bassies (Including Ambassadors) bet-
ween January and May, 19807

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. v. NARASIMHA
RAO): During the period January to
May 1980 the 'Government of India
opened a diplomatic Mission in Salis-
bury (Zimbabwe).

The number of transfers which took
place between January and May 1980
are:

b ——

SI. Designetions No of
No. transfers
1 Head of Missions . . 10
2 Ministers
3 Counsellors . . . 7
4 First Secretarices . . 10
5 Sccond Secretivice . o
6 Third Sccretaries . 2
7 Attoches . . . 10

With referance to the Heads of Mis-
sions who assumed charge in this
period, the details are given in the al-
tached statement. These envoys (with
the exception of Permanent Represen-
tative to the U.N. tf;{eeneva and Am-
bassador to PakKis were selected
before January 1980.



165

Written Answers JYAISTHA 22 1903 (SAKA) Written Answers

166

Statement

List of Heads of Missions, who assumed charge of their posts at various missions between Fanuary 1, 1980
and May 31, 1980

Sl Name of the Officer Place Date of
No. ’ appointment
1 Shri Arif Qamarain Salisbury 26—1-1980
2 Shri Lalit Mansingh . Abu Dhabi 20—-1—-1980
4 Shri V.P. Singh Conakry 5-2~1980
4 Shri A M. Khaleeli Tehran 19-3-1980
5 Shri K.M. Lal Algiers April, ’8o
6 Shri R.K. Manucha Pyong Yang April, ’.80°
7 Shri Manabendra Shah Dublin 21-4-1980
8 Shri L. P. Venkateswaran Geneva 12-5-1980
9 Shri K. Natwar Singh Islamabad 14~-5~19¢8
10 Shri Parkash Shah Kuala Lumpur 21-5-1980

Recognition of Trade Uniong in

Factories

599, SHRI JYOTIRMOY BOSU: Will
the Minister of LABOUR be pleased to
state:

(a) whether any guidelines have
been or are being evolved by the
Central Government for giving reco-
gnition to the Trade Union in Fac-
tories;

(b) if
thereof;

so, the salient features

(c) whether representativeg of the
Central Trade Union Organisations
were consulted before evolving such
fuidelines; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE 1Ny THE
MINISTRY OF LABOUR (SHRI T, AN-
JIAH); (a) and (b). Government
have not issued any guidelines for
giving recognition to trade unions in
factories. However, the voluntary
Code of Discipline evolved by the
Indian Labour Conference in 1950 lays
down a set of criteria for recognitiox}
of uniong such as the conditions for

entitlement to recognition, the minimum
qualifying membership, etc.

(c¢) and (d). The question of making
changes in industrial relations laws
was discussed with the representatives
of Central Workers’ Organisation and
as there was no unanimity of views
on the procedure and criterion to be
followed for recognition ¢ unions, this
and other connected matters are pro-
posed to be discussed further at a tri-
partite meeting.

New Ship Building Yards

600. SHR] JYOTIRMOY BOSU: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) India’s share in the world's
shipping tonnage in percent for the
latest available year;

(b) share of Indian Ships in India’s
foreign trade, year-wise; during the
last 3 years;

(¢) freight paid to foreign shipp-
ing companies for carrying Indian
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goods, during the last 3 years year-
wise; and

(d) whether Government are con-
sidering to set up a few more ship-
building yards in the country during
the Sixth Plan period?

THE MINISTER OF SHIPPING AND
TRANSPORT AND TOURISM AND
CIVIL AVIATIONS (SHRI A. P.
SHARMA): (a) India’s share in the
world shipping tonnage is 1.42 per cent
as on 1st July, 1979,

(b) India’s share in foreign trade
during the last three years is as fol-
lows—

1976-77 : - . - 42y
1977-78. 38 89
1978-79. 37 %

(c) The information is not being
maintained in a Standard form.

(d) Yes, Sir.

Jobs for Educated Unemployeq and
Providing Jobs to them

601, SHRI C. CHINNASWAMY: will
the Minister of LABOUR be pleased to
State;

(a) the number of schemes for the
educated unemployed which are be-
ing implemented at present and the
number of schemes which are under
Government’s consideration;

(b). the number of educateq un-
employed in the country at preseut
and what hag been the increase in
the number of such persons regis-
tered during 1978 and 1979; and

(c) what steps Government have
taken to provide jobs to the increas-
ing number of educated unemployed
persons?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) A number of schemes
are being implemented at present both
by the Central and State Governments
for 'providing jobs to the educated un-
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employed. Some of the important
schemes under implementation by the
Central Government for promotion of
employment/self-employment for edu-
cated unemployed are—

(i) Central Investment Subsidy
Scheme available in qualify-

ing industrially backward dis-
tricts;

(ii) Transport Subsidy in notified
hilly and remote areas:

dii) Entrgpreneurial Development
Programme to promote seli-

employment and entrepreneu-
rial talent;

(iv) Engineer Entrepreneurs Train-
ing Programme (Interest Subsi-
dy Scheme);

(v) Scheme for training of Engi-
neers conducted by small in-
dustries service institutes:

(vi) Rural Entrepreneurship Pro-

. gramme conducted by the [n-
tegrateg Training Cenire (In-
dustries) Nilokheri for poten-
tial entrepreneurs in Dback-
ward and rural arcas;

(vii) National Scheme of Training
Rural Youth for self-employ-
ment (TRYSEM); and

(viii) District Industries Centres;

(b) No precise estimates of the num-
ber of educated unemployed in fthe
country at present is available. How-
ever, gpceording to the latest available
information 73.0 lakhs educated job-
seekers were registered with the Em-
ployment Exchanges at the end of De-
cember, 1979 as against 64.5 lakhs af
the end of December, 1978, Thig shows
an increase of about 13.2 per ‘ent
during the year;

(c) Apart from schemes mentioned in
para (a) of the Question, it may be
stateg that the Five-Year Plan 1980—385
is in the stage of formulation and the
problem of educated unemployed ar
jobs to be provided to them is recciv-

ing attention.
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Nava Siva Satellite Pori near Bombay

6802. SHRI UTTAMRAO PATIL: will
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether Government have
decided to set up Nava Siva Project
as g satellite port near Bombay;

(b) if so, the salient features of the
project and by when its construction
is likely to commence; and

(¢) by when the project is likely to
be completed?

THE MINISTER OF SHIPPING AND
TRANSPORT AND TOURISM AND
CIVIL AVIATION (SHRI A, P. SHAR-
MA): (a) to (c). A decision has been
taken to commission a Detailed Pro-
ject Report for setting-un of port facili-
tieg at Nhava-Sheva near Bombay. In-
vestment decision will be taken on
receipt of the DPR.

Disparities between IFS(A) and
IFS (B)

6803. SHRI UTTAMRAO PATIL: Will
the Minister of FXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
employees belonging to Indian Foreign
Service (b) in the Ministry of External
Affairs have given 3 memorandum to
the Government requesting for
remova] of disparities between IFS(A)
and IFS(B);

(b) whether it is a fact that there
is a widespread unrest among the
employees belonging to IFS(B) due
to most inadequate promotional
avenues for them;

(¢) whether it is a fact that a large
number of employees belonging 1o
IFS(B) have not got promotion even
though they are working in a partis
cular post for the last 25 years; if
so, what is the number of such em-
ployees category,-wise;

(d) whether it is also a fact that
the entire Administration in the
Ministry of External Affairs is domi-

nated by the officers belongir 1o
IFS(A) and that no officers bélon g
to IFS(B) are ever allowed to wogk
in Administration:

(e) if answers to above (a), (b); (¢)
and (d) are in the affirmative, what
steps have been taken by Government
to provide adequate representation 'to
the employees belonging to IFS(B) to
bring them on par with IFS(A)?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO). (a) Yes, Sir. Such a memorsh-
dum has been given. T

(b) There is a feeling among mem-
bers of the IFS(B) that promotion ave-
nues open to them are narrower than
those in other services. However, this
feeling is not entirely corret,

The promotional prospects available
to members of the IFS(B) are by and
large, similar to the ones obtaining In
the Central Secretariat and other ser-
vices of the Government of India. This
whole question is presently under exa-
mination.

(c¢) No, Sir; the number of such ecm-
ployees in IFS(B) is only flve. These
five officials are in 'Grade IV of the
GGeneral Cadre.

(d) No, Sir; deployment of officers
in Administration, as well as in nther
visions of the Ministry, 15 golely
based on the exigencies of service.

(e) IFS(B) personnel are being ab-
sorbed into the IFS(A) on the basis of
a promotion quota ear-marked for the
junior Service. The IFS(B) has soyght
an increase in the quota. The question
is under review,

Censoring of News regarding visit of
Moshe Dayan of Isreal to India

604. SHR UTTAMRAO PATIL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Moshe
Dayan from Isreal visited India on a
secret mission in the year 1977-78:
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(b) if so, what are the reasons for
not giving this news to the public
through newspapers/AIR/Door-
darshan;

(¢) whether Government propose to
hold an enquiry intg the circumstances
in which Janata Government gave
directions to PIB etc. to censor this
news; and

(d) if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) Yes, Sir. From in-
formation recently collected, it ap-
pears that Mr. Moshe Dayan  the
then Foreign Minister of Israel visited
India secretly in 1977, He had exten-
sive discussions with the former
Prime Minister, Shri Morarji Desai
and the former Foreign Minister, Shri
Atal Bihari Vajpayee.

(b) to (d) . This visit took place
under very tight security conditions
and in strict secrecy. Accordiing to
Government’s information besides the
former Prime Minister ang the former
Foreign Minister only a few Intel~
ligence and Security officials were
aware of the visit. Evidently the
former Government wished to keep
this visit as a complete secret and
hence neither any publicity in the
media nor any instructions to the
Censors appear to have been given
in this regard.

Emerging of a New Island from Bay
of Bengal

605. SHRI AMAR ROYPRADHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that a new
Island has emerged from the Bay of
Bengal near Sundarban of West
Bengal;

(b) the total area of that particular
Island; and

(¢) whether any dispute had been
raised by Bangladesh over this land?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) and (b). The emer-
gence of a new Island—New Moore
Island—locateq at latitude 21° 36.5” N
and longitude 89°9%’ was first repo-
ted in 1974. The Island has an area
of about 14 sq kilometers.

(c) The Bangladesh Government
did not initialy raise any objection to
India’s claim to New Moore Island.
Since last year Bangladesh has been
attempting to question India’s sove-
reignty over this Island. They have
suggested a joint survey of this
Island. They have pointed out that
available data shows that the Island
clearly belongs to India, and that this
data can be made available to the
Bangladesh authorities for study.

Visit of Indian M.P’s Abroad

606, SHRI K. MALLANNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether a Member of Parlia-
ment while going abroad is at liberty
to talk freely with the Leaders of
that country and make statements in
the press also in that regard; and

(b) if so, what are the rules in
this regard particularly to be follow-
ed in respect of the Members of Par-
liament?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM~
HA RAO): (a) and (b). When a
Member of Parliament goes abroad
as a Member of a delegation sponsored
by the Government or as a Member
of a Parliamntary Delegation, the
necessary guidelines are given by the
Government or the Leader of the
Parliamentary Delegation as the case
may be. In respect of private visits
of Members of Parliament abroad, the
Ministry have not laid down any rules
as to whom they may meet or what
statements they make to the press.
However, the Ministry do brief them
at their request about the relations
between India and the country pro-
posed to be visited.
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Indo-Bangladesh Border Demar-
cation

607. SHRI AJOY BISWAS: will
the Minister of EXTERNAL AFFAIRS
be pleaseq to state:

(a) whether the Bangladesh @Gov-
ernment is delaying the finalisation of:
the border demarcation; and

(b) the steps which Government
have taken go far in the matter of
demarcation of Indo-Bangladesh Bor-
der?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIM-
HA RAO): (a) and (b). A schedule
for demarcation work on certain un-
demarcated portions of our border
with Bangladesh had been agreed
between the Surveyors of two gsides
during October last year. Work was
started and continued until March—
April this year. Thereafter Bangla-
desh side suspended all demarcation
work and withdrew its personnel due
to disagreement as to the precise
interpretation of the schedule, We
are in touch with the Bangladesh
Government and it is our hope that
the demarcation work will be re-
sumed after the monsoon season.

Secret Visit of Foreign Leaders

608. KUMARI KAMLA KUMARI:
Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that some
of the State Heads, Ministers and
Prime Ministerg of other nations were
invited to the country quring the pre-
vioug Government rule and the Par-
liament and public were not informed
and the HouSe was misled by the
Government thereof;

(b) if so, the details of the foreign
countries representatives who visited
India and the details of their talk
and whether the details of the talk
would be made public; and

(c) if mot, the reasons therefor?''!!

THE MINISTER OF EXTERYAL
AFFAIRS (SHRI P. V., NARASIM-
HA RAO): (a) to (¢). Accordingto
the information available with' 'the
Ministry of External Aﬂ’airs, Mr.
Moshe Dayan, the then Foreign Mini-
ster in the Israeli Cabnet, visited
India in 1977. The then Government
did not inform the Parliament or the
public about the visit. The Mnistry
of External Affairs have no details
or record of discussions which took
place on that occasion. The Ministry
have also no informaion about ahy
other gecret visits of this nature,

1

Indian Hockey Coach in the hands of
Afghan Rebels

609. SHRI K. P. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is 5 fact that Indian
hockey coach, Chain Singh is in the
hands of Afghan rebels according to
newspaper reports; ,

(b) whether the Indian mission in
Kabul has been able to establish any
contact with the Indian coach through
any other friendly country; and

(¢) if so the progress made in the
matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) Government of India
have seen newspaper reports of the
capture of Shri Chain Singh, Indian
Hockey Coach, by Afghan rebels.

(b) and (c¢). Government of India
through their Embassy in Kabul have’
taken up this matter with the'ton~'
cerned authorities at the highest level
and are doing everything possible to
determine hig whereabouts and to en=
sure that Shri Chain Singh will retum{‘”

home safe.



175 Written Answers

Honavar Committee’s Report on In-
’ dian Shipping.

610. SHR!] BALASAHER VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the high-power Hona-
var Committee has submitted its re-
port on the growth and development
of Indian shipping;

(b) if so, the main recommendationg
thereof and which of these have been
accepted by Government; and

(c) the recommendations of the
Committee which have not been ac-
cepted py Government and the rea-
sons therefor?

THE MINISTER OF SHIPPING
ANW TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A.P.
SHARMA) . (a) to (c). Honavar
Committee has submitted only Interim
Report. Final Report ig sti'l awaited.
Government will consider the recom-
mendations after receipt of the final
report,

Ciosure of Instittute for Under
Graduates

611. SHRI G. Y. KRISHNAN: Will
the Minister of HEALTH be pleased
to stale:

(a) whether it is a fact that the
authorities of the All India Institute of
Medical Sciences, New Delhi have
notifieq closure of the Institute for
Under Graduates till further notice;
and

(b) if so, the reasons thereof and
for how long?

THE MTNISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). The All Indfa Institute of Medi-
cal Scieonces suspended the academic
exercises for under graduate gtudentis
for 3 days only from 12th 1o 14th
May, 1980. Thereafter, the under
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graduates have been givennt the
summer vacation for a period of 1
month, from 16th, May to 15th June
1980, The reason of thisg decision
was to ease the disturbed conditicns
created by the strike of the Resident
Doctors who were joined Dby the
Interns. However, the TInstitute will
reopen on the 16th June, 1980 for
the under graduales,

Arrest of Indian Journalist in South
Africa

612, SHRI MANPHOOIL SINGH
CHAUDHRY: Will] the Minister >f
EXTERNAL AFFAIRS be pleased to
State -

(a) whether it is a fact that an
Indian Journalist working for the
Daily News was arrested in Durban,
South Africa on May 28, 1880; and

(b) if so, what steps Government
have taken to get the journalist re-
leased?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No, Sir, According to our
information, a South African national
of Indian origin, Mr, Marimuthu Su-
bramoney, a Journalist working with
the Duaily News of Durban, was arres.
ted among others in connection with
recant disturbances in South Africa
arising out of school boycott by colo-
ureq students who are protesting
against unequal system of education
impar‘ed to them, Mr. Subramoney
was subsequently released,

(b) Does not arise,

Railway Out Agency in Himachal
Pradesh

613. PROF, NARAIN CHAND
PARASHAR: Wil the Minister of
RAILWAYS pleased to state:

(a) whether any request hag been
received by Government for the open-.
ing of Railway Out Agencies in Hima-
cha] Pradesh;
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(b) 'if 30, the names of places for
which the requests have been re.

ceived; and

(¢) the decision taken by the Gov-
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K, JAFFER SHARIEF):

(a) Yes,

(b) Requests were received for the
opening of Railway Out Agencies in
Himachal Pradesh at Parwanoo,
Matiana and Shahpur Block
(Kangra), :

(c) Applications for appointment
of contractors to run the Out Agen-
cieg at Parwanoo and Matiana were
invited. Award of contract for Par-
wanoo Oul Agency is under exami-
nation, In regard to Matiana Out
Agency, there was no response.
Proposal for opening an  Out
Agency at Shahpur Block (Kangra)
was not considered as financially
Justified,

National Transport Commission

614. SHRI LAKSHMAN MALLIK:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government proposc
to set up a National Transport Com-
missioni; and

(b) if so, what are the details
thereof?

!

T'HE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION {(SHRI A P,
SHARMA): (a) The Naliona] Trans.-
port Policy Commitiee has in ils
report (May, 1980) recommended
inter aliu the setting up of a National
Transport Commission. The matter
i under examination by Govt.

(b) Does not arise,
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Deployment of Magistrates in the
Running Traing

615, SHRI UTTAMRAO PATIL:
Will the Minister of RAILWAYS be
pleased to state:

(ay whether it is a fact that no Tra-
velling Ticket Examiners/Railway
Protection Force personnel are avail-
able in the reserved compartments of
most of the Mail and Expresg trains
before their starting from  various
stalions in the country;

(b) whether it is alsp a fact that
due to non-availability of the TTE/
RPF personnel, the reserved compart-
ments get overcrowded resulting in
cases of dacoities and thefts in the
running trains; and

(c) if so, whether Government pro-
pose to deploy Magistrateg to guper-
vise the proper performance of duties
by the TTE|RPF personnel on experi-
menta]l basis so that casegs of over-
crowding and dacoities etc. could be
checked?

THE MINISTER OF STATE IN
THE MINTSTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) and (b). Reserved coaches on all
Mail and Express trains are mannea
by Coach Attendants/TTEs who are
mter alia required to prevent the
entry of unauthorised passengers in
their ccaches, At times due to last
minute sickness of staff, a Coach
Attendant/TTE is required to look
after two coaches on the train. Some-
times, in case of very heavy rush,
1t becomes difficult for the staff 1o
control the entry of unauthorised
passengers in their coaches, but in
such cases, the staff are required to
seek the assistance of the Govern-
ment Railway Police/Railway Pro.
tection Force staff escorting the
irain or at the station.

fc) There is no such proposal,
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Resolution recommending the Quali-
fication of Drugy Controllers

616. SHRI M. V. CHANDRA SHE-
KHARA MURTHY: Will the Minister
of HEALTH be pleased to state:

(a) whether the Central Counci] of
Health at its meeting held in Octo-
ber, 1967 had passeq g resolution re-
commending the qualifications of
Drugs Controllers and the same was
recommended by the Mukhopadhay
Committee;

(b) if so, whether Government
have accepted these recommendations
and had frameq g Rule laying down
the qualifications and experiences of
Drugs Controllers and directed the
State Governments during Septem-
ber, 1976 to adopt the same;

(¢) if so, whether, in spite of the
recommendations of the Committee
and Government acceptance to i,
some junior persons against whom
corruption charges are under investi-
gation being considered for promotion
and ignoring the senior persons who
fulfil the qualification; and

(d) if so, whether any directive
hag been issued to the concerned
authorities not to overrule the re-
commendations of the Committee as
adopteqg by the Government?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
(SHRI NYHAR RANJAN LASKAR):

(a) Yes,

(b) Government have accepted the
sajd recommendation. However, a
Rule laying down the qualifications
and experience for State Drug Con-
trollers cannot be framed until the
Drugs and Cosmetics Act is amended
to make a specific provision empower-
ing the Central Government to pres-
cribe qualifications of these authori-
tiess. However, in September, 1974
(not 1979) a letter was sent to all
State Governmentg in which it was
suggested that the State Governments
may appoint as licéncing authori'ts.r a
person ‘who is a Graduate in Medicine
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or Science with Chemistry as a prin-
cipal subject or Pharmacy or Pharma.
ceutical Chemistry of a recognised,
University and has at least 5 years
experience in dealing with problems
connected wih drug standardisation
and controlling standard of drugs or
manufacture or testing of drugs.

(c) Government have no informa-
tion jn this regard.

(d) Does not arise.

12 hrs.
RE: CALLING ATTENTION

MR. SPEAKER: I have to inform
the House that Minister of State for
Home Affairs (Shri P. Venksatasub-
baiah) has requested that the Calling
Attention regarding disturbanceg in
Tripura may be taken up after 5 P.M.
today, as the Minister of Home Affairs
would be returning around this time
and it would take some time to pre-
pare the statement after the arrival
of the Minister. So, I think, there is
no gbjection to it. This can be taken
up at 5-30 P.M. today.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): Sir, you have not
made any mention about my Adjourn-
ment Motion, about supply of foreign
arms in Tripura,

MR. SPEAKER: I am getting in-
formation.

SHRI JYOTIRMOY BOSU: There
1s a tote) failure of the Research and
Analysis Wing and Intelligence
Bureau with regard to checking of
infiltrators and supply of foreign
arms.

SHR] ATAL BIHARI VAJPAYEE:
(New Delhi): At what time, Sir?

MR. SPEAKER: 5-30 P.M.

SHRI ATAL BIHARI VAJPAYEE:
Too late,

MR SPEAKER: Make it 5 PM. It
will be taken up at 5 P, M.
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PROF. MADHU DANDAVATE
(Rajapur): There is a Privilege
issue which I have raised.

MR. SPEAKER: I will tell you.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, this ig a very
dangerous letter and it is clearly
written that they will definitely
kil] Shahi Imam, Atal Bihari Vaj-
payee, Chaudhuri Saheb, Jagjivan
Ram, Mr. Bahuguna, Mr, Chandra-
shekhar and so on. If wag an anony-
mous letter addressed tp Shahi Tmam
of Jama Masjid.

MR. SPEAKER - You can hand it

over,

(Interruptions) **

MR. SPEAKER: Nothing will go on

record,

Order please. Nuw, Papers to be

iaid on the Table.

12.02 hrs.

PAPERS LAID ON THE TABLE

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAQO):

PASsPORTS (AMENDMENT) RULES, 1980

I beg to lay on the Table a copy
of the Passports (Amendment)
Rules, 1980 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 246(E) in Gazette of India
dated the 3rd May, 1980, under sub-
section (3) of section 24 of the Pass.-

**Not -recorded,
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ports Act, 1967. [Placed in Library,
See No. LT-828|80]

MOTOR VEHICLE: (NATIONAL PERMITS)
AMENDMENT RULEsS, 1980, REVIEW
AND ANNUAL RFPORT OF SHIPPING
CoRrPORATION OF INDIA LiaD., Bom-
BAY (FOr 1978-79.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): On behalf of Shri
A. P. Sharma, I beg to lay on the
Table: —

(1) A copy of the Motor Vehicles
(National] Permits) Amendment
Rules, 1980 (Hindi and English
versions) published in Notification
No. GSR 336 in Gazette of India
dated the 22nd March, 1980, under
sub-section (4) of section 133 of

the Motor Vehicles Act, 1939.
[Placed in Library. See No. LT-
829/80]

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act,
1956: —

(i) Review by the Government

on the working of the Shipping

Corporation of India Limited,
Bombay for the year 1978-79,

(i1) Annual Report of the Ship-
ping Corporation of India Limited,
Bombay for the year 1978-79
along with the Audited Accounts
and the comments of the Comp-

troller and Auditor General
thereon.
[Placed in Library. See No. LT-

830/80]

STATEMENTS SHOWING ACTION TAKEN
BY (FOVERNMENT ON VARIOUS AS-
SURANCES., PROMISES AND UNDER-
TAKINGS GIVEN IN 1.OK SABHA.

SHR]I BHISHMA NARAIN SINGH.
I beg tolay on the Table the following
statements (Hindi and English ver-

i} sions) showing the getion taken by
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the Government on various assuran-
ces, promises and undertakings given

(1) Statement No.XX
(2) Statement No. XV
{3) Statement No. XVIII
(4) Statement No. XII
{5) StatementNo.X

3) Statzm:nt No. XIII
{7) Statement No. IV

(8) Statement No. II

(9) Statement No. I

| Placed in Library. See No. LT-
831/80]

NOTIFICATIONS Re., Foop ADULTERATION
(280 & 3Rp AMpTS.) RULES, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): [ beg
to lay on the Table a copy each of the
following Notifications (Hindj and
English versions) under sub-sectiun
(2) of gection 23 of the Prevention of
Food Adulteration Act 1954:—

(1) The Prevention of Food Adul-
teration (Second Amendment)
Rules, 1980, published in Notification
No. GSR. 243 in Gazette of India
dateg the 1st March, 1980. [Placed
in Library, See No. LT-832|80]

(2) The Prevention of Food Adul-
teration (Third Amendment)
Rules, 1980 publisheq in Notification
No. GSR. 244 Gazette of India dated
the 1st March, 1980. ([Placed in
Library. See No. LT-833|80]

RAILWAYS (WAREHOUSING AND WHAR-
FAGE) 2Np Awmpr,, RuULEs, 1979

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K, JAFFER SHARIEF): 1
beg to lay on the Table a copy of the
Railways (Warehousing and Whar-
fage) Second Amendment) Rules,
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Second Session, 1977 )
Third Session, 1997
Fourth Session, 1948
Fifth Session, 1978

Seventh Sesion, 1979
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by the Ministers during wvarious ses-
sions of Lok Sabha:—

[ Sixth

Sixth Session, 1948 Lok Sabha,

Eighth Session, 1979 |
J

First Session 1980
Seventh
Second Session, 1980. | Lok Sabha.

1979 (Hindi and English versions)
published in Notification No. S.0.
302(E) in Gazette of India dated the
8th May, 1980 issued under section 47
of the Indian Railways Act, 1890,
[Placed in Library, See No, LT-834/
80.]

REPORTs OF COMPTROLLER AND AUDITOR

GENERAL OF INDIA FOR 1978-79 1IN

RespEcT oF UNION Govr. (CiviL) &

UNION GovT. (PosTs AND TELEGRAPH)

AND APPROPRIATION ACCOUNTS IN RES-
PECT THEREOF

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): On
behalf of Shri Maganbhaj Banot, 1
beg to lay on the Table:

(1) A copy each of the following
Reports (Hindi and English ver-
sions) under article 151 (1) of the
Constitution: —

(1) Report of the Comptroller
and Auditor General of India for
the year 1978-79 Union Govern-
ment (Civil),

(ii) Report of the Comptroller
and Auditor Genera] of India for
the year 1978-79 Union Govern-
ment (Posts and Telegraphs),
[Placed in Library. See No, LT-

835/80.]
(2) A copy of Union Govern-
ment  Appropriation Accounts

(Civil) for the year 1978-79 (Hindi
and English versions),
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(3) A copy of Union Government
Appropriation Accountg (Posts and
Telegraphs) for the year 1978-79

(Hindi and English versions).
[Placed in Library. See No. LT-
836/801]

12.04 hrs.

RE. QUESTION OF PRIVILEGE
ETC,

PROF,  MADHU DANDAVATE

(Rajapur): I have to make one sub-
mission. According to the Speaker’s
direction  the Privilege Motion gets
priority over papers laig by Minis-
ters,

MR. SPEAKER: We have already
informed you, We have sent infor-
mation to you,

PROF. MADHU DANDAVATE:
What is the information?

MR. SPEAKER: You will get it.

PROF, MADHU DANDAVATE:
You say, it is rejected?

MR. SPEAKER:
mitted it.

PROF., MADHU DANDAVATE:
You have not admitted or you have
rejected?

MR. SPEAKER:
withheld my consent,
will tell you the reason
so.

I have not ad-

Same thing, 1
Professor. 1
why I did

Now, we go to Motion for Election
to Committee.

PROF., MADHU DANDAVATE:
There i~ a convention in the House,
If you,want to réject a Privilege
Motion. . ..

MR. SPEAKER: I have gone
throngh that, Professor,

PROF, MADHU DANDAVATE:
Sir, T woulqg like to quote the prece-
dent,

MR. SPEAKER: Order please.
You please come and you can discuss
it with me, You are welcome, Pro-
fessor,
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PROF, MADHU DANDAVATE:
It is connecteg with....

MR. SPEAKER: 1 go by rules and
regulations,

PROF. MADHU DANDAVATE:
The Press report clearly mention-
ed. ..

MR, SPEAKER: We will discuss
it.

PROF, MADHU DANDAVATE:
You please give an assurance that it
will be examined,

MR. SPEAKER: I will discuss it
with you. That is all,

T ®wArow wndr (fgare) ¢ ¥ wmi]
¥ ag wmaer =rgar §Fof owra gw femaa

I3, g9 w=w & foae@y wraew wxww ¥ geav

F a A g 7E qa Ay —

MR. SPEAKER: You send it to
me. We will have a look at it.

a wew fagrdt wwr (A€ faesd)
qee WERG, WR fuawr ag & f& 9w A
N @ amw

weae wEaa faer 7 Hf9T
mﬁnaﬁmtﬁﬁu‘
Lt WAt Wyt wrg Fr Aifes ¥

oY & AT WX AE THEA Y oY WY
Y S T &T....

W WEREE T &) &I g )

SHRI SAMAR MUKHERJEE
(Howrah): Mr. Speaker, Sir, 1
seek your permission to raise the
question of admitting a calling atten-
tion motion today on Tripura. Yes-
terday, from the previous decision to
which you referred here, we got the
impression that there would be a
full-scale debate later on. Todav,
however, we find that you have ad-
mitted this calling attention.

MR, SPEAKER: I announced it
and with the consent of the {House
I did it.

SHR]I] SAMAR MUKHERJEE: We

hag an impression that there would
be a ful] scale discussion.. ..



187 Election to Committee

MR. SPEAKER: 1 did it on the
floor of the House after taking con-
sent of the House, It was not a
secret negotiation.

SHRI SAMAR MUKHERJEE:
Name of none of us is there, we
could have given our names also. ...

MR. SPEAKER: It was by ballot.

It is overruled.

12.07 hrs.
ELECTION TO COMMITTEE

GOVERNING DBopy OF THE INDIAN
COUNCIL OF MEDICAL RESEARCH

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
I beg to move:

“That in pursuance of Rules 20
(16) and (17) and 24(2) of the
Rules, Regulations and Bye-laws of
the Indian Council of Medical Re-
search, the memberg of this House
do proceeq to elect in such manner
as the Speaker may direct, two
members from among themselves to
serve as memberg of the Govern-
ing Body of the Indian Council of
Medical Research”.
MR. SPEAKER: The question is:

“That in pursuance of Rules 20
(16) and (17) and 24(2) of the
Rules, Regulationg and Bye-lawg of
the Indian Council of Medical Re-
search, the members of this House
do proceeq to elect, in such manner
as the Speaker may direct, two
members from among themselves to
serve ag members of the Governing
Body of the Indian Council of
Medical Research”.

The motion was adopted.

.
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12.073 hrs,

BANKING COMPANIES "(ACQUISI-

TION AND TRANSFER OF UNDER-
TAKINGS) BILL®,

THE MINISTER OF FINANCE

' (SHRI R. VENKATARAMAN): I

beg to move for leave to.introduce
a Bill to provide for the acquisition
and transfer of the undertakings of
certain banking companies, having
regarq to their size, resources, cove-
rage and organisation, in order fur-
ther to control the heights of the
economy, to meet progressively, and
serve better the needs of the deve-
lopment of the economy and to pro-
mote the welfare of the people, in
conformity with the policy wof the
State towards securing the principles
laid down in clauses (b) and (c) of
article 39 of the Constitution and for
matters connected therewith or inci-
denta] thereto,

MR. SPEAKER:

“That leave be granted to intro-
duce a Bill to provide for the ac-
quisition and transfer of the under-
takings of certain banking compa-
nies. having regard to their size,
resources, coverage and organisa-
tion, in order further to control the
heights of the economy to meet
progressively, and serve better, the
needs of the development of the
economy and to promote the welfare
of the people, in conformity with
the policy of the State towards
securing the principles laid downin
clauses (b) and(c) of article 39 of
the Constitution and for matters
connected therewith or incidental
thereto”.

The question is:

The motion was adopted.

SHRI R. VENKATARAMAN: 1
introducet the Bill.

——— .

*Publisheq in Gazette of Indin
dateg 12-6-80.

Extraordinary, Part II Section 2

*Introduced with the recommenda tion of the President.
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STATEMEN'T RE, BANKING COM-

PANIES (ACQUISITION AND

TRANSFER OF UNDERTAKINGS)
" ORDINANCE

THE INISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg
to lay ©On the Table an explanatory
staten-lent (Hindi and English ver-
siors8) giving reasons for immediate
Jeegislation by the Banking Companies
(Acquisition and Transfer of Under-
trkings) Ordinance, 1980.

———

ADVOCATE (AMENDMENT) BILL¢t

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): I beg to move
for leave to introduce a Bill further
to amend the Advocates Act, 1961,

MR. SPEAKER: The question is:
“That leave be granted to intro-

duce a Bil] further to amend the
Advocates Act, 1961,

The motion was adopted.

SHRI P, SHIV
introduce the Bill.

SHANKAR: I

12.10 hrs.

MATTERS UNDER RULE 377

(i) SupPLY OF CEMENT TO THE
DROUGHT AFFECTED AREAS OF MAHA-
RASHTRA FOR CONSTRUCTION OF
WELLS

st ®ww TE areet (W) e
wgRw, « fagm 377 & wmim  faeafafas
wgAQ fawg Y WT AIEN FT e
raar =Jmegar ¢ -

‘rgrasee & wItw faer ¥ ow@ g
1600 WAl & ¥ 1428 wral |
gar ¢\ mmfﬁm‘tmfﬂf
gy ¥ for 871 o FUr @
WY 39T #F wH v-faww dx N
wmaﬁ%mwﬁwﬁnfwﬂ

*Published in Gazette of India

dated 12-6-80.
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g Y @ Wk oA ¥ e
w“rmrrm%ﬁmmrﬁﬂﬁ%
Wy @dz T fae ® qug &
mqwaiw%umwtmm
3‘72@'73:@357 A
fraral 9C & &1 AWT AL W@IAT |
EE (1S R e AR QIRE X0 C L i ol O
R FW & A HHE FT gTA
TAEAT & |

(ii) REPORTED THREAT TO COTTAGE
WATCH MAKING INDUSTRY DUE TO
MECHANISATION

SHRI S. A. DORAI SEBASTIAN
(Karur): Sir, under rule 377, I wish
to raise the following mater:

The existence of 3,000 cottage sec-
tor match making wunits is being
treatened by the proposed import of
an automatic four-colour off-set
printing machine with built-in arange-
ment for printing on skillets at a
cost of Rs. 1 crore by & subsidiary of
Match-Giants in Sivakasi, It is the
committed Policy of our Government
to encourage the growth of cottage
units which are the only source for
generating employment on a large
scale, It ig unfortunately the bureau-
cratic practices that hinder the growth
of small cottage units. It is under-
stood that the import Hcence for this
machine has been sanctioned, because
the Government cannot deny the
industrialist his right to have such a
machine if it is not manufactured
within the country and if foreign
exchange is available for the import
of such a machine, It is regrettable
that when the import application is
scrutinised by the Governmental au-
thorities, this aspect whether it will
be detrimental to the survival of
cottage units, is not taken into ac-
count. In thig particular case, the
subsidiary of Sivakasi match-giants is
getting double benefits, In the name
of small scale sector, the excise benefit
is derived; and later, the competing
sector is also decimateq by producing
mechanically the matches on a large
scale. I demand a thorough probe by

Extraordmary Part II, Section 2,
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[Shri S. A. Dorai Sebastion]

the Commerce Minister before permis-
sion iz granted actually for mmporting
this machine.

(ili) DEmMANp BY NATIONAL FEDERA-

TION OF INDIAN WOMEN FOR PROBE

IN TO THE DEATH OF A YOUNG
WOMEN BECAUSE OF DOWRY

SHRIMATI GEETA MUKHERJEE
(Pauskura): Sir, under rule 377, 1
wish to raise the tfollowing matter:

On June 10, at the call of National
Yederation of Indian Worr en, Women
of Shahpur Jat area of New Delhi
demonstrateg in front of Police head-~
quarters demanding a thorough probe
into the death of a young wosnan
Jaswanti, by burning, in her father-in-
law’s house at Nangioi. They alleged
that though a suicide nocte was attach-
ed, there was enough ground in the
past history to think that it was a
case of murder arising out of dowry
dispute. They also said that even if
it wag not 5 direct murder, at least
Jaswanti was goaded to suicide, In
this connection, the National Federa-
tion of Indian Women has demanded,
among vother things, that abetment to
suicide also be made punishable.

Frequent dowry-deaths have given
rise to deep agony in the minds of
the people, particularly in those of
women. Government of India should
take the initiative to call a meeting
of all well-known women’s organiza-
tions to hear and discuss the various
suggestions that they have, for mea-
sures to prevent this kind of crime
as well as for amendment to the
present Dowry Prohibition Act,

(iv) FREQUENT SHUT DOWN OF KoTta
ATtoMmic POWER STATION

=it ¥fg W dR (Fr=AT) - Teye wWERY
I A=A F wyeT w1 gHwIy fFwrer 937
7§, 80 ¥ = FmT M. 8 FA, 1980 FT
ﬂtmﬁa’ha’rtwmq%wv:arfm
gfed & wreor % g AT ) vw@ ¥ 9w
s faodtaT & waw sk ww pf awH
AR mEAs qlzar |t g g s
faoslax & a1 war &1 we, wiA
1980 ¥ !ré\' arg ferfa adr o)
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IwT Fﬂvmti:tt g‘rﬁha 32 ®TW
afre fawrelt sfr M ¥ Tigeamr wges
g wrar & faw & W0 Uy Y wiW
gd sfenfis Feared 9% T80 gpre our &
forg TIEI Y WHEAUR gt wgA
*@ %Y foafa & a8 @1 Oyqeqrr w7
IuvteaT w¥r weewy feafa ¥ &

ag feafs faweear & - gy
‘aaﬁfm‘r T oy dmfAawt & e

gfguwrﬁmmmfwa’mi%m%
ﬁwﬁwﬁfﬁm&wg|m quTT
qEr ST w oeATA T W WTHET FT
T & (% 3 g% T¥ AEAYw AEa &)
mgmir%rmmmﬁ?mm
Wy g fAerer &3¢ Torewtd ST &Y
SHar &Y wrawas & wraegs A & qfa
7

(v) REPORTED DAMAGES DUE TO HEAVY
RAINS IN THE COASTAL AREAS OF
KARNATAKA

SHRI OSCAR FERNANDES
(Udipi): There have been unusual
rains in coastal Karnataka right from
the beginning of the season, Due to
depression in the Arabian Sea large
tidal '‘waves have been lashing over
the entire coast causing erosion at
various points starting from Mullki,
Mullor, Uliyargoli, Padukere, Malpe,
Hoode, Hangarkatta, Gangoli ang all
other places in Coastal Dakshina
Kannada District. The newg of the
damage caused have been reported in
various newspapers, Ip these areas
large patches of land have been wash-
ed away, hundreds of coconut trees
uprooted and a number of houscs
damaged. At many points roads run-
ning paralle] to the sea have been
washed away. Throughout the coast
rivers are running parallel to the sea
with land in between, where thou-
sands of fishermen families are living,
During high tide water from the sea
flows into the river with the result
there is every chance of the entire
piece of land being washed off,
thousands of people living along the
coast of about 100 kms being render-
ed homeless and even danger of loss
of life is envisaged.

I call upon the Centra] Government
to come tg the aid of the State Gov-
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ernment to take immediate steps to
provide relief measures and to prevent
further ‘sea erosion which, it is feared,
wil] further take place during the
coming new moon and ful;, moon
days. i

12.17 hrs.

SMUGGLERS ANp FOREIGN EX-

CHANGE MANIPULATORS (FOR-

FEITURE OF PROPERTY) AMEND-
MENT BILL—Contd,

MR. SPEAKER: The House will
now take up further consideration of
the Smugglers and Foreign Exchange
Amendment Bill. Shri Mool Chand
Daga was on his legs on the last occa-
sion, He may continue his speech.

st gy s (qreY) s EER

BT QRS e & A &
Bt 197879 ¥Y feiyd Xy § 1 % I
193 ¥ wR ford ¥Faw fadx § . —

“Collectors of Customs and Cen-
tral Excise have also forwarded the
particulars of 10584 persons te the
Competent Authorities for initiating
action under the provisiong of
Smugglers and Foreign Xxchange
Manipulatorg (Forfeiture of Pro-
pertyy Act. Ag on 30th June, 1878
Competent Authorities have issued
1448 show-cause notices involving

. property worth Rs. 33.28 crores.
Already properties worth Rs. 6.02
. crores approximately in 173 cases
‘have been ordered to be forfeited
by the Competent Authorities
under SAFEMFOPA”.
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[MR. DEPUTY-SPEAKER in the Chgir]

Section 7(1) of the original Act
says as follows:

“The competent authority may
after considering the explanation if
any, to the show-cause notice issued
under Section 6, and the materials
available before it and after giving
to the pergon affected (and In a
case where the person affected holds
any property specifled in the notice
through any other person to such
other person also) a reasonable
opportunity of being heard, by
order, recorq a finding whether all
Or any of the properties in question
are illegaldy acquireq properties™

“Provided that if the members
of a Bench so constituted differ en
any point or points, they shall
state the point or points in whish
they differ and refer the same %o
the third member (to be specified
by the Chairman) for hearing om
such point or points and sueh
point or points shall be deci
according to the opinion of at
.member.,”
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT): Sir,
thig is a very smal; amendment for a
limited purpose and it is with regard
to the composition of the tribunal
which is working as an appellate body
against the decisions of the compeient
authority. According to the Act as
it is now. the tribunal consists of a
Chairman and 2 members, and all
the three of them wil] sit together
and hear are appeal. The simple
change now sought to be made is that
instead of requiring the presence of
3 members at a time, only 2 members
will . hear the appeal. So, the scope
of the amendment is very limited,
Of course, hon. members participating
in the discussion have referred to the
activities of the competent authoritieg
and discussed the functioning of
these authorities; how far we have
succeeded etc, Pertaining to this
amendment, I will give some flgures,
A question was asked as to how
many properties in fact have been
taken possession of, to know whether
after ali this Act is functioning or
not. Sg far as physical possession
of properties is concerned, we have
taken possession of properties in 32
cases and the value of the properties
is Rs. 15.61 lakhs, It may be rightly
asked as to why, when the number
of cases registered is 1965, we have
been able to take possession of pro-
perties gnly in 82 cases. Here T would
like to inform the House that the
entire Act is under challenge both in
the Supreme Court and in the High
Courts, The parties affected by the
declsans .of the competent authorities
approached the High  Courts, We
have zpproached the Supreme Court
Tequesting that the matters pending
in the High Courts be withdrewn

Manipulators etc. Amendment, Bill.

and the Supreme Court may please
decide the matter. We are expecting
an early disposal of the matter where
the vires of the Act is under chal-
lenge, It will be interesting to note
that 766 cases are in the High Courts
and 34 cases in the Supreme Court.
Evan where decisions have been
given by the competent authorities
and even appeliate jauthorities we
are not able o act because of the
injunctions issyed against it. We are
restrained because the Supreme
Court and the High Courts have
issped, impjunction orders, That is
hte property will be taken. Se we
are restrained like that.

SHRI MOOL CHAND DAGA: Out
of the cases pending in the High
Gourts, tn how many cases has the
stay order been passed?

SHRI MAGANBHAI BAROT: In
the case of all the partiea who bhave
gone tc the High Court or Suprefe
Court, the primary action which
they have sought is to restrain the
Government from taking possession
of the properties, The courts have
categoricaily stated that until the
decisicns are taken, no possesaion of
the property will be taken. So, we
are restrained like that.

An hon. member asked what is the
purpose in reducing it from 3 to 27
If delay is the reason, why not re-
duce it to 1? The House will appre-
ciate that we are dealing with con-
fiscation of properties which are the
direct result of the earning by smug-
gling activities, We are not confisca-
ting the smuggled goods themse.ves.
Under the authority given by the Act,
we are laying our hands on properties
which are the direct result of the
earning of smuggling activities. R
may be true that this is income
out of smuggling activities, but
ugder the law we 8“’? an gpporty-
nity tg prove that it is not go. The
byrgeq is on him, Thg presumption.
is against him and it is for him to
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prove that it is not so, Therefore,
we thicught that when the appeal is
heard, let there ke two minds—two
members—to decide it so that there
is a finality of the matter,

Now, under the provisions, which
we have brought what is the position?
In case, in the Bench of three—mow
the provision is of two—there is dif-
ference of opinion, the matter can be
taken to the third man so that at least
the concurring findingg will be of two
persons and one person will be dis-
senting. Ultimately, it will be the de-
cision of two persons, That will give
finality to the matter. Since it deals
with property of a citizen, we thought
it desirable to give him an opportunity
to be heard. That is why, we have
made the provision of two members
instead of one, 1 would respectfully
say that this is only with a view to
give a finality and a fair opportunity
of being heard before an 3appellate
authority that such ap amendment is
proposed.

During the course of discussion, hon,
Member, Mr. Daga raised a very im-
portant lega]l point. He pointed out
the ruleg and said that the amend-
ment that we have proposed may not
prove to be inconsistent with the pro-
visions of the rules, I would only res-
pectfully tell him that these are not
the rules framed under the Act. But
these are only for the procedural ac-
tion of the tribunal itself, This is only
with regard to signing the order if the
decision hasg been reached. With re-
gard 1o this provision of signing the
order we would of course convey to
the tribunal that if there is small in-
consistency apparent in the rule, we
would not be too technical and would
not say that the Act prevails and not
the rules. We will gay that in view
of the amendment of the Act please
amend rules suitably so that there is
no inconsistency,

The other minor amendment is with
regard to the cost to be charged or
fees tc be charged on the inspection

JUNE 12, 1980

Foreign Exchange 200
Manipulators etc. Amendment, Bill.

etc. This was an undertaking that
we have given to the Subordinate
Legislation Committee and to com-
ply with that we have made this
small change. 1 would raquest hon.
Member, Mr. Daga, to please accept
this amendment ang not to insist
upon his amendment.

So far ag my hon, friend, Mr. Pas-
wan, is concerned, I would say that
he appears to have an intimate know-
ledge of the percentage of black-
money, Weil, if that is the know-
ledge of the hon. Member, I would
request him to tell us where this 70
per cent is, If the hon. Member can
help the Government we would re-
quest his cooperation in finding out
this black money.

Since the scope of this Bill is limi-
ted, I wouid only tell hon, Members
of this House that in regard to the
implementation of the provisions of
this Act, we shall very much appre-
ciate and consider the valuable sug-
gestions made by the hon. Members
and in appropriate matters we will
convey to the authority concerned
those suggestions,

I request this hon. House to accept
this Bill.

MR. DEPUTY.SPEAKER: The
question is:

“That the Bili to amend the
Smugglers and Foreign Exchange
Manipulatorg (Forfeiture of Pro-
perty) Act, 1978, be taken into
consideration,”

The motion was adopted.

MR, DEPUTY-SPEAKER: Now,
we shall take up clause by clause
discussion.

Clause 2.— (Amendment of section 12
of Act 13 of 1976).

SHRI MOOL CHAND DAGA: I
beg to move:

“(i) Page 1, line 15—
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for “two members” substitute

“one member”
(ii) Page 2,--
omit lines 3 to 8. (1)

He considered the whoie matter.
There is a provision. You say, instead
of 3, 2 judges can sit, Well and good
Why don’t you appoint only one
member?

But again you have a proviso which
is as follows:—

“Provided that if the memberg of

a Bench so constituted differ on any

point or points, they shall state the

point or points on which they differ

ang refer the same to a third mem-

ihird member appointed by the Chair
mun)’—

The memberg will sit and decide
the points on which they differ and
ithose points will be referred to the
third member appointed by the Chair-
man:—

“for hearing on such point or
point; and such point oy points
shall be decided according to the
opinion of that member”,

Now, I want again a clarification on
thig proviso whether the thirg person
will give a hearing to the person
affected or he will simply give his
own opinion on the point on which
they differ. I want an answer or
.a clarification on this point. Here
it is stated:

“....they shall state the point or
points on which they differ and
refer the same to a third member
(to be specified by the Chairman)
for hearing on such point or points
and such point or points shall be
decideq waccording to the opinion
of that member.”

Or, whether that member will have
-a chance of hearing the party affec-
ted? Suppose two memberg differ
on cerfain points and the matter is
referred to the third member. Here,
‘the language is not clear as to whe-
ther the person affected wil) again

Manipulators etc. Amendment, Bill.

be calleg and he will be heard or
whether it will be decided outright
that third member’s opinion is final.
And if that ig so, then that is the ond
of natural justice. After all, the
person who has been affected must
be given a hearing. So, kindly see
ihis proviso again. If the thirg per-
son ig called and if that person gives
his opinion without hearing the ner-
son who has been affected and his
opinion is considered final, I have
never seen such g law. I have ne-
ver understood this law. Mr. Barot
will agree with this because he has
practised in the High Court or the
Supreme Court. I do not know whe-
ther he agrecs ‘with the principles
that the opinion of the third member
will be final. I have not understeod
this.

SHR] MAGANBHAI BAROT: Mr.
Deputy~Speaker_ Sir, I think this is
the same point that I will have per-
haps to deal with in a little deiail.
The very fact that the Act provides
that in case of difference of opinion
between the two members of which
the Bench ig constituted, the matler
Wwill be referred to a third member
means that in any way the final de-
cision will be that with which the
third member will agree in between
the two members’ opinions. So, we
will have conclusively the opinion cf
two membersg as far as the decision
In the matter is concerned. Now,
the hon. Member’s apprehension is or
it is his anxiety to know as to what
the third member will do. Sir, it
is not for ug to lay down in the Act
the detailed procedural aspect as t>
how the tribunal will function. But
the tribunal’s rulesg themselveg provi-
de for the hearing before the member,
Now, I would respectfully submit that
when there is a difference of opinion
and the two opinions of his colleagueg
are with the third member to whom
it is referred to, they will themselyes
lay down the provisions and I hope
that keeping the provisions or the
principles of natural justice in .nind,_
the hearing part of the matter will ber
decided by the tribunal under its awn
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rules and procedures. Our anxiety
is only this to see that two minds
must agree on a final decision in re-
gard to the matter of property or the
right of a person and therefore, when
we provide that two persons should
agree, even if the Bench is of two,
ang if there is a difference of opinion,
the third. . .

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): The
third judge will give the hearing.

SHRI MAGANBHAI BAROT: Sir,
I would respectfully say that the prin-
ciples of natural justice would require
that if a man who ig concerned with
his own rights says that two mem-
bers have disagreed, he will have an
opportunity to convince the third
member. Therefore a kind of hearing
will be there. How and what pro-
cedure of the hearing would be, is
a matter of detail. That ig all.

MR. DEPUTY-SPEAKER: Is Shri
Mool Chand Daga withdrawing his
amendment?

SHR]I MOOL CHAND DAGA: Yes.
I seek leave of the House to withdraw
my amendment.

Amendment No. 1 was, by leave
withdrawn.

MR. DEPUTY-SPEAKER: The
question is:

“That Clauses 2 and 3 stand part
of the BIilL”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill,

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, the Enacting For-
mula and the Title stand part of
the Bill..”

The motion was adopted.
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Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI MAGANBHAI BAROT: I beg
to move:

“That the Bill be passed”.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed”.

SHR]I SATISH AGARWAL  (Jai-
pur): I support the Bill, we have not
oppouseq it, but so far ag the obser-
vations made by the hon. Depuly
Minister with regard to the amend-
ment of Mr. Daga are concerned, 1
would like to say it is not a procedu-
ral matter to be decided by the Tri-
bunal itself. It is a cardinal rule
of natural justice propounded by the
Supreme Court in various judgements
that no adverse judgement can be
given without hearing the affected
party. So, please see what can be
done.

In this very connection, I would like
to caution the Government, or give
them a small piece of advice, that
the machinery is moving very slowly.
We tried our level best to see to it
that the cases were disposed of as
early as possible. The income-tax
authorities are in charge of collecting
the information, processing it and
submitting it to the Tribunal ¢o issue
notices. That takeg a long time.
Government has to see how this pro-
cess can be expedited, If there i<
a lapse of two, three or four years.
propertieg are disposed of meantime.
and the governmental action is frus-
trated.

Secondly, in respect of decisions
taken by the Tribunal, notices have
been issued ifi cases involving only
Rs. 30 crores. That is not very much
looking to the magnitude of the smug-
gling that has been there, that 1s
there, and that will be there. I
'So, 'the cases have
to be scrutinised very soon and noti-
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ces issued. Service is mot quick.
It takes yearsg to get the summons
served, and the cafes remain pending

years together. So, gome amend-
*ents have to be mads in the rules

Thirdly, whatever decisions have
Been given by the Tribunal so far,
the actual physical possession of the
properties by the Government does
nat seem to be much. You may give
the figure later on, but I would re-
quest Government to take keen in-
terest in the matter because the
smugglers are very clever ang they
engage top class lawyerg who go 1o
the Supreme Court and High Court
and get stay orders ang frustrate the
efforts of the Government. So, 1
would like Government to be vigilant
about it and strengthen their prose-
cuting machinery. Unfortunately
Government ig penny-wise and pound-
foolish, I have told the Finance
Minister verbally about this. I have
also a little bit of experience of this.
If you are going to get property worth
a crore rupees, you can spend a
lakh of rupees on the lawyer, instead
of engaging a third class lawyer for
a smaller amount and saving there.
The House will not have any objec-
tion to it.

With these words, I
Bill.

support the

SHR] MAGHANBHA]I BAROT: So
far as the hon, member’s query, about
the property actually taken possessicn
of, ig concerned, as 1 mentioned al-
ready, actually in 32 cases we .ave
taken physical possession of the pro-
perties found, under the Act, to be
impounded. ..

S8HR] SATISH AGARWAL: Worth
how much?

SHRI MAGHANBHAI BAROT:
Woarth Rs. 15,61,000. Let the hon.
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member bear with me that all the
parties, who approached the courts
were kean pn getting the stay as rg~
Bards taking of physical possession
being restrained and though the pro-
ceedings are going on in gseveral mat.
ters, the courts have been keen n
passing the orders restraining the -au-
thorities from™ taking physical pos-
session of the properties. I hope
the hon. member would not like us
to act against the injunctions, we are
bound by them. So, that is our
difficulty. But, as suggesteq by the
hon. member, we are trying to expe-
dite the matter in the Supreme Court.
We have made a request to them in
thig regard and we expect that carly
hearing in the matter will clear at
least our impediments in taking phy-
sical possession of the properties.

Coming to the hearing part of it,
the hon. meber has highlighted that
hearing is a very substantial right of
any party. May 1 draw his kind
attention to the fact that in the
amendment itself, we have provided
that they shall state the point or
points on which they differ and refer
the same to the thiry Member? The
very Act provides for this. About
the details, about the procedure, how
the Tribunal will function or the sin-
gle Mlember will take the proceedings,
that is the part which I am not ela-
borating in this hon. House,

I hope that will meet with his
points. As regards his very valu-
able suggestion that let not the cases
like thig where we are going to get
the property be lost because of iack

of vigilance on our part, we shall tqke
care of it.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”

The motion was adopted.
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MOTION RE: TWENTY-EIGHTH
REPORT OF THE UNION PUBLIC
SERVICE COMMISSION—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri P. Venkatasubbiah on
the 11th March, 1980, namely:—

“That this House do take note
of the Twenty-eighth Report of the
Union Public Service Commission
for tHe period 1st April, 1977 to
31st March, 1978, together with
Government’s Memorandum on the
cases of non-acceptance of the Com-
mission’s advice mentioned in the
Report, laid on the Table of the
House on the 30th January, 1980.”

SHRI P. K. KODIYAN (Adoor):

Mr. Deputy-Speaker, Sir, the general
criticism about the function of
the UPSC has been that the methods
of recruitment and the system of
examinations conducted by the CTom-
mission are such that it favoured a
particular section of the candidates
viz., those coming from the urban
areas, where they have got the ad-
vantage of more facilities for higher
education, which those coming from
the rural and backward areas are put
at a disadvantage, This is the general
criticism about the functioning
of UPSC and this criticism is not
without any basis. The personality
test conducted by the UPSC had very
vastly contributed to this criticism. I
am glad to note from the Report that
the UPSC, has, of late, been taking
keen interest in removing these dis-
advantages. Ag a matter of fact, it
is mentioned in the Report that a
conference of the Chairman of Public
Service Commissions, held under the
auspices of UPSC in 1977, had made
a recommendation that special efforts
must be made to draw out candidates
from the rural and backward areas
and also the candidates from the back-
ward communities, so that they are
given an equal opportunity to prove
their worth, I do not know what
exactly hag been done by the Com-
Missian in this respect in order to im-
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plement the recommendations of this
Conference because from the stalistics
furnished in the Commission’s report
we do not find as to what percentage
of candidates coming from rural and
backward areag had appeared for the
various examinations conducted by the
UPSC and how many of them had
been actually recommended and hew
many of them had been actually ap-
pointed. @ No such  slatistics are
given. Therefore, I request that
in future reports, in order to allay
these fears, The Commission should
give the break-up of the candidates
coming from urban areas and the can-
didates coming from rural and back-
ward areas.

Secondly, I should congratulate the
UPSC in their effort to rather sim-
plify the process of examination and
make it more objective. In this
connection, the new method of intre-
ducing an objective type of examina-
tio nis a welcomg measure, an ad-
vance on the old system. There is no
doubt about it. But at the same
time, I have to point out certain con-
tinuous failures on the part of the
Government, on the part of the vari-
ous Ministries in regard to certain
recommendations made by the Com-
mission in its earlier reports. For
example, they have made a valuable
criticism that the meetings of tLhe
departmental promotion committees
were not held. Ag early as in 19786,
the Commission haq notified the need
for an early decision of promotions
in regard to service personnel. But
the various departments had not even
cared to hold the departmental pro-
motion committees. The Commis-
sion’s report says that there was not
even a list prepared of the officers
who deserveq to be or who were
qualified for promotion otherwise. I
may point out that despite the repea-
ted reminders by the Commission, the
various departments had not cared for
this particular aspect of the function-
ing of the UPSC. Unless the depart-
mental promotion committees meet
regularly, the Commission’s responsi-
bility of giving proper advice with
regard to promotion of officers cannet
be carried out.
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Ancther point which I want to bring
te the notice of the hon. Minister is
that while the number of vacancies
are reserved for Scheduled Castes
and Scheduled Tribes, they are very
inadequately filleg up. If you take
the number of vacancies during the
years 1975 to 1977, for  Scheduled
Castes, in the various categories of
poists, there were 2109 vacancies....

MR, DEPUTY-SPEAKER: You con-
tinue after lunch. We now adjourn
for lunch to meet again at 2 P.M.

13 hrs.

The Lok Sabha adjourned for lunch
till fouteen of the clock.

The Lok Sabha ressembled after
lunch at five minutes past fourteen of
the clock.

I|MR. DePUTY-SPEAKER in the Chair]

MOTION RE. TWENTY-EIGHTH
REPORT OF THE UNION PUBLIC
SERVICE COMMISSION—Contd.

MR. DEPUTY-SPEAKER: Mr.
Koediyan, you can continue.

SHRI P. K. KODIYAN (Adoor): I
was referring to the representation of
Scheduled Castes and Scheduled Tri-
®eg in the government services and
what the UPSC has been able to do
for them. I was saying that belween
1973—77 there were 2109 posts reser-
ved for fhe Scheduled Casteg in vari-
eus examinations. I need not
mention the details of the examina-
tions and out of that, only 1298 were
recommended for appointment, that
1s, about 60 per cent. With regard
to Scheduled Tribes the position is
still worse. There were 1539 va-
cancies for the Scheduled Tribes and
only 282 were recommended; that
means hardly 18 per cent. 18 per
cent of the Scheduled Tribes were
recommended for these appointments.
If you take some of the individual
examinations, you will finq a still
worse picture, For example, against
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the post of 85 stenographers, not even
a single Scheduled Tribes man was
recommended. The number or re-
commendations for appointment was
zero against 85 vacancies so far. as
Scheduled Tribes was concerned. In
the case of Scheduleq Castes a little
better picture can be seen and even
in their case, the position is far from
satisfactory.

I also understand from the report
that with regard to a number of posts,
not even a single application wag re-
ceived by the UPSC either from thc
Scheduled Castes or from the Schedu-
leq Tribes. I do not know whether
there was no qualified Scheduled
Caste or Scheduled Tribe candidate
available in the country or something
failed in the matter of publicising the
vacancies by the UPSC through the
various media including the regional
language newspapers. I want, the
hon. Minister should give a clari-
fication.

There are promaotional posts for
Scheduled Castes and Scheduled Tri-
bes. Here also I find hardly 15
per cent of the posts have been filled
up with Scheduled Caste candidates
officers. So far as Scheduled Tribes
are concerned, I find from this report
only 7.5 ver cent of the posts were
filled up by way of promotional sclec-
tion. From all these it is clear that
the position of the Scheduled Casles
and Scheduled Tribes is far from
satisfactory. So far as their re-
presentation in the various govern-
ment services is concerned, UPSC, of
course, cannot alone promote their
cases. They have to look into the
genera. standard of efficiency and
proficiency in the examinations, etc.
But considering the background of the
Scheduled Castes and Scheduled Tri-
bes and considering the difficulties
they have been facing due to histori-
cal and various other reasons for cen-
turies, I should say some more con-
sideration has to be shown to these
classes of people. Some more con-
sideration hag to be shown to these
classes. That is my view.
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[Shri P. K. Kodiyan]

Now, Sir, coming 4o the general
question «of providing an equal eppor-
tmity to 'all the cendidates whe -ap-
pear before the Union” Pudlkic- Serwice
Commisgion  irrespective -of .their
enste creed or their -heckground whe-
ther they -are -from -urban or ruwel
aveas, in fact they heve taken gome
measures and I am happy to wnote
that, With a view to providing more
epportunities and removing some of
the disadvantages that the people
from the rural and backward areas
are facing in go far as the examina-
tions are concerned, one step ‘was
taken by them by providing the option
to the candidates to answer some of
the questions—most of the questions,
I should say—except of course  the
General Knowledge Paper which s
answered in English, in their own
mother tongue or in the various re-
gional languages. But, 1 understand—
I have come across the report in
which the U.P.S.C, Chairman himself
has given some figures for one exami-
nation held in 1979—last year—that
in spite of this option being given to
them 86 per cent of the candidates
prefeyrred to answer not in  their
mother-tongue but in English. Only
very few opted for their mother-
tongue, This shows how the candi-
dates are feeling. When it comes to
a question of giving answers in their
mother-tongue or in the regional lan-
guages, they feel that their knowledge
in answering the question in their
mother-tongue is not enough to give
full expression or satisfactory ex-
pression to answerg to gome of the
questiong dealing with technical or
scientific subjects. Since the equival-
ent terminology may not be available
to them to express themselves in the
regional languages; they think, many
of them think—86 per cent of them
think—that even though English is a
foreign language yet it would be
better for them to express in English
rather than in their own languages.
That only showg how inadequately
the regional languages are developed.
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MR. DEPUTY-SPEAKRR . Nr.
Kog;'yyan, that is because they are
tmparted education not {n’ their
Yher-tongue but in English 85, 8 medi-
um of instruction,

That is not so in Tamilnadu. That
is why I think they would Jprefer o
Wwrite in English, They have got their
education not in regiona] language hut

in English. "

SHRI P. K. KODIYAN. Even now
some of the candidates whose educa-
tion is in the regional lamguages .in
some areas have opted or must have
opted—their percentage ig very large
26 per cent—for English. For example
I can say that those who had opted
for Malayalam which is the language
of my State 1 think, their total num-
ber may be 78 or so, a majority of
them also prefer {o ‘write in English

I am all for strengthening  promot-
ing the regional languages and the
medium of instruction should he 1he
mother-tongue. But, what I am point-
ing out is this. It shows that the
development of the regional languages
has been very very unsatisfactory
Therefore, the educational experts in
the Government of India, in the M-
nistry of Education, concerned with
higher standards of education should
pay specia] attention to this aspect.

I only wanted to point out that al-
though the UP.S.C. had introduced
this option of writing in their ovn
languages with a good intention,  the
response was not coming forth from
the candidates due to inadequate de-
velopment of the regional languages

Sir_ it has been repeatedly pointed
out by the Commission in their Re-
ports that the Government hag been,
despite repeated warnings by  the
Commission, resorting every year 0
a number of ad hoc appointmentsg and
the hon’ble Minister while introduc-
ing this Report caught hold of one
sentence where it is said “Even though
some improvement had been made in
this respect....” The main point is
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that this had been happening year
after year, Some improvement must
#ave taken place. There is no doubt
about it but Government should not
ghirk their responsibility, Why is it
xepeatedly happening? It is a very
aandesirable practice and it must be
put an end to as early as possible.

i.astly, sir, a word about personality
testt I am totally opposed to perso-
nality test, I cannot understand what
is meant by this personality test. Does
it mean the weight height and physi-
eal features of the candidate? Invari-
ably 90 per cent of the candidates
coming from villages and backward
communities fail in this personality
‘est becouse mav be the appearance of
‘mony of them is like me,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SiIRI P. VENKATASUBBATAH):
You are one of the brilliant members
of Parliament.

SHR1 P. K. KODIYAN: There is
one hon'ble Member here in our
House, Shri Kusuma Krishna Murthy,
He was telling me that he had ap-
peared gseveral times for IAS exami-
nation and in written test he was al-
ways among the toppers but when he
appeared for personality test he
failed.

AN HON, MEMBER: But people
have chosen him.

SHRI P, K, KODIYAN: sir, I am
told Babu Jagjivan Ram after his
graduation when he tried for some
service the person who interviewed
him said that he was not fit and he
was rejected. Laler on we have found
how Babuji had grown up and became
one of the ablest administrators and
Statesman of our country. So, this
personality test has nothing to do with
reality. It is also incompatible with
the objective of drawing candidates
from- the -backward areag and examin-
ing them in their own background and
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in their own experience. Therefore,
it is high time this personality {gst
could be done away with, With these
wordg 1 conclude,

?‘H T (TSGR : IUTEAN AN,
gm wfaa w3 #Y (e & qdt
way fr gk ¥y ag Ag O vlew o §
WY 7% a4 go Yo THo dYo GLHIT FY &AT
& 1€ Oy e Ty (0 ¥ Awe ady wrg
frad AT { UL T@ 91T qgw & 6}
T e ¥ srgrogas fyo o fe afqae
afsas afaq o= grar A qOwr A e
¢ ag g 3w & QX ararawwr w1 wfafafae
T FEY | gH IA HTANT @A W THad
g ol 3g 7@ MW F TAT W, NAH
8, g% Hi§r area e, gv oarfa faa-
O Frel M gL W HT  HTAG ATAT HT,
AFIT TAIH! FT, FITAE TAHT &I, AT
F1 sfafeface ¥7ar & 1 a8 0F ST quae
e § | wfdw 9« gw [w@w &1 AT *Y
TIHE AW IS(G € ar g9 ug dud g f&
20T FT JEWT 9T UF 0 F 7 ufawry &<
w@T ¢ 5% F F1 9IS 919 [ASHT wrEA
Fad & f&m 7. T9 4 W@ O.Em oW
fa~g agl ®UST 7 FA@T | HASAT KT qATHY
¥ ¥ e fad war &few HASAT T
FATY T @igd AR F AATHT & W
EEHFTIT AQT (AT | UE @3 gw &1 @q

S W g9 %wd g fr gwrdr darwi
¥ fogm @rr mix g 9w wfowmw,  afew
75 sfawa & s@Er QT WEST e ¥
92 A & | IEr fw@r HUASH wiegw &
grU FT & | SAHT W@A-GEA WWST qOF
9T FAT § | SAFKT ISAT-A2A1, @IFT-GHAT,
fasgar wost adF 9T gmr & =i ader
&1 IV gHTT aaaT § fog ww1T & 9T
A Y § SER FAW WA SR AN W
wASWT wE F 92 go A £ wrufawar
WME ﬁtumﬁm‘é@& IR
wifmarmrm F A ¥ AR

fqdt qw o FATq FEITH gUT §, q-
wdst wpE ¥ AEY qer g, 9Ew gfaafady
& qhET W TaH Sy ¥ ary *r g, afew
Juad aFifaw T wAST @w w1 fedia S
FT TIFT Ao Go OHo & IFGZM & 918 g7
WTAT §, AG THH A & ATF M[FoUoUFo
F REIGA W qia AEY graTr |

@ & Wy e F9 AT ¥ §IT 97
Wq qpa WL OF @ H1AW g AC § Ay
@ qleT # dard F0F & W W ud
*F a%F, "ASl = A T A ATH awy
gen ¥ freetr, avad, swwar W1 HEIW H
oAl ¥ ifam Ay ) QY dmde
qTE a%® AT g M qi9-qir &8 Tgqar
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[ S Twe]

Cagar wd w3F Jfaw & § 1 el A
¥ gragd W wrg g STy § W <
AECeR F owr sorx § 1 94 and o gAar
Za & § #70 994 FrE AXJAT FL GRar B
f§ & T® T & WAl T IJAT A0 wdw
AN &1 qEE SO0 ar s garwr @
FAT 9317 F 7eT FO ? ¥ wm Wiy &0
WY AT g, AH af A0 wiqardy F ady
"rgr fF AT AT FY AGT T FIE w4
FAT AT ;{T(T g ¥ g € o W7 Fq-
£ F HFq WAT F oA ¥ }W &, AP
qT W@HET 3 Cw FW g WIT GIEAT &Y
feeqyor-rs @ & | AfFT FW WA *H
FAKHAT FT AAFTA @ & toQ i &
Ty Afgal ¥ ®I1§ FARLT AT HIRET
T g--Gar A A F@wT 0 FP, w0 w16
fafreeT iy Y QY I9% AT9 § o GFY
g ¥fwa g3 F wer ofr 93 oy

@I W #r SAfa ¥ faw Swmw
AT arfesdt FATr g @ IAFY A1y sy
t ¥fET ag o wwa< & @ATY @ &Y oY
HwrEr & oAz ¥ FN ud ¥ owrdr 2,
F wHaT 98 w® Al § 9% gT FA &,
CET w6y wid F@r A 2, @ ¢y @

g

3
1
2,
%
?i,
3
3

1 wwearHi ¥ arfes ady §,

¥ a 39 w8t & fga 9,
fra gwr & g [T

THfaT g e 30 ast &

Wt Afgar 9 s aTe
faqg wFT § Tha Wk {qed
@t & fga ¥ &y fvar wrar =rfge ar
TH TFHTTF A0 AT ALY Fwar s | afq ag
St AYF gHI ¥ AqAM O FC owm g &y
&R qw &Y feafq =mar o gadr o7 gAY

3
o 4,

W«g
i
3

FFEEE
3

g 4
B, ow

9 ad g & % &7 [l F wiay
w1 wfafafae T &\ %A amAl A
75 wfama ¥ wfes O wgd F & @A
am F 1 M 20-25 shawa sfafafe
e} T WTIHT AN AT g AT (WG
¢ fr gfoal & fag diey gdaa &
gfeml & afgsat &1 el ® 1 @
2 | w gfmdl & faq @=a gdwa
T O At e 90-95 wfawa ¥ oy
ufgs wg< I & ¥ FAHT F @y
a1 @ w7 afawa G AE F w3 0 @
& wax fyar ar ZET &Y FH oA A @@
git afeT 39 gl 7 &9 wiw § fawr
auf qr€ 2, IWY wN AW F FrargOr F
wiw A& WA & 1 d weA fyar ar ga¥
ol F aTw WTET Wl ¥ aw U #HrT
wes et ¥ fuwr arf 1 g@fae & we
q qF & w1 M
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da gae g 5 ww g0 admr e
B ga WY | gfg ga ad=ra gorrsly
FY oW W IIAT AT TA FW HT AVECATEY
F NeTdEF §F A afeada 7Y ardaw o
gfaga afsw® afaq sdmw g ag gded
Aq @O AT gL A9 IsH @ F W
FAIEH I & WA T qUATAT A 4R
I @ | g ey vdr @ qdr @
TH AFFY W AU UF gwE g, A@Ea
Tg HwAY ST ¥ WU HAUY § W S
Ia qT fa=re &% | g qw % fafegy
d gL Jarei A oW F g e T W
AT 8 U, FH TWT 9T AT 10 I1F WX

ol 12 918 FEH & JAR
frar srar & WY e Awaw fedw SRl
L IRE 1] '
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IqHT awz g & fr A wrorsl &1 g
faera aff & g1 & fF o7 & wisaw ¥
& WAl a1 # Fg q® |

INeTA A, § A€ WAA F AT TZ WA
F@ wiga g f& "t fedt writ sl
F AF Q¥ g o wadr arg & =y A

FAA FICESAIATET &, |
W WHT HIT AT HT qHEA FT @TE )
T I Ay qlT ar aF¥ T

o wigr w1 faqa SiF wTe

 foar 3| 1A AT B AT G F
HAfwy, arfe Jar gk [ &1 U Fgar
g fr “zeafadr Wz wAE” @ anfeg

MT TF ATH W FWAFA A 9IrEW
MR TIF R WMa F W ww W
TG K50 qUAY TAwar g, gl wEEAT 49
g &Y, fagwy ¥T & AY dswC qgAr
T4l g WX W|WWEA F q99 ATAT HEHT
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foo% wrav-faar 500—-1000 & T FTH
B v & ¥ A % ghm
i ¥|agT ¥ qew avem aear @Y
woToUTo H wWITM FIX TAT FT a7
W Z-9e @Al ¥ qgar &, g wWife o
THo ¥ W ®WIQAT | gaifs 3 F
Wraw &, 89 1 fawsit Y gaan & onw,
ar wiq @GN, afer W T WA qEW

F AR ®1 I¥ ¥ vgrar wAfeLT o, @feq
g ATZoToUHo W AFY WT &H | AT TIW
¥ oy0¥ Aor &, U¥ Q@ omwfafafy §
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wefaw & gy W, ufafady
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[ <= faera qrear]

¥ At =gy 4 wgn (F w«
aa 9rgd § (& g9 qgl 9T qigd T wrd
wifaerdt &1 & A Wkl wE A Ffaw
FST FY FIA IEAT g7 | ¥ w & FEgar
: & wio xa alfas oem s fRfega wr
gwaﬁ(ﬂf | ST FE AZET AL ¥ 0

ga @19 frafaq &1 gwa W g ame
Vo as gt femm ¥ ag T Ay
oy fx zg da frafes @ & ? om
feest ar gHe do g1 WX Y AT Fewr
ST wrERATT gEWi WY SNWIROT HEr 9§ ar
q 39 U wgr qv fo Ay o o

z ¥ vk e farelt & @ fd we-

!

|

# fam
Jafs TF IEEIXETL THo Mo, Mo QAo
I gR @ @ WX W Tg S
haﬁf‘ FeNAR WA A gArT | war
1

%
il
293
24
723
L d
1
:
|
3

I§ g AT war WY FEAT  SHI
o %1 fawr g1 fr gaeT A8 fo@r W@y an)
Fefleart & R & 7 ferar a1 ag Qo

731

¥ ok agHas o o qrd 4T HIIFER &
A &7 §F HANT o7 AR AT A gAT™
HATTT & IAFT 1€ g0 ALY 4T | A A
TEWE WX o grw fAafem ®) srdr @ 99
¥ @g afww o fag swac w1 Fafe @
wfgsr gar ¢ gg fom Iefigary & arey
T AT FT @At g A0 & frgfer w1 dar
€ ) WA | T qrqE ATIHY &7 W@ ar
& | # sy fF waaed fzd aw @
o #r &g s oe gre a0F & frafegs &
T IqT FHT avared o fRar mar & omix
A foFat s@ar & 1 fxaa &1 frar war g
uw gt a1 ow wifgmdr @1 & fay a9y
99TH IEHRATT Sqesg Bl & AfwA wg faar
STt @ fF wrd g adt @ W Sw & eqrAy
T gE gre guddl FY fagfea w3 o @Ay &
AT 8 Frg o e fawre s aar 2 6w
fSrq =it &7 maw gz g a0F ¥ ocEns
fFar & forer & for smad w1 srdfan
T @, 1 avEt wE W, §% T
W R 5w & w9 a2 Ore faav, 37 w3
forw Y agra &Y, wi ® I9 WA )Y
@ar wmar g ?

ﬂ‘mgﬁﬁ #Hify o Naqa w1 oy
W | fedid & wfy o fomr A wm &
wifrafer ar 9 g9 aw & A wgame
w1 Bre Fu@, usfwiaafea drag & fou
fo wigqees #regw wWIT dggte Fgeer &
IFAIRATT I9AT qgl & | Afea fore o Foraiy
IAFT qregH fawAT SrlEd gt ad faer
& Sadt drem qegAsr faglfea =@ @
g ag wgfaarsiar 66 ] ava T8 oy
| TF red et @A §, 9dF afw
FHT T faaeT & 5o ¥F  av fedr Wy
afeq TR & famma Y ww 3 G

If the candidate belonging to the
Scheduled Casteg and the Scheduled
Tribes is not available, the seat will
be given to the candidate belonging to
general category.

THE! & £ ang IfiRArT @), 9aer w6y
T ST fRararar § 1 W Ty AT wgw
7z ¥fe qxars ocargizm a9 adwr §
AWl WIT W F | @ W9 T ®
gra & fraferat sTard

ag Wi fedd e A gy wgrd

srarfas  aquT smraEfos  Angarst €%
ST TR arer qhwmmat, R
frad A qUAL, RAAHT O

¥T 31 819 ¥ qrArEY ¥ 0T A Wy
W § Aivg grdgar A8 faw av & ? fom
ARG AT AATAT A FN IAN FEdr ¥ g
ot f5 qw w1 wAST Wfgd ar frad arzomg
o1, T freEr § qor fF qw ® @t e
srar =/Tfgd 7 ag ar g W dr & . o
qEE AT WY [BAE fHaw w1 fredy =;ifew
ar 981, qq, afww, wifs =rfed ar adr
g & 37 A TarEr ¥ gArd 6@ fawar
Fr EAAT WA FT fear & 0 gw wax
MNarfag & gqva 78 FW@ § W)
qIT F T8 AT FES §——WITA  HIEHIT F7 oY
Fga & wy Tgr urdr, fend Aw w H oo
HEga AR E— % g7 wfeaal & dry geia-
FIT AG faa @ § ag Aaq F wHAY #
qfcaras® & | AT EXHI 9T @41 =T g,
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*SHRI ERA MOHAN (Coimbatore):
Hon. Mr. Deputy Speaker, Sir, on the
28th Report of Union Public Service
Commission, I rise to say a few words
on behalf of my party the Dravida
Munnetra Kazhagam. [ hope that this
august House and the hon, Members
present here are aware of the pioneer-
ing self-respecting movement started
by our Thanthai Periyar some seventy-
five years ago in Tamil Nadu and ad-
mirably advocated by Arignar Anna
for the purpose of uplifting the people
belonging to the lowest strata of so-
ciety for raising the living standard
of those wallowing below the poverty
line and for ensuring basic human
rightg for those neglected sections of
the society. The Justice Party con-
taining in its very name the avowed
objective of this movement i.e. getting
equality of opportunity and fair-play
to the oppressed people was started
in Tamil Nady and it became the rul-
ing party, At that time, the people
who formed just 3 per cent of the total

population had appropriated to them-

selves 100 per cent of job opportuni-
ties and educational] amenities, To eli-
minate this injustice, the then ruling
Justice party of Tamil Nadu promul-

*The original speech was delivered in Tamil.
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gated the Communal G.O. which later
became the seed-bed for social equa-
lity, which ensured equal opportuni-
tieg both in jobs and in education for
all the sections of the society, for the
backward classes  for the scheduled
Castes and Scheduled Tribes.

The Dravida Munnetra Kazhagam
is keen that this communal G.O. is
implemented in all other States of the
country so that the neglected gections
of the society like the backward class-
es get their rightfull share in jobs and
in educational opportunities. When,
after Independence_ thig G.O, was
sought to be declared ag unconstitu-
tional, the people of Tamil Nadu rais-
ed their flag of remonstrance. The
greatest democrat of this century,
Pandit Jawaharlal Nehru appreciat-
ing the genuine sentiments of the peo-
ple of Tamil Nadu, amended the Cons-
titution, and gave statutory support to
this G.O. for the betterment of down-
trodden, We are grateful to this bea-
con-light of human welfare. Today,
hig daughter, Shrimati Indira Gandhi
is at the helm of affairs. The back-
ward classes all over the country
should get equality of opportunity in
the recruitment for jobs being con-
ducted by the U.P.S.C. I demand that
there should be reservation for them
in the jobs for which recruitment is
conducted by the UP.SC.

Mr Deputy Speaker Sir, I would
like to refer to the official languages
enumerated in the 8th schedule of our
Constitution—-Assamese, Bengali, Gu-
jarati, Hindi Kannada, KXashmiri,
Malayalam Marathi, Oriya, Punjabi,
Sanskrit, Sindhi, Tamil, Telugu and
Urdu, The U.P.S.C. permits the can-
didates to answer the question papers
in all these official languages. But,
the questions are prepared only in
English and Hindi. Is this proper I
‘would like to know. It should not be
posing any serious problem for the
U.P S.C., which prepares questiong in
English and Hindi, to prepare the
questions in these other official langu-
ages also that have been enumerated
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in the Constitution. It is being bruited
about that if the question papers are
prepared in all these official Langu-
ageg there ig the possibility of the
questiong getting leaked out. 1 have
no hesitation in saying that this is a
baseless fear and thig argument does
not hold any water because all these
yvears the U.P S.C. has been preparing
questions in Hindi and English and
there hag never been any leakage of
questions so far; there will be no
leakage even when the question »a-
perg are prepared in all the 15 official
languages.

Sir, along with the application form,
feegs of Rs. 50 and Rs. 100 are collect-
ed by the UP.S.C., I am afraid that
these fees are exorbitantly high and
it is beyond the reach of poor candi-
dates. If the UP.S.C, examinations are
to become universal throughout the
country, il is imperative that the fees
must be reduced substantially,

Mr, Deputy Speaker Sir the can-
didates who have been selected by
the U.P.S.C. for jobs are to ‘wait for
some monthg before they get the ac-
tual appointment orders, The depen-
dent families of these candidates con-
tinue to be in distress till their wards
get the jobs, T suggest that the select-
ed candidates must be given monthly
financial gassistance till they are ap-
pointed. The total expenditure that
might be incurred in this is nol going
to be financial drag for the Govern-
ment, since it is going to be only for
a short interval from the date of se-
lection to the date of appointment.

I would refer, Sir to another im-
portant issue. The TAS interviewg are
held in New Delhi, While the IPS
interviews are conducted in the State
capitals, for example, in Madras for
the State of Tamil Nadu, I wonder
why the IAS interviews cannot be held
in the State capitals, The poor candi-
dateg are finding it hard to come all
the way to Delhi from their places of
residence and stay here for a few days
for this purpose. They cannot afford
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to such heavy expenditure. The hon.

Members, who are poor like me, know
the high cost of living in Delhi.

MR, DEPUTY-SPEAKER: Mr. Mo~
han you want mobile interviews. ,

SHRI ERA MOHAN: Mr. Deputy
Speaker, Sir I want that the IAS in-
terviews must also be held in the
capitals of States, as is being done
for the IPS interviews, This will re-
duce considerably the financial bur-
den of the candidates.

Before I conclude, I would refer to
another important issue, After com-
pleting the training the IAS and the
iPS officers are posted io their respec-
tive State cadres. While the State
Government are liable to pay their
salaries and allowances, they cannot
punish any of the erring IAS or IPS
official; the power of taking diccipli-
nary action against gsuch erring offi-
cials vests with the Central Govern-
ment.  Consequently the State Gov-
ernments are in the unenviable situa-
tion of putting up with all the whims
and fancies of such erring IAS or IPS
officials, For the sake of ensuring
efficient administration, the power to
punish the officials committing serious
lapses shoulg vest with the State
Governments.

I am grateful 10 you for giving me
these few minuteg to express my views
and I resume my seat,

SHRI P. A. SANGMA (Tura): On
the recommendation of the XKothari
Commission, the UPSC decided a year
ago that the regiona]l language under
the Eighth Schedule of the Constitu-~
tion should be a compulsory paper. I
have been listening to friends on both
sides, and they have been very vehe-
mently advocating that English should
be done away with that the regional
languages should be encouraged more,
that Hindi should be encouraged more.
As far ag encouragement of Hindi and
the regional Languages is concerned,
I do not dispute it at all but there
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is a problem in many parts of the
country, especially in my region, that
is the north-eastern region, There are
thousands of languages dialects which
are spoken in our country, Even in
my own Garo tribes, we have got
seven languages, if you talk of Naga-
land, Nagas have got 17 languages, if
you talk of Arunachal they have also
as many as 17 tribes and 17 langu-
ages, If you look at the Eighth Sche-
dule of the Constitution, you will find
that there are only 14 languages
which have been recognised ag the
regional languages. Now the people,
in those parts of the country, whose
languages have not so far been recog-
niged ag a regional language under
the Eighth Schedule, if they do not
have the medium of jnstruction in any
of the regional languages included in
the Eighth Schedule, how do you ex-
pect the people of that area Lo com-
pele in this examination? Janata
Party Goiernment was very firm on
in<isting on thig recommendation of
having a compulsory paper on the
regional language. Members of the
Sixth Lok Sabha will remember that
I took up this particular issue on the
floor of the House and the House had
to be adjourned on this issue. As far
as our region ig concerned we cannot
accept it we are helpless, We have
been saying that there may be a com-
pulsory paper on the regional langi-
age for the rest of the country, but
at least people from our part of the
country cshould be exempted and an
alternative paper in lieu of the com-
pulsory regional language paper should
be allowed for our people in the North-
eastern region, This has been done
for one year. Last year because every
one of ug demanded and because there
was a lot of agitation, it was extend-
ed for one year. I would like to know
form the Minister, what is the policy
of the Government of India on this
particular point? For future, is the
Government considering to extend this
relaxation so that the people in the
North-eastern region will be exempted

from appearing for the compulsory re-
gional language paper. I would again
appeal to the Government that as far
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as our region ig concerned, there
should be an alternative paper in lieu
©of the regiona] language paper,

There hag been a lot of discussion
on UPSC Report, not only now, bhut
for so many years, Regarding the re-
presentation of the Scheduled Castes
and Scheduled Tribes in the all-India
services, today, the Government of
India is very keen that the Scheduled
Castes and Scheduled Tribes should
come up. But if this recommendation
of the Kothari Commission is accept-
ed, then the people living in the North
East will be at a disadvantage and it
will be a conflict of policy. Therefore,
I would again submit that the people
in the North East ‘whose languages
have not been included in the Eighth
Schedule  should be allowed to take
an alternative paper.

Now asg far as the representation of
the Scheduled Castes and Scheduled
Tribeg is concerned,—I belong to a
Scheduled Tribe—I think, here the
question is not lhe representatlion of
the Scheduled Castes, Scheduled
Tribes and the rest; the conflict is
between the poor and the rich it is
between {he rural and the urban peo-
ple, Whatever sieps the Government
of India have taken to bring up the
rural people, to bring up the Sche-
duled Castes and Scheduled 'Tribes
have not worked very much till today.
There are so many coaching centres
that have been started by the Govern-
ment of India. That is very good. I
welcome it and it should continue.
Still, ‘we have not been able to solve
fhe problem because the rooi-cause
fieg in the foundation of education one
recelves, Ag some hon. Members who
preceded me pointed out, how can we
expect a student, whether he is a
Scheduled Caste or a Scheduled Tribe
or even a Brahmin or a high caste,
living in a village having no facility
of any schooling, having no facility of
any good education to compete in an
examination of this type which is the
highest in the country?
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What is therefore required is 10
take necessary measures to bring up
the standard of education in the ru-
ral areas. If we go to the rural areas
and find out the conditions of schools
there, 'we will find that the conditions
are appalling. Majority of us have
come from the rural greas and we
know the conditions under which the
people are living in the rural areas. I
want to give you an example of my
own constituency, the most backward
constituency, After the last session,
I had gone to my constituency, I had
been going from village to village for
about 1-1/2 months. You will be
shocked to know that I have in my
possession hundreds of memoranda in
which they have demanded for a map
of their district. In the L.P. schools,
the lower primary schools, they do
not have a map of their district.
Therefore, they want that” a Membear
of Parliament should take it up wilh
the Government to provide them with
a map of their district. I have receiv-
ed memoranda in ‘which they have
stated that they do not have a hlack-
bhoard in the school and therefore,
they have demanded that they should
be given a black-board in the school.
If the conditiong of our schools are
such, how can we expect these boys
and girls to compete with others?

MR. DEPUTY-SPEAKER: Before
you contested the election, did you
assure them that you would supply
all these things to them?

SHR1 P. A, SANGMA: I did not
assure them. But I had occasionsg to
raise thes: matiers on the floor c¢f
the House in the Sixth Lok Sabha
regarding the conditiong of our schonls
in the Garpo Hills, There were a lof
of strikeg by teachers who 'were with-
out pay for 7 to 8 or 9 months. T had
raised these matters on many occa-
siong on the floor of the House, Even
this time I have given notice of
Questions. But I get this kind of n
reply, “We regret to inform you that
your Question cannot be admitted bu-
cause it fallg under the Sixth Sche-
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dule of the Constitution of India, un-
der the Autonomous provision.” This
is the position,

1 say, it is not the question of Sche-
duled Castes and Scheduled Tribes
and the rest. In the case of Scheduled
Casteg and Scheduled Tribeg people
who have the facility of educating
their children in good schools, their
children will certainly come up, Even
in the case of a Brahmin or a high
caste person who hag no means of
educating hig children in good schools,
his childdren will never come up.
Therefore, what is required ig to im=
prove the quality of our education and
improve the facilities of our educa-
tional institutions in the rural areas.
It may not fall under the Ministry of
Home Affairs, But I think, the Mi-
nistry of Home Affairs should bring
out this specific point to the Ministry
of Education. This I sincerely feel is
the real point,

I know of many of our boys and
girls who have appeared in the IAS
examination and who have seen the
face of a train only when they were
coming to appear in the IAS exami-
nation, Our area is completely isolat.
ed. Out of 7 States in the North-
eastern region, Assam is the only
State having a railway connection.
Other States do not have any railway
connection. Even graduate boys who
are appearing in the IAS examina-
tion have not seen a train, except per-
haps in the picture, How can we er-
pect them to compete in the ex mi-
nation appear in the interview, talk
of international issues philosophy and
all that? It is completely impracti-
cable. Therefore, my appeal is that
necessary steps should be taken to im-
prove the standard of education in the
rural areas and backward areas. Good
schoolg should be  opened, finance
should be given for the purpnse. We
‘have many good schools in the cities.
But we do not have .chools at all in
the rural areas., This imbalance has
to be looked into and necessary steps
‘Rave to be taken ag far as our region
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is concerned. I have pointed out the
rea] problem.

I would once again appeal to the
Government of India that the com-
pulsory paper of regional language
should be done away with ag far as
our region is concerned,

MR . DEPUTY-SPEAKER: Mr.
Harikesh Bahadur. .. .No present,

The Minister will now reply.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

P. VENKATASUBBAIAH): Sir, can

I address you ag ‘Upasabanayagar
avargale’. . .,

MR. DEPUTY-SPEAKER: Provi-
dgd it is Interpreted there, Other-
Wxse, somebody will raised a point of
order.

SHRI P. VENKATASUBBAIAH:
Mr, Deputy-Speaker, Sir, there has
been a very useful discussion on this
report of the Union Public Service
Corqnﬁssim presented to this House.
During the previoug Session of Parlia-
ment, it wag discussed jn the Rajya
Sabha; and it Was partly discussed in
this House also,

.Many useful and valuable sugges-
tions have been made with regard to
fnaking the UPSC 3 more effective
instrument in bringing out the pest
ta']ents in our country to run the ad-
ministration both at he Centre and
in the States. The common feeling
among all the Members who partici-
pated has been with regard to the
selection of the candidates from the
rural areas, from the backward areas
and from the neglected gections of
the society. This has been the com-
mon theme in the speeches made by
the hon, Members. 1 entirely agree
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with the hon, Members that there
have been some social and economic
aberrationg all these years, and it was
the monopoly of a few privileged
sections of the society to get into this
very pride-post very important post,
in the bureaucratic set-up of the
country. It hag been the endeavour
of the Government and also the UPSC
to see that these imbalances were
corrected. But people who are the
best talented, by force of circumstan-
ces, because o©of the environment in
which they were brought up, have
been denied the opportunity of best
education and have been neglected
all these years. That hag been recog-
nised by the Government, and under
the leadership of Shrimati Indira
Gandhi, every effort ig being made to
correct this imbalance that was in
the society and to gee that every effort
is made to make available the facili-
ties for these neglected sections of the
society to come up to the level and
participate successfully for selection
in higher posts.

Pre-examination training centres
have been functioning for some yearg
now. In the case of Combined Engi-
neering Services Examination, there
are already two pre-examination
training centres at Tiruchirapalli and
Allahabad to train Scheduled Caste
and Scheduled Tribe candidates for
the examination. During the period,
1974 to 1978, 177 candidates were
trained in these centres, of whom 65
came out successful. There are at pre.
sent seven All India Central Services
pre-examination training centres at
Allahabad Shilong. Madras Jaipur,
Patiala, Hyderabad gnd Delhi. The
entire expenditure on tuition, board-
ing, lodging, medical and library faci-
lities is borne by the government in
respect of training provided by these
centres for the Scheduled Castes
and Scheduled Tribes candidates.
There are also 12 coaching cen-
tres for Scheduledq Castes and
Scheduled Tribeg candidates for State
Civi] Services. For candidates appea
ring for Stenographer grade exami-
nations a gpecial scheme of coaching
is in operation in collaboration with
the Ministry of Labour. 500 trainees
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per year are being coached in 9 cen-
tres in Delhi @nd 1 in Ghaziabad.
The gdequacy of these facilities would
no doubt be a matter which wil] be
under constant review of the governe
ment. We ourselves feel that consie
lering the enormity of the problem,
these coaching centres may not be
adequate enough to give sufficient
coaching to all these people. So it is
being kept under the constant review
of the government and also the UPSC
to see whether more facilities could
be given for these people to come up
to the level of other candidates.

The other point wag with regard to
opening of more centreg to facilitate
members coming from far flung ereas
to participate in the tests. We are
now referring this matter to the Uni-
on Public Service Commission for
their consideration and alsO necessary
action.

About personality tests, that wuas
the one point which has been very
consistently raised during the dis-
cussion here,

MR. DEPUTY-SPEAKER: Mr. Kodi-
yan was very particular.

SHRI P. VENKATASUBBAIAH: Mr.
Kodiyan was very particular. Had he
veen successful in the IAS selection,
it would have been a terrible loss for
the Lok Sabha. We would have miss-
ed him here.

With regard to personality tests, our
government’s considered view is that
this personality test is not intended
to have a look at the candidate to see
how tall he is, how handsome he is,
how fluent he iz and how sophisticat-
ed he is. The intention of this persona-
lity test is only to examine the candi-
date, to know his reastion to the com-
mitment to the policies and program-
mes nf the Constitution. I am not
pleading that the candidate to be se-
lected should be committed (o a poli-
tical party’s ideology.

o smewe fry (Rlvgd) o oaF & ¥4m
1 gfsg s@ma T osal & wlga  sHma
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SHRI P. VENKATASUBBAIAR:
8ir, the Constitution is committed to
gocialism, democracy and secularism.
This commitment to the Constitution
is the yardstick and the touchstone for
selecting these candidates because ul-
ti‘mately these are the persons who
have to run the government and pre-
serve the secular, gocialist and demo-
cratic character of our country. So,
for this purpose, we have reduced its
importance to the barest minimum.
For your information, now out of
2050 marks, only 250 marks have been
set apart for personality test......

) SHRI P. K. KODIYAN: That is en-
ough.

SHRI P. VENKATASUBBAIAH: The
Union Public Service Commission is a
body independent of the executive. It
is an autonomous body created under
the Con.titution and j5 answerable to
the President and to this House., So
we muslt have some bhasic confidence
in the working of the UPSC. That is
the reason why the govenment has
been taking adeguate interest to see
that the UPSC ig reflective of al] the
cross-sections of {he scciety. About
the composition of the UPSC, the
government is very much careful and
interested as wel. to see that the com-
position of the Unioa Public Service
Commission salisfies the totality of
our country’s circumstances,

If hon. Members say that even this
250 marks makes all the difference,
that is a matter of opinicn. I would
only request the hol. Mem™ers to go
deeply into this matter whether this
personality test is necessary or not.
From the peint o] view of (Govern-
ment, it is necessary for varicus rea-
rnons enumerated now before the House.
7 can assure you that in regard to this
250 marks. the U.P.S.C. will see fo it
ihat no discrimination is made because
2 particular cand‘date may come from
the rural or urban area. Most part of
whether he can speak fluently or he
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¢an answer the questicn in English in
an intelligent manner is being tésted
in the written test. So I feel that for
some time to come, thig personality
test is necessary to bring out the best
talents among the persons.

SHRI P. K. KODIYAN: On a point
of clarification. You said that this per-
sonality test is intended to kncew the
quick reaction of the candidates. But
you know that the candidates coming
generally from the backward areas are
not as articulate as those coming frem
urban areas where they have higher
standards of education. Maybe, they
may also be coming frem families hav-
ing high standards of living. The rural
people will not be as articulate as the
urban people. There would have been
quick reactions from the candidates
coming from the urban areas.

SHRI P. VENKATASUBBAIAH: That
is why it has been reduced to tnz mini-
mum. I know that because I too am
coming frem the village. I know about
the candidates coming from the
villages.

=i faedt s diw
gl 8 W g

SHRI P. VENKATASUBBATAH: 1t
is correct. It should be hundred per
cent,

(ared) : ¥ faega

About the examination in regional
tanguages, the view of the Government
is to do as much as they can in order
to make them write their papers in the
regional languages. One important as-
pect ¢of the matter is this. After the
introduction of this system, the per-
centage of candidates who have irit-
ten their papers in their own recognis-
ed languages is not much. They are
not encouraging, In your own State-—
Tamilnadu—which is considered to be
the champion of the regicnal languages,
I think you will be astonished (» know
that the number of candidates who
have opted to write in the regional
language comes to 10 candidates, that
is, it comes to. 14 of the total number

of persons. Of course my State is still
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better. The people who have answered
in English come to 5916 which is
86.78 per cent. So, there is some force
in the argument of Shri Kodiyan name-
ly the regional languages must be su-
tAciently strengthened. And that should
be the endeavour of the State Govern-
‘ments, I am glad to inform the House
that many State Governments have
taken this up seriously of enriching the
regional languages and are {rying to
impart education in their regional
languages.

MR. DEPUTY-SPEAKER: Not ouly
m Secondary Educaticn %utl also in
collegiate education. That is very im-
portant.

SHRI P. VENKATASUBBAIAII:
That is right. They are doing that.
Even among the Hindi-speaking peo-
ple, they have not bettered their per-
formance.

Only 803 people have written their
tests in Hindi. This constitutes only
11.79 per cent.

MR. DEPUTY-SPEAKER: That
means the rest of them wrote in En-
glish.

SHRI P. VENKATASUBBAIAH:
The rest of them wrote in English.
Se, Sir, an atmosphere is there. If
Shri Ram Vilas Paswan had been here
I would have been very happy. He
pleaded for Hindi and very rightly
also, But as long as there is atmos-
phere in thig country when English is
sought g5 a status symbol and a feel-
ing that people who know English get
along well in life, even in spite of our
repeatedly telling our children, they
opt for English.

At the some time, Sir, one should
not have a feeling that English would
be driven out from this country. Shri
Sangma has expressed this fear. I must
say that English is going to he a power-
ful link language. Love towards one’s
own regional language shculd not at
the same time make a person antago-
nistic to English. English is s accept-
ed international language. The more
we learn from other languages the

more knowledgeable we become and
even if we include some English words
in our language that will enrich our
language. With regard to Shri Sangma’s
request that exemption be extended for
some more time, Sir, it is under the
active consideration of the Govem-
ment.

With regard to Departmental Pro-
motion Committees. I want to tell
Shri Kodiyan that there has been
some delay with regarg to these de-
partmental promotion committees and
these departmental promotion com-
mittees must necessarily meet once
in a year. There has been some delay
and it has been brought to the notice
of the concernedq Ministries and Ade-
partments that this should be avoided.

The ad-hoc appointments relate to
the delay in the meeting cof the Depart-
menial Promotion Committees. When

‘they do not make promotions natural-

ly ad ho. appointments have to be
mede but we cannot squarely blame
these ministries or departments for the
DPCs not meeting regularly. There &re
several difficulties that come in the
way. There are some procedural diffi-
culties also. We want to obviate all
these difficulties and streamline the
process of these departmental promo-
tion committees meeting once in a
year ang making recommendations. I
may tell Mr. Kodiyan that there are
some valid reasons for the depart-
mental promotion committees not
meeting regularly. The delay in hold-
ing the meeting of the departmental
promotion committees very often is
inescapable due to disputeg about the
seniority and resultant litigation. De-
lays in appointments have alsg arisen
due to non-finalisation of the recruit-
ment rules. Instructions have peen
issued that regular appointments sho-
uld be made in all cases with refer-
ence to the rules and orders as exist-
ing and need not be held over till the
recruitment rules are made or modi-
fled. We have issued necessary instrue-
tiong about the ad hoc appointments
also. Also I would like to inform Mr.
Kodiyan that in respect of ad hoc ap-
pointments, in the case of posts in
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Group A and Group B ad hoc appoint-
ments exceeding one year cannot be
made by the departments concerned
without the concurrence of the U.P.S.C.
All cases referred to the U.P.S.C,
late or those which have not Leen ac-
cepted by them are taken serious notice
of and concerned departments have
been advised to, take appropriate steps.

I would like to draw the attention of
the House in this connection to the
specific remark in the body of the re-
port that there has been some imyprove-
ment in this regard. Of course you
have mentioned it, ‘some’ does wnot
mean anything. I also agree with that.
But we have been doing our best in
all these matters.

Government is also seized of the pro-
blem of delays and the time-lag that
arises between the advertisements of
the Commission and the actual appoint-
ment. In particular, delays arising
after the selection of candidates on
account of procedural formalities have
been under constant review. Now,
Sir, an arrangement hag been ma le
that there will be simultaneous medi-
cal test also so that that may not con-
sume more time. We are trying our
best to minimise delays in this regard.

Regarding the point of non-availabi-
lity and non-recruitment of Scheduled
Castes and Scheduled Tribes, I would
like to draw the attention of Mr. Kodi-
van that in some cases, especially in
cases of technical posts, we may not te
able to get candidates from these sec-
tions of society. That is why there
have been delays or we were not able
to absorb as many people as we would
have wished who are eligible because
of the reservation. But the point made
by Mr. Kodiyan was with regard to
promotions and he said that they have
been inadequate. I may mention this
to the Member. He mentioned about
15 per cent in respect of scheduled
castes and 7 per cent in respect of the
scheduled tribes. Perhaps he is re-
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ferring even in the matter of promo-
tion, reservation ig made at 15 per cent
for scheduled castes and 7 per cent for
scheduled tribes. Government, on any
account, will not tolerate that the quota
that is being reserved under the Con-
stitution,

WY Iy waeT men (d293) ¢ WY
agRa R ¥y (3 fr Exfasw wfafaw & ug
sres @ 1 F oA Avger g OfR osm wTe-
esfarer afafew & foegee sugw Wik
faEgse 3reem w1 wier g  ar =gy

SHRI P. VENKATASUBBAIAH:
There are some technical services: there
may also be some non-technical posts
in some of the categories. There we
may not be able to get adequate num-
ber cof people. We are trying to do our
best. We are trying to do whatever is
possible to give adequate and due re-
presentation to these people.

Then, lastly, the Member from Tamil
Nadu said about the disciplinary con-
trol over officers of the All India ser-
vices serving in the States. I would
like to make this point clear.

PROF., MADHU DANDAVATE
(Rajapur): The hon. Minister may
kindly excuse me for one interrup-
tion. We have got this experience in
the Railways in respect of a particular
category of work.,, when properly
trained workerg from the scheduled
castes and scheduleq tribes were not
available and when they appeared for
the examination their performance
was not proper, what was done was,
special types of training centres were
started so that they could become
more qualified; and it happeneq <hat
by experience they became more
qualified.

SHRI P. VENKATASUBBAIAH: I
will take note of it. Regarding the point
raised of ‘disciplinary action’ 1 would
say that these officers have heen select-
ed for manning administrative posts
in the States and in the Centre.



245 UPSC 28th

State Governments do have the power
to institute disciplinary proceedings
against them for acts of omission re-
lating to the periods while they were
serving in the State. However, us they
are appointed by the President, in
fairness to the officers themselves and
in line with the provisions of Article
311 of the Constitution, the ultimate
penalty of dismissal removal or com-
pulsory retirement can be taken only
by the President. This cannot be con-
strued as Central intervention in the
affairs of the State or its administra-
tion.

i,

I hope I have been able to cover some
of the important points raised by the
hon. Members. I once again thank you
and the hon. Members, who have taken
part in the discussions.

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): The interview
Board for All India Services sits only
at Delhi. It was suggested that it
should go roung various important
centres in the country for this pur-
pose. Secondly, the representation in
the All India Services from the South
is not as much as from the North. That
has been consistently seen. It seems,
as if persons from the South are not
suitable. ...

SHRI P. VENKATASUBBAIAH : The
opinions and feelings expressed by the
hon, Members will be communicated to
the Union Public Service Commission
for their gympathetic consideration. I
commend the motion to the vote of the
House.

MR. DEPUTY-SPEAKER: The ques-
tion is.

“That this House do take note of
the Twenty-eighth Report of the
Union Public Service Commission for
the period 1st Apri, 1977 to 31st
March, 1978, together with Govern-
ment’s Memorandum on the cases of
non-acceptance of the Commission’s
advice mentioneq in the Report laid
on the Table of the House on the 30th
January, 1980.”

The motion wag adopted,
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INTER-STATE WATER DISPUTES
(AMENDMENT) BILL

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): I beg to
Inove:

“That the Bill further to amend the
Inter-State Water Disputes Act, 1956,
be taken into consideration.”

This Bill was moved in this House on.
the 27th March, 1980 and nearly three
moths have passed. 1, therefore,
thought it proper that I must refresh
the memory of the hon. Members of
the House and state a few words with
respect to this Bill its aims and objects,

The Narmadg Water Disputes Tri-
bunal wag constituted by the Govern-
ment of India under Section 4 of the
Inter-State Water Disputes Act, 1956,
for adjudication of the water disputes
relating to the river Narmada amd the
river valley thereof amongst the States
of ‘Gujarat, Maharashtra, Madhya Pra-
desh and Rajasthan in October, 1969.
The Tribunal forwarded its report in
August, 1978. As provided under the
Act, the Central Government and the
party States made further references
to the Tribunal, After considering
these references, the Tribunal for-
warded its further report to the Cen-
tral Government on 7th December,
1979 giving necessary explanations and
guidance. In terms of Section 6 of the
Inter-State Water Disputeg Act, the
decision of the Tribunal was publish-
ed by the Central Government in the
official gazette on the 12th December,
1979. The decision of the Tribunal has
now become final and binding on the
parties to the dispute and shall be
given eflect to by them according to
the final order of the Tribunal. Gov.
ernment of India has how been direct-
ed to participate in the machinery pro-
posed for implementing the directions
of the Tribunal. The decision of the
Tribunal envisages setting up of INar-
mada Valley Control Authority for the
purpose of securing compliance and
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implementation of the decisions and
directions of the Tribunal. The three
independent members of the Narmada
Control Authority of whom one will
be the Chairman are to be appointed
by the Central Government in consul-
tation with the party States. The Tri-
bunal has also directed that a review
committee should be set up with the
Union Minister of Irrigations as
Chairman, and the Chief Ministers of
Gujarat, Maharashtra, Madhya Pradesh
and Rajasthan as members, This com-
mittee will review the decisiong of the
Narmada Control Authority. The
Tribunal has also directed that an ad-
visory committee should be set up with
Secretary to the Government of [ndia
incharge of Irrigation as chairman, to
ensure efficient, economic and early
execution of the dam and the Power-
house of Sardar Sarovar Project. The
Tribunal hag also directed that, as far
ag practicable, in Gujarat the first ap-
pointment of the 7 members of the
Authority shall be made within a
period of 3 months from the date of
notification of this Tribunal decision.
The Tribunal has directed the setting
up of the Narmada Control Authority.
This, however, by itself would not
mean that an Authority having the
necessary legal personality would
come into existence solely on the basis
of the conclusion and directions of ithe
Tribunal. The Inter-State Water Dis-
putes Act does not clothe the Tribu-
nal with the authority to create a legal
person. The Central Government is
also under an obligation to participate
in the machinery to be established by
the Tribunal, if so directed, ang to do
its best to implement the decision of
the Tribunal. It would, therefore, be
necessary for the Central Government
to take necessary steps in this matter.

Accordingly, a Bill was introduced
in this House on the 27th March, 1980;
and it is now before it for discussion.
The Statement of Objects and Reasons
is also given along with the Bill

MR. DEPUTY-SPEAKER;

moved:

Motion
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“That the Bill further to amed the
Inter-State Water Disputes Act, 1956,
be taken into consideration.”

16 hrs,

*SHRI GUMBUM N. NATARAJAN
(Periyakulam): Hon., Mr. Deputy-
Speaker, Sir, I welcome on behalf of
my party the Dravidg Munnetry Kazha-
gam the Inter-State Water Disputes
(Amendment) Bill, which when passed
will enable the Government of India
to frame schemes whereby provision
may be made for all matters necessary
to give effect to the decision of a Tri-
bunal constituted under the aAct. This
salutary piece of legislation should
have becn enacted long time ago,
which  would have given effect to
many decisions of such Tribunals.

I would refer to the long-cherished
dream of the people of our country as
a whole that the mighty rive, Ganga
should be linked with the great river
Cauvery. This js being talked about for
decades now; yet not even 5 slight
movement towards any preliminary
step for implementing this scheme has
been mmade. Besides fostering natio-
nal integration, it will end the foster-
ing sore of recurring flood in the aorth
and monotonous repetition of acule
drought in the South. It will generate
employment for many thousands of
unemployed youth. The Government
of India should expeditiously formu-
late the scheme for implementing this
worthwhile project.

16.02 hrs,
[SHRI SHIVRAJ V| PATIL in the CHAIR.]

Mr. Chairman, Sir as far as Tamil
Nadu is concerned, the water disputes
with the neighbouring States of
Kerala, Karnataka and Andhra Pra-
desh have not yet b2en resolved. 1t is
not that Tamil Nadu wants to covet

*The oviginal speech wag delivered inTamil.
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the waters from the neighbouring
States. It i{s common knowledge that
Tamijl Nadu lacks adequate water
supply both for irrigation purposes
and for drinking. For example, on
14-4-1976 it was decided that the waters
from the river Krishnag in Andhra Pra-
desh. would be supplied to Madras City
for drinking purposes. Shri Jagjivan
Ram, the then Central Minister, Shri
K. K. Shah, the then Governor of
Tamil Nadu, Shri Kattal, the then con-
cerned Maharashtra Minister and Shri
Subhash Achar, the then Karnataka
Minister signed an agreement in this
regard. The Wold Bank also agreed
to sanction a loan of Rs. 200 crores for
this purpose. This scheme has not yet
seen the light of the day. If this
scheme is implemented, Madras city
will get 15 TMC of water from Krishna
river. I am grateful to our hon, Prime
Minister, Shrimati Indira Gandhi, who
has recenty assured the people of Tamil
Nadu that Krishna water would be
supplied to Madras city for drinking
purposes. I take this opportunity to
condemn the inaction on the part of the
Tamil Nadu Government headed by
Shri M. G. R. during its regime of
two and half years so far as this pro-
ject is concerned,

I would refer to the fact that Cau-
very waler dispute still remains
unresolved. It is high time that the
Government of India constitutes a
Tribunal and remit the Cauvery water
dispute to it for early settlement.

The Karnataka Government started
work on Kabini and Varuna Dam
projects, which when completed would
have denied to Tamil Nadu its right-
ful share of Cauvery waters. The
entire Tamil Nadu would have be-
come an arid zone without the waters
of Cauvery. A Committee was cons-
tituted to go into this question in
great detail My leader Dr. Kalaignar
Karunanidhi was determined to take
the issue to the Supreme Court. Due
to the central interference he helg up
the issue, Now I understand these
dams are belng constructed in Karna-
taka. If this is done, Tamil Nadu

250
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would be no doubt denied its rightful
share of Cauvery water. Hence it is
very necessary to constitute a Tribu-
nal for resolving the Cauvery water
dispute, There wag a proposal to
constitute Cauvery Valley Authority.
I demand that this authority ghould
be constituted forthwith, As has been
emphasised by our leader Dr. Kalaig-
nar Karunanidhi Cauvery 'water is
the life-source of the people of Tamil
Nadu and it is their inalienable birth-
right to get Cauvery water. It is not
proper for shri MGR to bargain with
the Karnalaka State for the supply
of Cauvery water, to give something
else from Tamil Nadu for the supply
of Cauvery water,

Similarly  Mr. Chairman, the waters
of wesl-flowing rivers are going waste
now, If there is a settlement with
the Kerala Government which has no
use at all for these waters and if we
can divert these ‘waters, the entire
Southern paris of Tamil Nadu, reel-
ing under recurring drought, will be-
come a granary of Tamil Nadu. Tamil
Nadu wants only 1000 to 1500 TMC of
water from these west-flowing rivers.
I demand that a tribunal should be
constituted immediately to resolve this
dispute also,

I understand that there are more
than 200 water disputes in our coun-
try. Such disputes cannot be allowed
to linger on because water, the life-
source of man-kind, should be utilis-
ed for the beneflt of mankind. The
Government of India should act with
verve and vigour immediately jn the
direction of resolving these outstand-
ing water disputes.

With these few words, thanking the
Chair, I resume my seat.
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SHR] XAVIER ARAKAL (Ernaku-
lam). I do fully support this Bill
which has just been introduced by the
hon, Minister. However, I am not
happy with the functioning of the
tribunal or the manner in which
issues are handled by our country.
On going through gsome of the paper
cuttings I found that nearly 20 per
cent of our watler resources are used.
In other words, 80 per cent of the
natural water resources are wasted in
our country. This has a serious reper-
cussion on the production of food and
energy in our country, I am extreme-
ly happy about the way this Bill is
brought in here and the statement
given by the Minister, At least at this
moment, the Central Government has
taken the initiative to participate in
this, which in due course of time may
pay handsomely in the matter of pro-
duction of food and energy. I also find
that there are about 8 States which
have serious water disputes pending
since 1947 and 1951 onwards. Why
does this happen in this country? Why
are there these disputes between the
States? Ag Mr. Natarajan said, water
is wasted, The disputes between the
Stateg with regard to water resources
ought to be settled as early as possible,

Bill

That is why in my preliminary re-
marks I said that I am g person who
is very unhappy with regard to the
functioning of the tribunal. In order
to achieve the optimum utilisation of
water resources, the Water Board and
other autonomoug bodies should co-
ordinate their functions. The tribunal
is now entertaining only the water
dispute. But that alone will not be
sufficient to tackle some of our nation-
al problems,

There is another problem—dams are
getting ‘weaker and weaker and un-
safe. Should we not think about that
and see how to tackle this danger in
case the dam bursts? These are mat-
ters which ought to have been looked
into and taken care of earlier.

The Chairman is looking at me to
see whether I am speaking about the
Bill. About the Bill a new section
6A ig introduced. Sub-clauses (i) and
(j) of sub-section (2) of section 6A read

thus -

“(i) the decisiong of the authority
which ghall be subject to review;

(ii) the constitution of a committee
for making such review and the pro-
cedure to be followed by such com-
mittee; and”

Unlesg a time is stipulated for review
and implementation, it may not be
possible to have a final decision on it,
Going through the Memorandum on
Delegated Legislation, I find at page
6, para 2 it is stated:

“Sub-section (2) of this new sec-
tion 6A enumerates the matters in
respect of which a scheme may be
framed by the Central Government.”

That is all that stated here. There is a
legal principle Delegatus mon  Dele-
gatie. That is, the delegated authority
cannot exceed the power under which
it is constituted. So unless a time is
stipulated for the review and final
decision thereon this will be delayed
further and further, So, in order to
have a quick and flnal decision and
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implementation a period may be sti-
pulated in sub-~clauses (i) and (j) in
sub-section (2) so that there may not
be any ambiguity in the interpretation
of that section, This is the only re-
mark I want to make on the Bill I
am extremely happy the Cenire is
coming forward to participate in this
dispute. In order to achieve the 20
point programme and other welfare
schemes for the weaker sections it is
imperative that the State must take
the first step in coming forward to
have a settlement with regard to the
water resources.

SHRI H, N. NANJE GOWDA
(Hassan): This Bill relates to t{he
Narmada water dispute, By this
amendment, the Government is em-
powered to constitute river valley
authorities for any river....

MR. CHAIRMAN: This is specially
meant for the Narmada water dispute.

SHRI H. . N, NANJE GOWDA:
Government should also enunciate a
national water policy. Even after so
many years of independence  we have
not enunciated a national water
policy, Why I am telling this is this,
There are some States where there is
an inter-State river with 10 per cent of
irrigation in one State and 40 per cent
of irrigation in another State. So, you
will have to fix some priority. Unless
Government enunciates some national
water policy, the tribunals will be
handicapped with no proper guidance
as to the adjudication of the dispute.
So, Sir, I expect that while consituting
such authority under this Act, they
will not take a decision to constitute
river valley authroities for all the
riverg where tribunal decisions are
there. TR
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SHRI T. R. SHAMANNA (Banga-
lore South): Mr, Chairman_8ir, inthe
aims and objects of thig Bill though
there is a specific mention _that it
relates to Naramads Water Disputes
Tribunal etc. by referring to several
clauses of the Bill and also after clear.
ing the gpeech of my friend from
Tamil Nedu, I am induced to say a
few words in this connection.

Mr. CHAIRMAN: That cannot be a
precedent, The speech by a friend
from Tamil Nadu cannot be a preced-
ent. We have to follow the correct
rules, If you have anything to say
about this, you may please say.

SHRI C. T. DHANDAPANI (Poll-
achi); Sir as you said it cannot be
taken as a precedent. The D M. K.
Member from Tamil Nadu has made
his maiden speech, So it should not
be taken as a precedent,

SHRI T. R, SHAMANNA: Sir, the
Member from Tamil Nadu referred
to Cauvery and Krishna disputes.
Therefore, I have to say a few words
in this regard. Here, the Central Gov-
ernment is taking powers to appoint
tribunals ang the decision of the tri-
bunal is final and all that is there. But
what I am discussing here is that
before the Central Government takes
any decision in the matter, the con-
cerned States should be consulted and
their opinion shoulg be taken into ac-
count before any decision is taken.
Otherwise the dispute cannot pe said
to be real and genuine,

Furthermore, the Cauvery dispute
and the Krishna dispute are pending
for a long time. It is necessary, eq-
uitable, just and helpful to both the
States if 5 decision is arrived at and
I am quite sure that the Central Gov-
ernment before taking any decision in
the matter will consult the Karnataka
State anq take the viewg of the
Karanataka State and then come to a
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decision. And therefore, though I fully
agree that the Central Government
may have certain powers to regulate
the water disputeg and all that, I am
quite sure that unless ang until the
concerned States are consulted and
they are satisfled, this cannot be an
equitable decision that may be taken
here. Therefore, 1 appeal to the Central
Government that before any decision
is taken in the matter, they have to
consult the concerned State Govern-
ment. At the same time disputes
should be settled ag early as possible,
so that they do not drag on for years,
a8 that will do no good to any of the
States. A decision should be taken
without undue delay, and in doing so,
the State concerned should be con-
sulted.

MR, CHAIRMAN: The hon. Minis-
ter.

SHR], SATISH AGARWAL (Jai-
pur): Before he replies, may I know
whether he is going to implement the
Narmada award?

SHRI KEDAR PANDAY: You
were not here when I spoke earlie-.

SHRI SATISH AGARWAL: I was
here,

SHRI KEDAR PANDAY:. I have
already told the House that there was
a dispute among the four States of
Gujarat, Maharashtra, Madhya Pra-
desh and Rajasthan,

The Narmada river is 800 miles
long. It originates in Madhya Pra-
desh, and the terminal dam site lies
in ‘Gujarat. Gujarat wanted a high
dam to provide for storage, and the
sharing of Narmada waters was in
dispute, The Khosla Committee re-
commendation was accepted by Guja-
rat anq Maharashtra, but Madhya
Pradesh did not accept it. Hence this
tribunal.

It is a long decision, There are so
many matters contained in it. The
majn decision was about the setting
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up of machinery for implementing
the decisions of the tribunal, that is,
there must be a Narmada Control
Authority. A Review Committee
should be formed under the chairman-
ship of the Irrigation Minister, with
the respective Chief Ministers as
Members of the Committee. These are
the two important things, and we
have to give effect to them by this
legislation, because there must be an
Act of Parliament, that is the decision
of the law authorities, So, we have
brought this Bill. It hag very limited
scope.

Section 6 of the original Aet of
1966 is amended, and an additiona]
section 6A is being added, That is
the only thing that is to be passed.
In that case, the tribunal’s decision
will be implementeq in g better, pro-
per and legal way. Then the tribunal
will be a legal personality, and its
decision will not be challenged any-
where.

I have already told the House that
this tribunal was presided over by a
Judge of the Supreme Court, and
other Judges of High Courts were
alsp its members, So, this can be re-
viewed only by the Review Commit-
tee.

SHRI SATISH AGARWAL: There
is no provision in the Constitution
that the tribunal’s findings cannot be
challenged because it is presided over
by a Supreme Court Judge, 1t is a
preposterous proposition,

SHRI KEDAR PANDAY: It may be
reviewed by the Review Committee
mentioned in the decision of the tri-
bunal, So, that is a separate thing.
So far as the references to other
rivers by so many members are
concerned—Bansagar dam, Ganga to
Cauvery—I think they do not zome
under the purview of thig Act. Ganga
to Cauvery was g scheme prepared a
few years back when Dr., K. L. Rao
was the Minister, It was thoroughly
examineq later on. Now the Engi-
neers say that it is not possible,
Ganga may be diverted to Cauvery...
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SHRI KX, T KOSALRAM (Tiru-
chendur): Your predecessor wrote to
me saying that it is possible, -

SHRI KEDAR PANDAY: Now the
Engineerg say that it iz not possible,
That is the latest opinion of the Scien-
tists.

SHRI, NAWAL KISHORE SHARMA
(Dausa): I understand that an expert
Committee wag appointeq for this
purpose, Hag it been appointed and
if so, hag its report been submitted?

MR. CHAIRMAN: 1 think it is not
necessary for the Minister to reply
to these questions.

SHRI KEDAR PANDAY: I had
toucheq this point because he raised
the question.

SHRI NAWAL KISHORE
SHARMA: Haqd he not dwelt on shis
subject, we would not have asked
these questions,

SHRI KEDAR PANDAY: There is
no amendment regarding this in this
Bill, Whatever hag been said by the
hon. Members is outside the scope of.
this Bill,

I would request the House to pass
the Bill

SHRI SATISH AGARWAL: Before
you put the motion ty the House,
there is one confusion which should
be cleared.

SHRI KEDAR PANDAY: There is
no confusion at all.

SHRI SATISH AGARWAL: The
Minister has propounded here that the
Committee under his Chairmanship
will be competent to reverse the deci-
sion of the Tribunal,

SHRI KEDAR PANDAY:
view,

SHRI SATISH AGARWAL: ‘To
Teview' means ‘to reverse'

To re-

Bili

SHRI KEDAR PANDAY: A provi-
sion for review has been mentioned
in the decision of the Tribunal itself,

Narmada Control Authority = and
Review Committee—these are the
two major decisiongs of the Tribunal

SHRI SATISH AGARWAL: You
are legalising these two authorities

by this Bill.

. SHRI KEDAR PANDAY: We are
implementing the decision of the Tri-
bunal.
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PROF, MADHU DANDAVATE
(Rajapur): To put the record
straight, I want one clarification, Dur-
ing his reply, the Minister had made
it clear that whatever decisions are
given by the Tribunal will be implg-
mented. If a decision ig given, in
that case, you cannot go to the court
of law and challenge it. According
to my elementary knowledge of law,
on any decision given by any Tribu-
nal—unless it is mentioned in the
Constitution that particular issues are
not justiciable—-you can always go to
the High Court or Supreme Court and
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those doors are not barred. I think
the Minister had made a statement
which would have gone on fecord and
that would put him in trouble.

1 would ask the Minister to correct
his statement.

MR, CHAIRMAN: It is not necas-
sary for the hon, Minister to give
his opinion on this point. It is purely
a legal point and the legal opinion
is not expected from the hon, Minis-
ter.

PROF. MADHU DANDAVATE: It
is not a question of legal opinion.
He has made a categorical statement,
It is not, I am raising the issue. He
bas raised the jssue.

MR. CHAIRMAN: It is provided
of the jurisdiction of the Supreme
Court. It is provided in the Consti-
tution. If you want any legal opinion
on that point_ the hon. Minister is not
expected to give the legal opinion here
and even if he gives a wrong legal
opinion, it is not going to be binding,

PROF. MADHU DANDAVATE:
You have also 3 suspicion that he has
given a wrong opinion.

MR. OHAIRMAN: I am not saying,
it is wrong or correct, anything of
the kind. What I am saying is that
thie hon. Minister is not expected to
give the legal opinion in the House,
Whatever opinion he gives, it will not
be binding,

SHRI SATISH AGARWAL: Has
he rightly understood what is the
function of the Review Committee
which is sought to be constituted
under this amending Bill?

MR. CHAIRMAN: One has to
study all the documents; one has to
study the law; one has to study the
Agreement; one has to study the
Constitution and then only one can
give the opinion, It is not possible
for anybody to give opinion off-hand.

SHRI SATISH AGARWAL: The
amending Bill before the House is
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that the hon. Minister seeks to ineor-
porate two provisions in the Bill im
pursuance of the decision of the
Tribunal. This amending Bill itself
is for the constitution of the Review
Committee, What is the funcfion of
the Review Committee the House is
entitled to know,

MR. CHAIRMAN: We are consi-
dering a very limited issue. You are
asking the hon, Minister to give
vpinion on so many subjects. Unless
he studies all the aspects, it is not
possible for him to answer that, So,
let us not ask him to give the opinion,
whether the Supreme Court has a
jurisdiction or the jurisdiction is
barred, If he says, yes, and if it is
not there, the jurisdiction is not
available and, if he says no, and if
jt is there, it cannot be barred,

SHRI SATISH AGARWAL: What
about the expenses incurred over the
Narmada Water Disputes Tribunal?
That he cannot answer.

MR, CHAIRMAN: About the ex-
penses and all those things, you can
put a Question and get an answer.

SHRI SATISH AGARWAL: After
all, we have spent lakhs of rupees
over this Tribunal. We are going to
implement the decisions of the Tri-
bunal, The House is entitled to know
it. He should be able to tell us,

SHRI KEDAR PANDAY: Rs. 330
crores,

MR. CHAIRMAN: I would ask the
hon. Members not to put such ques-
tions, If you are interesteg in
getting all that information, you may
put a Question and get an answer,

SHRI RAVINDRA VARMA (Bom-
bay North): The Bill- deals with the
Tribunal, If the hon. Member wants
to know the amount of money spent
from the public exchequer on this,
how do you rule it out?

MR, CHAIRMAN: If it is available
with him, he may give.
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SHRI RAVINDRA VYARMA.: He
can say, “1 want notice”. You cannot
rule it out.

MR, OHAIRMAN: I am not ruling
it out. It ig not my decision, It is

upto him,

SHRI H. N. NANJE GOWDA: 1
want a categural assurance from the
hon. Ministey that the Goverz;ment
will not invoke the provision of 6A
for the appointment of such valley
authorities for other rivers,

MR, CHAIRMAN: That is dis~
allowed.

The question is:

“Phat the Bill further to amend
the Inter-State Water Disputes.Act,
1956, be taken into consideration.”

The motion  was adopted.
MR, CHAIRMAN: We now take up

the clause-by-clause consideration of
the Bill,

The question is:

“That Clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill,

Clause 1, Enacting Formula and
Title were added to the Bill,

SHRI KEDAR PANDAY: I beg to
move:

“That the Bill be passed.”

MR. CHAIRMAN:
is:

The question

“That the Bill be passed.”

The motion was adopted.

16.45 hrs.

HINDUSTAN TRACTORS LIMITED

(ACQUISITION AND TRANSFER OF

UNDERTAKINGS) AMENDMENT
BILL

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Sir, I beg to move:

‘“That the Bill to &amendg the
Hindustan Tractors Limited (Ac-
quisition and Transfer of Under-
takings) Act, 1978, be taken into
consideration.”

The Government of India assumed
the management of M/s, Hindustan
Tractors Ltd,, Baroda, in March, 1973,
under the Industries (Development
and Regulation) Act for a period of
five years. The undertakings > the
Company were acquired by the Cen-
tral Government with eflect from April
1, 1978, on the enactment of Hin-
dustan Tractors Limited (Acquisition
and Transfer of Undertakings) Act,
1978 (13 of 78). The undertakings
were vested on the same date in the
State Government of Gujarat and 3
new company in the name of Gujarat
Tractor Corporation Ltd., (GTCL), has

been formed to carry on the activi-
ties.

The Act provided, inter alia, for
liquidating the liabilities ircurred by
the Campany. In pursurance there-
of, a compensation amount of Rs. 150
lakhs has been provided to the Com-
missioner of Payment for discharging
the liabilities of the Company (erst-
while Hindustan Tractors Ltd.) for
the pre-takeover period. The cale-
gories to be satisfied are included in
the Scheduled appended to the Act.
It was intendeq that the loang ad-
vanced by the State Bank of India
would also be satisfied out of the said
amount. As has been stated in the
Statement of Objects and Reasons. it
transpireq that, because of the ac-
counting treatment given in the books
of the State Bank of India_ these loans
could not be treated as pre.takcover
loans. The Amending Bill seeky to
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make a specific provision in this be-
half.

Sir, may I request that the Bill
, be taken into consideration.

16.47 hrs.
[MR. SPEAKER in the Chair]

MR. SPEAKER: Motion moved:

“That the Bill to amend the Hin-
dustan Tractors Limited (Acquisi-
tion and Transfer of Undertaking)
Act, 1978, be taken into considera-
tion.”

Mr, Dinen Bhattacharya.

SHRI DINEN BHATTACHARYA
(Serampore): Sir, I have nothing to
say against the Amendment which is
a very simple one, I have only to
make some comments, The provi-
sion was there when the original Act
was passed in this House that the
loans and the dues for the pre-take-
over period would be given to the cre-
ditors. Now it is proposed to make
a provision in respect of clearing up
of the loans advanced by the State
Bank of India because of some account-
ing treatment given in the books of
SBI. My question is very simple. Act
13 of 78 was passed in 1978. But since
then this company has not been run-
ning properly. Thig has been manu-
facturing items which are very es-
sential for our agricultufal pro-
duction. At the time when it was
taken over, the cost of the tractor that
was manufactured there was increased
from Rs. 15,000 to Rs. 40,000-50,000
per tractor.

After taking over, what is the net
achievement of this company? Is
the Minister in a position to tell us?
After the take-over were they able to
bring about any reduction in the prices
as well as improvement in the quality
of the products? So far nothing about
this is known, I do not know whe-
ther the Minister has got any facts
to establish and to prove here that
ofter the take-over, the steps that
were taken were really helpful to
not only remove the sicknegs of that
undertaking but also to see that it
helpeg a lot the users of the tractors,

»
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Another point I want to put here
is this, although I support this Bill,
My point is Rs. 115 lakhs were set
apart gg the compensation money to
be given to the creditors for the pre-
takeover period. In this, one item
is there, the dues to the workers,
those who are warking there, their
provident fund and other dues, So
far as my information goes a huge
amount still due to the workerg who
left the service. Tp clear up those
dues in respect of provident fund
money, what provision <you have
made is not clear to me. On the
other hand, my information is that
nothing has been done in that respect.
So the efficient management and im-
proved performance that were envi-
saged has not beepn achieved uptill
now,

So, what I want to impress upon
the Minister is that a tractor which
cost Rs 15,000 in 1973 when this un-~
dertaking was taken over iy now
costing Rs. 40,000-50,000. So what
is the net gain after the take-over?
That must be clarified in this House,
Our experience is that in some in-
dustries which were taken over or
industries which were sick gnd the
Government came forward to rehabi-
litate those units, there even after
taking them vover, either from the
management point of view or from
the industry’s point of view, no effec-
tive improvement could be achieved
and this has happened in respect of
this company also. Al]though I am
supporting this amendment, I have
got a doubt. You are taking over
the responsibility for the repayment
of the secured loans and other cash
money that you got from the finan-
cial institutions. But what about
the proper running and proper mana-
gement of the Hindustan Tractors
Ltd?

That is not yet clear, In most of
the cases it hag been found that the
management is not being able to dis-
charge its duties. On the other hand,
there are corrupt practices by the
management, As a result, mostly,
these types of industries become sick
and Government comeg forward with
the Bill for the nationalisation of those
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units. The purxm-e for which this
dake-over of the management neees-
. M must be spelt out. What
is your policy regarding the take-over
of this type of industry which you are
now taking over or nationalising?
That must be made clear,

The other thing is about the dues
that are still to be paid to the wor-
kers who served the company for long
number of yearsg. It is not mentioned
here whether their dues are cleared
or not. Further to whom are you
entructing the ,existing management
or to whom are you handing over this
unit? Whether this unit ig capable
of being run efficiently or not can be
found out from the balance sheets
only, I am not able to know as to
whether this company was progres-

sing or not. Only the balance
sheets will show that, On the other
hand, sickness wag there. The mis-

management that wag there ig still
prevailing. I have got every doubt
as to whether the present set-up of
management will be successful or not.
I doubt whether this unit will be put
in proper shape even after our pas-
sing this amending Bill,

So, I would request you to tell us
in detail as to what actually is the
condition of this tractor unit and
what about the reduction in prices
of the tractors to be supplied to
the agriculturists? That point must
at least be made clear, If that is
made clear then the doubt may not
arise, Whenever a sick unit is taken
over, sickness continues to be there.
As a result it is the workers who
are working there who suffer very
much,

With these comments, I support
the Amending Bill that is now be-
fore the House,

MR. SPEAKER: Shall we now take
up the Call Attention?

SHRI CHARANJIT CHANANA:
I shall take five minutes only.

270
Bill

SHRI DINEN RHATTACHARYA:
Mr, Speaker, Sir, Kindly give me
one minute, I got the impression that
there wouid be a full-fledged dis-
cussion on this Bill. This was the im-
pression that we got from our side,

MR, SPEAKER: Mr, Bhat-
tacharya, you did not listen to what
happened yesterday here in  this
House, You just go through the pro-
ceedings of yesterday. You will see
what has happened So, there should
not have been any impression even
otherwise. '

SHRI DINEN BHATTACHARYA:
Eveybody makes a mistake,

MR, SPEAKER: You go through
the proceedings and you know what
has happened We may have few
minutes more for this Bill, Shri Ara-
kal.

17 hrs,

SHRI XAVIER ARAKAL (Erna-
kulam): Sir, I fully support this
amending Bill just introduced by
the hon’ble Minister. In 1973 whenr
the management was taken over the
liability of this firm was 150 lakhs,
While introducing the Bill im 1978
Shri George Fernandes stated two
reasons for the enactment—one be-
ing for the public interest and the
other being it suffered heavy losses.
These two reasons prompted the gov-
ernment to take over the entire assets
and liabilities of this firm. In 1978
after clause 5 of that Bill I could find
that the liability has risen to 392
lakhs and while going through clause
9 I find Rs, 250 lakhs were to be
paid to the management for taking
it over. In total it comes to a huge
amount which this nation has spent
in this firm while taking over the
assets and liabilities, but going
through the  Statement of Objects
and Reasons it is very ambiguous,
It does not disclose how much secu-
red loan amount is to be paid to the
State Bank of ;ndia. It you go
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through the last sentence of the
Statemient of Objects and Reasons
which readg as foliows:

“The post-take over lvans which
were advanced by the State Bank
of India to the extent they were
utilised far meeting the pre-take
over secured loang advanced by
the Bank to the Company should
be entitled to the same treatment
to which the pre-take over secur-
ed loans which were so defrayed
should have been entitled.”

There is ambiguity, I do not find the
financial memorandum disclosing how
much is the liability, As my hon'tle
friend mentioned the nation is spend-
ing huge money on the public sector
and we are also bound to see that
this public sector functions efficient-
ly with a prcft and not a loss This
is the remark that I have to make
with regard to this amending Bill.
Thig secured liability is to be paid.
There is no doubt about it. But the
question is how it is going to be
paid. This ‘'ought to have peen dis-
closed while piloting this Bill With
this remark I support this Bill,
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SHRI CHARANJIT CHANANA:
Mr, Speaker, Sir. I am grateful to
the hon. members who have raised
some issues which, issue.wise, are
very general issues, but I think, you
‘would appreciate the position when
I fill] in the communication gap that
appears to be there, in spite of the
fact that the jssues raised are very
general ones, I wish tp draw the
attention of hon. Members to this as-
pect, I might stert the other way
about according to the priority sche-
dule that we should build and the
first one is this, The hon Member
has talked about priority to the pay-
ment o« the arrears of the workers.
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‘The hon, Member might see this in
the coriginal Bill, But that part ef
it hes not come to his notice only
beecause we have not sought any
amendment at ali of that priority
schedule. I may tell you that we
have a Schedule appended to  the
Act under consideration and Cate-
gory Two in the Schedule relates to
the arrears in relation to P, F, sala-
Ties, wages etc, due to the employees
of the Company. Whenever a company
due to sickness or due to the need
for acquisition is taken over these
arrears are a.ways cleared by an
institution constituted by the govern-
ment which is known as the Com-
missioner of Payments and the job
has been entrusted to the Commis--
sioner of Payments for doing that.

The second point made by the hon,
Member was that once a sick unit
ig taken over, it must show symp-
toms of being cured. If it does not
show. that meang that the sickness
is a chronic one, But even then,
it should show some symptoms that
way,

In order to assess the performence
of a unit, we have to look to its
production, turnover and profit. The
only thing is that 1 have to fill in
the statistical gap to meet the points
raised by the hén. Member, When
the Company was declared sick and
was taken over for being cured, the
production was 509 tractors in 1973.
Thereafter, the production went up
to 819 in 1974-75, 940 in 1975-76, 1615
in 1976-77, 2101 in 1977.78 and 2854
in 1978-79. I personally feel, that
symptom number one is not a bad
one, It shows an increase in the
production of tractors in the unit,
Then, 1 take up the second thing, i.e.
sale. It ig also going the same way.
In 1973.-74, it was 534; it went up to
723, 954, 1651, 2150 and 2500 in the
subsequent years. The turnover of
the same unit, which should, in iact,
satisfy you, was Rs, 174.64 lakhs in
1973-74 when the company was taken
over and it went up to Rs, 354.87
lakhs, Rs, 507.05 lakhs, Rs. 879.20

fakhs, Rs, 1123.84 lakhs and Rs.
1510.70 lakhs in the years 1974-75,
1975-76, 1976-77, 1977-78 and 1978-
79 respectively.

The other point which the @ hon,’
Member has raised is equally “im-
portant, whether the company is
showing any profit or it is still a los-
ing proposition, In this connection I
would like to draw the attention of
the hon, Member to the lyehaviour of
the profit and loss of the company.
When the company was taken over
in 1973.74, the annual loss was
Rs, 26.59 lakhs, Next year, it came
down t{o Rs, 2546 lakhs, In 1975-786,
it went ur to Rs. 34.26 lakhs. It came
down to Rs, 8.69 lakhs in 1976-77, In
197774, for the first time after the
company was taken over, it started
showing profit and the profit for the
year was Rs. 1.25 lakhs. In 1978-79,
the profit went upto Rs. 20 lakhs,

The next point which the hon,
Member, Shri Dinen Bhattacharya
raised, in fact coincides with the
points raised by the other hon. Mem-
bers and that relates to the distri.
bution of tractors. The hon, Member
gave a wonderful speech on the im-
portance of the tractor to the agricul-
tural sector, proper distribution sys-
tem, bencfits that would accrue to
the smali farmers and to the medium
farmers etc, The hon, Member would
appreciate that this is a matter
where we all agree, but that is a
separate question altogethen, Thig
Bill is intended only to make it a
healthier unit and nothing more, as
alsp suppiying the tractors to the
farmers. ..

SHRI DINEN BHATTACHARYA:
At what cost?

SHRI CHARANJIT. CHANANA: I
am coming to that. The hon. Mem-
ber would appreciate that as far as
pricing is concerned, it depends on
the increase in overall price level,
the cost of production, the cost of
raw materialg etc, And if you com-
pare that with the market value, 1
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would not appreciate the rising value
of the capital. In fact, we have al-
ways been talking against inflation,
which we do to-day also. Because
of the fact that this very unit has
started showing signs of being cured,
we may be reaching the second stage.
When the unit is already losing, you
do not want it to sell things at lower
than the cast of productfon. The
cost of production is high and that
is a relative thing, as far as the mar-
ket costs are concerned. (Eaterrup-
tions) This Act, unfortunately, can-
not give you subsidy. Subsidies are
to be fed into the sick wunits, and
they are never to be subsidies alone.
They should be indentives which
strive to cure the unit of sickness.
This particular amendment relateg to
a very specific thing, where we are
trying to ease the situation, to cure
the liabilities to the extent, again, of
public funds—the State Bank of
India is, in fact, as much yours as
anybody else’s in the country.

I will appreciate it if, in view of
this, the Bill is considered.

MR. SPEAKER: The question is:

“That the Bill to amend the Hin-
dustan Tractors Limited (Acquisi-
tion and Transfer of Undertakings)
Act, 1978 be taken into conside-
ration.”

The motion was adopted.

MR. SPEAKER: Now we take up
clause-by-clause consideration of the
Bill. The question is:

“That clauses 2 gnd 3 stand part
of the Bill”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

MR. SPEAKER: The question is:

“That clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

Tripura Dists, a 276
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The motion wds adopted. .

Clause 1, the Enacting Formauls and
the Title were added to the Bill,

MR. SPEAKER: Now the Minister.

SHRI CHARANJIT CHANANA: I
beg to move:

“That the Bill be paseed.”
MR. SPEAKER: The question is:

“That the Bill be passed.”
The motion was adopted.

17.19 hry.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE.

DECLARATION OF TWO DISTRICTS OF
TRIPURA AS DISTURBED AREAS
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The validity of the Tripura Tribal
Area Autonomous District Council
Act, 1979 wag challenged in the Gau-
hati High Court.
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“The administration bas comple-
, tely collapsed and a state of eivil war
WA g e &9 F AR MW, g wn prevails in the State.”
&t g AW uw fedw sraa & Afew .
Fg oWy wae A Al WA ARdE W g May I know from the hon. Home
ysforme s g fo 3w Qe & WY g@ Minister whether, aften his enquiry
WTHAT AEL T é gl wiifs s on the spot, actually the administra-
e ¥ fedt oY ag w871 & § grore wd 65 tion has collapsed and a state of civil
wRw A §, W e & 9w, i war is prevailing? If so, what actiou
wage  # wraer &= g & 0 arady does the Union Government want ‘o
Waw am & wdght A wraar W@ take to strengthen the State Govern-
g TO FTH FTH G | WA Ig WY wr @ ment there or any other action so ‘hat
faga w1 wigm F| F fa@ fagw #v & peace may be restored there?
T F @Ay § ww ¥ shaww w7
g fr ¥a o ;1 gorifas Ao T There is another news item publi-
wifed | A1 ¥ =gw 5 AT aToATRE WX shed in the same newspaper which
#A 1 w gg w3 AfaY v o dl & Ak a3 says:
& g1 =rfey s Toetfas atx a at &=
s EETH &, uwrhfa & st gura Ty “Mr. Chakravorty told newsmen
T qwAT | RS AMWiWAE? w7 in Agartala that there was sufficient
Ay g reason to suspect the involvement

Y wew fagvd ey - AT waew aref
¥ a1, EEFT wEFE Had W@

sit dw fag : g« esxarg wTa @
¥ ug g § fn aseifas atT o Ot ==
w1 € @ Afew o agEg gwy 2 fw
Toifes oY o3 gard & fax mifas,
grafas Wi aifas afeeay £ 9 q19 fan
WY | A AT AVEY AHAY ¥\ qE wg X
fr qoifa 1 e Y a1 ag wEenm &9
& ERfY | ag AT g ®T AT ATT ®T FqEHT
faa-yewe s € I e ¥ 5 owew
fagrft oy S AT aga gvw  arfeariEe-
fogm & S8 A qraT FIAFAT FTAE T

SHRI CHINTAMANI JENA (Bala-
sore): I am grateful to the hon. Home
Minister for hig immediate visit to the
spot to see for himself the affected
areas. You may be knowing, Sir,
that our Home Minister was giving
facts about the agitation that ig gzo-
ing on there, on day before yesterday
while replying on Assam debates.
After his enquiry, he has made a
statement here and also given a reply
to the questions put by Mr., Vajpayee,
I want to have a categorical answer
from him.

In the Indian Express published
yesterday, the 11th June, there is a
news item saying. ’

of foreign power’ in the current

disturbances.”

The hon. Minister has also made a
similar type of statement to the press
while at Tripura that certain foreign
powerg are behind this. May 1
know which are the foreign po-
wers which are behind this and creat-
ing such disturbances?

There is another news item in the
same newspaper which says:

“The Chief Minister, who was
persisiently questioned on the compe-
tence of the state intelligence, said
he hag repeatedly urged the Centre
to strengthen the law and order
machinery in view of the 900-km-
long border with Bangladesh and
the frequent attacks by Mizo undar-
ground rebels. But the Centre had
not heeded him.”

17.44 hrs,

[Sur: Smvra( V. PATIL in the

Chair.]

In this connection, may I know from
the hon. Home Minister when ihe
State Government askeq for help and
what 'was the help that was given by
the Centre to strengthen the security
of the State?
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Agsain the news item says:

“The farces now at the disposal
of the State Gavernment were in-
adequate to deal effectively with
the situation.”

But from the statement made by our
hon. Home Minister, it is clear that
the situation is tenge there,

In this connection, is the Home
Minister satisfied that the situation
will not be aggravated and the forces
sent there are adequate to control the
situation?

Another thing is, it is publisheq to-
day in the newspapers like the Indian
Express that after the army and the
police were sent there some sophisti-
cated arms were recovered after they
raided some places. May 1 know what
iype of arms are there and what are
their numbers and are they foreign-
made or country-made? In this connec-
tion, I would like to know this: Are
there any Mizo rebels who are caus-
ing these disturbances? If so, what
action ig Government going to take
against them?

Lastly, after the losg to the human
lives, has the Government sanctioned
some ex gratia grant to those who
have lost their liveg and those who
were rendered homeless? If so,
what is the amount ang has the Home
Minister discussed the matter with
the State Government on this issue?

When the situation is tense there,
may I urge upon the Home Minister
that 3 Committee be formed in this
House—it may be called as a Peace
Committeg or something like thati—
to go to the spot and see that <“he
situation is diffused?

On these questions I want a cate-
gorical reply from the Home Minis-
ter,

st dwm fag : wagw AT arRaTA A
go A ard g g § o At oy off ¥
& of ) IAwT Y sravy ¥ F oedy

LE]
R | FFET Iawr o gg queT @ Fe A
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SHRI CHINTAMAN] JENA: What
about foreign powers and Mizo re-
bels?

st 9w fag : $199 919w ATH WET
grfgard 8 W &\ mAT wiAdaw  A\w

gg ara w8 a1 § IW wigfewe FH FE |

SHRI EDUARDO FALEIRO (Mor-
mugao): In his otherwise comprehen-
sive statement, the hon. Home Minis-
ter has overloocked one important as-
pect to which he will have to address
himself if he is ever to attempt a
long-term solution of this issue and
that aspect relates to the causes of the
present agitation, In para 4, the
hon. Home Minister says only this
much:

“It ig too early to come to a con-
clusive finding regarding the causes
of the outrage.”

May I say that the causes of the
outrage or outrages are there for
everyone to sec, and the causes are
the genuine grievances, the genuine
fears of the tribal people who see
themselves being swamped and liqui-
dated step by step in the country
which was theiy own.

If you look at the demographic
figures from time to time, you will
see that the tribal people who con-
stituted practically one hundred per
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cent of the population at one time
were only 48.57 per cent according to
the 1641 census. This percentage
wag reduced to 30.88 per cent in the
1951 census, and in the latest census
of 1971, it has been further reduced
to 28.95 per cent. As compared to
this, the proportion of otherg.to the
tota] population has been increasing.
In 1941 it was 51.43 per cent; in 1951
it was 69.91 per cent, and in 1971
it was 71.05 per cent. Political
leadership and economic opportuni-
ties being denied and the demogra-
phic liquidation are the causes of this
agitation. Mr. Nripen Chakravarti,
the Chief :Minister of that State,
himself came from West Bengal some
years ago. There' is hardly any
Minister in the Tripura Government
who is a tribal. (Interruptions).

You tell me how many there are
out of the total.

It is my submission that the 19 re-
served seats for the tribalg has been
further reduceq to 17. Among the
Members of Parliament, one came
from Tripura only ten years ago, and
there is not a single tribal Member of
Parliament from there. (Interrup-
tions),

He has referred to the Tripura
Upajati Samiti, but he has not refer-
red to another extremist organisation
which is working there, and it is ihe
Amra Bengali. The Marxist Left-
Front Government has lost the confi-
dence of the Tribalg there. It has
been the Marxist politicians who
have been propagating the idea of a
Greater Bengal which will consist of
East Bengal, West Bengal, Tripura

and Cachar and Silchar Districts of
Assam,

MR. CHAIRMAN: I will] request
the hon. Member not to make a state-
ment, but to ask a question.

SHRI EDUARDO FALEIRO: It has
been the practice of this House in the
past, and it ig the practice today also
in this very calling attention, to make
some prefatory remarks and it is that

JUNE 12, 1980

Disturbed sres
(CA) s

sort of remarks thet I am making.

I will conclude these remarks by say-
ing that the Left.-Front Government
which is in power there has lost the
confidence of the Tribals and ecannot
solve the problem,

Belonia, which is one of the areas
where several important and most
tragic incidents heve taken plaeg in
May this year and thereafter, is map-
ned entirely by a platoon of police
constituted almost exclusively by Mar-
xist cadre which was created about
three years ago, after the Left-Front
Government came to power.

In view of the obvious fact as of
today that the State Government is
unable to control the situation, in
view of the fact that the Tribals, wno
constitute 3 major section, an interest-
ed section of the people there, do
not have confidence in the Govern-
ment, will the hon. Home Minister
after looking at the breakdown of law
and order and the carnage that has
taken place, the gravest ever since
India became independent, take over
the administration and impose Presi-
den’t rule? (Interruptions) This
is the only obvious course left to the
Government of India. Let the Home
Minister tell us whether he does not
intend to impose President’'s rule
there and if so, the reasons for the
same, There are precedents for
imposing President’s rule, May I
alsop request the Home Minister that
after imposing the President’s rule he
may attempt a negotiated settlement
with all the interested parties so as to
find a long term and permanent solu-
tion to the problem.

st dm Tag: @wafa  #gew, waEa
azeg A g9 arg 9 fox N fear & & @@t
F AT F FAT w0 P, qg @@d | &9
azr Y WO gz § TEE1 wara fear or
fr oy #1€ AT fawreen st AgF RO
T AT ard  IFA FE §, § I F AT
FIAT  ATEAT 9T |

N graws o\ AAgEEs & www #
uF gAY & faens St g §, IEy WA
Trwmdm g, o qg W U §, A€
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SHRI K. P. SINGH DEO (Dhenka-
nal): In para 4 of the Minister’s reply,
he has out off the scope for seeking
further clarification or getting any
query answered, Even then, I
would like to ask a few questions.

It is rather shocking that an inci-
dent of such a magnitude and inten-
sity should happen, specially when the
House ;was debating for the last three
days what was happening in Assam
and the entire north-eastern sector;
not only that, the writing on the wall
wag very much clear. It implies that
either both the State intelligence and
the Centra] intelligence had failed to
do their duties or the authorities, that
be, failed to react to the intelligence
reports submitted by them. So, my
first question would be whether the
State or the Central intelligence had

(CA)

any reports to:the effect that.such a
situgtion was building up sand # a0,
whether sny action was taken to
forestall that and what wag -the getion
taken to forestall that, I hope ‘hat
the Home Minister would kindly take
us into confldemce in this.

Secondly, it raises serioug doubts,
whether, when a situation of guch'a
magnitute as happened it does not
affect the stablity, sgecurity and
integrity of our country—because
such a thing could happen within
the boundarieg of our country at
such a strategic position. I would
like to know, keeping the geo-politi-
cal and geostrategic position in view,
and knowing full well the rolé of cer-
tain militant groups which are being
fundeq by the Western -countries,
which are getting their military and
politica] training from China sand
which are operating in these very sen-
sitive areas, what are the positive
steps now being taken to see that
such a tHing does not arise.

Thirdly, this vast population which
has been affected by this outrage, is
in a state of shock. I would like to
know what are the relief measures
which have been taken or which are
being contemplated to be taken to
give relief anq succour to the shocked
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QBTG qg AT wgr § OF wra warg arfray. & fawma & fag dure g
fix ag el oivd § a g ared & ITAG GEAT WT WV ISMAY WA | wIN
Wt & of quw T § & wwwr £ fF @ &G & I wraAr- § e o o
T Ao ara & e qm ¥ 59 wraar § e W g3 ¥ fag Tew
7 wgaarr wa Wi F wawar § fe ag qU am W)

. q'mg -
¥ @ e MR. CHAIRMAN: Now the -House

wgt ov fofts o7 guw & A% q@g¥ stands adjourned to meet again at 11
6 wvg faur § s foolls o8 & faq & a.m, tomorrow.
qg i araX § fF €z wAdNz ¥ v
wr AU v | ogt § T wEE A 18.11 hrs.

g @ ST Ay W amq § gw Afeww

wrarqdw W &F oy e geqrd §, The Lok Sabha then adjourned till
qydwaw deqrd §, ot denid § o Eleven of the Clock on Friday, June
Wt 3@ werd ¥ & fag &mre &, 13, 1980/Jyaistha 23, 1902 (Saka).

GMGIPMRND —SI—441 LS—JC 791—23-7-80882





